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LEGISLATIVE ASSEMBLY 
Tuesda!J, Hlth F'ebTUaJ'Y, 1946 

The Assembly met in the Ast;ellJbly ChamBer of the Council House at 
Eleven of the Clock, Mr. President, (The HOllourable Mr. G. V. Mnvalankar) 
in the ChaiT. 

STAHRED Q1 IO ~. A,ND ANSWERS 
~. . , ' .. ~ ,. ~ 

(a) ORAL ANS \vERS 

ENAMEL PLANTS .. IlIT INDIA 

339 .. -Xr. Manll Subedar: (a) Will the Honourable the Industries and Sup-
plies Mel1lber please state how many enamel plants operated during the war 
in India? 

(b) What classes' of goods were purchased from' the owners of such plants 
by Government during the period of the hostilities? 

(c) Is it a fact that aU outstanding orders with them have been cancelled? 
(d) Is it true that arrangements have been made fo: .the purchaae and 

import into Illdiu from the United Kingdom of large quantlties of the c!ass of 
goods which were supplied hy these factories during the war? 

The Honourable Mr. A. A. Waugh: (8) Twelve enamelware factories were 
in production during the War. 

(b) Broadly speaking, two classes of enamelware were purchased: 
(i) Medical Stores, such as trays, bowls, feeding p~, baths, etc. 
(ii) Services stores, such as plates, mugs, basins, ewers, etc. 
(c) No, Sir; but, due to red ~ on in demand .. , soma outstanding orders were 

cancelled 
(d) Yes, Sir. Some order;; were placed on the U.K. in order to release capa-

city in India to meE t civilian needs. 

Mr. Jlanu Subedar: With regard to part (c) of the question, may I know 
whoY some orders were reduced in India and yet orders for the same kind of 
material were pluced in the United Kingdom at the sume time? 

The Honourable lIr. A. A. Waugh: The sequence of it was not like that. 
'Vhat happened was that a rep"esentaiive of the War Department ,n'ut to the 
War Office early in 1945 und :lllked War Office .to produce as much as they could 
from their stocks, so thnt some of India's capacity might be devoted to civilian 
requirtments. I am not quite sure how much he got out of it-not very much. 
I think-but there was no question of cancelling demands for the War Depart-
ment placed in India in order t ~t they might be obtained from Home. 

Mr. Manu SUbedar: In view of the ncute shortage of these goods in the 
United I(ingdom itself, mny I know why Government have not represented to 
His Majesty's Government that these enamel goods are not now wanted for 
India and that. India's total producing capncit.v is very far beyond the require-
ments of Government as well as the civil population and should be l ~ed  

The Honourable Mr. A. A. Waugh: Only what the War Office, England, 
happened to have in ",tock was indented. No orders for manufacture were placed 
in England, nor are any being placed now . 

.,. Man'll Silbedar: Will the Honourahle Member the)] assure this HOllse 
that so far :1S ~ .e future is concerned. any orders going out of this country Bre 
carefully scrutImzed and that whatever can be produced here will be tnken 
by Government? 

The Honourable JIr. A. A. Waugh: I can assure the Ronomnble Memh£'r 
that all orders placed for enamelware will be most carefllllv scrlltinized to see 
that they are placed SrAt in India if ohtainable. . 

( 10M ) .j, 
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Sri II. Anaathasayanam Ayyangar: May I know from thtl Honow'able Mem-

ber how many of these companies are Indian? 
The Honourable Mr. A. A. Waugh: The great majority . 
• ti •. ADanthasaya.nam AyYangar: May I know why orders are placed ill 

the United Kingdom when the need for the same kind of enamel articles here 
must be going down in view of .the fuct that' the Army unit" have ~en 
disbanded? :' 

The Bonourable Mr. A. A. Waugh: I have explained that no orders 'Ilre being 
placed in the United Kingdom since the war is over. 

lII ~ IO  OF TlIlII SlIIOOND FOREIGN Mno:STEBS' CoNDBlIINCB IN Moscow 
840. ·Prof, 11. G. Banp: Will the Secretary for External Afte.irs be pleased 

to state: 
(a) if Government have examined the resolutions of the Second Foreign 

Ministers' Conference held in December, 1945, in o o ~ if so, their appre-
ciation of the resolution that accepts India as one of the members of . the' 
proposed world organisation; 

(b) whether the political position therein envisaged for India is in any way 
different from, or better than, that granted to India soon after the last world 
war when India was accepted as an original member of the League of Nations ~ 
and 

(c) whether the Government of India was consulted by the British Gov-
ernment or has made any representaticns on its own initiative to the British 
Government on the eve of the said Conference as regards the Indian iuterests 
in the Pacific and Indian Ocean? 

Mr. H. Weightman: (a) Government have examined the communique issued 
after the Foreign Ministers' Conference in Moscow in Decembp.r 1945 but can 
dnd no reference in it to aeceptarice of India as one of the members of a proposed 
world ?I'ganisation. 

(b) Does not we. 
(c) No question affecting Indian interests in the Indian Ocean area arose at 

this Conference but His Majesty's Government have, at the instance of Govern-
ment of India, secured that India's interests in the Pacific area shall be safe-
guarded by the inclusion of a representative of India in the Far Eastern Com-
mission and of a member representing the United Kingdom, Australia, New 
Zealand and India in the Allied Council for Japan. The latter will be a ~ted 
by an Adviser appointed by Government of Indin. 

Kr. 1[. O. lIeogy: With reference to part (a), may I know if- it is not a. blct 
that the question of India's participation in the Peace Conference did arise at 
this Conference? 

Mr. H. WeJghtman: Yes, Sir. Tha.t is correct. 
Kr. 1[. O. lIaogy: Do I take it then that there was no objection to India's 

participation 8S a co-equal with the other nations of the world? -
Mr. H. Weightman: India.'s participation in the Peace Treaties Conference 

was accepted at the Moscow Conference, and India. will sign the Trellties with 
the enemy countries. 

irr. 1[. O. 118011: Is it a fact that at one stage Russia took exception to 
India's participation in the Peace Conference on the ground that India was not 
free to conduct her foreign relations? 

Mr. H. Welgbtman: I bdieve that is so. 
Mr. 1[. O. 1Ieogy: Does the Honourable Member propose to gi.e us 8·n idea 

about ,the answer that was furnished to this objection either by the British 
Foreign. Secretary or on behnlf of thp.. (lovernment of India? 

Kr. H. Weightman: I am afrBid'I om not able to give an nnswer. 
Mr. 1[. O. lIqy: Will the Honourable Member please make enquiries and 

then let us know what the exact a.nswer to this objection was? 



_ STARBBD . QUESTIONS AND ANSWERS 

Mr. B. W&1Ptman: Yes, S11". 
1087 

Sri II. AlLanthll&yaaam AYJIDIU: M;ay I know from the Honourable Member 
if it is a fact that in agreeing to India's participation in the World. Organization, 
Russia demanded that t.he liaJtic States should also be ~n the slWle st"tus 
as a quid pro quo? 

Mr. B. We1ghtmal1: I think not. 
Prof. :1'. G. B&Dga: Is it not a fact that India is considered to be a part of 

the Btitish Delegation and therefore any privilege or any position that may be 
given to India is looked upon as an additional privilege or position givfJn to 
Great Britain? 

1Ir. B. Weightm&D: Part of what delegation? 
Prof. :1'. G. Ranga: British Empire Delegation. 
Mr. B. Weightman: In the Peace 'l'reaties Conference-no, Sir. 
Mr. PreB1dmt: I think the question is not properly understood by the Hon-

ourable Member. 
Prof. :1'. G. Ranga: Is it not a fact that the other countries, especially 

Soviet Russia, did consider that any privilege or position given to India will only 
be a part and parcel of total representation given to the British Empire, and 
therefore they took objection to any share being given to India? 

1Ir. B. Weightman: I canllot answer for what the Russian Government may 
have thought. The fact remains that. India is to be a party to the signing of the 
Peace Treaties. 

Prof. :1'. G. BaDIa: What is the exact position of India's delegation there:' 
Is India's delegate completely free to act in the interest of India and indepen. 
dently of the British total dp.legation for the British Empire? 

Mr. B. Weightman: Yes, Sir. 
Prof. :1'. G. BaDIa:' Why is it that my Honourable friend says that part (b) 

of this question does not arise? The question is whether the position of India 
today in the United Nations Organisation is better or worse than what it was 
when she became an original member of the League of Nations? 

Kr. B. Weilhtm&a: Part (b) follows from part (a) which refers to the.accept· 
ance of India as one of the members of the proposed World Organisation. 

Mr. E. O. :1'8011: When the Honourable Member said, rather conveyed the 
impression, that India was free to take any action which she chooses indepen. 
dently, I take it, of the United Kingdom-IDs Majesty's Government-do I t·ake 
it, that it is the case of the Honourable Member that the Government of India 
is free to act as indicated? 

'Ill. B' Weightman: I am not quite sure that I appreciate the signi-
B'canoe of that question. . 

Mr. 1[. O. :1'8011: What did he mea.n when the Honourable Member agreed· 
with my ~mo ra. le friend Prof. Banga that India was free to ta~e any action? 
Do I take It that when he referred. to India, he meant the Government of India 
as at present constituted-the Governor-General in Council? 

Ill. B. Weightman: The Government of India at the time of the signing of 
the Peace Treaties. 

1Ir. II. As&f All: May I know whether India is being treated as a sovereign 
country and has become a member in her own right? If it is not so, what is 
the f'xpJIlDation that the Government have to offer about the pORition which India 
occllPieR in these InternationRI Conferences? 

IIr. H. Weightman: I am sorry: I have not followed that question: 
Kr. K. AlaI All: Is it or is ifi not a fact that India constitutionally is not 

yet a sovereign country? 

Mr. H. WelghbDID: Yes. 
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Ilr .•. A8af Ali: If SO, in what position is India being represented at these··-

international conference!; il 
111'. B. Weilhtm&l1: India is being represented in so far as ... 
Mr .•• .A.aa.t Ali: Obviou!;ly as a subordinate country I 
Mr. B. Weilhtman: May I proceed, Sir? India is being represented on the 

Peace Treaty Conference as one of the countries that actively waged war with 
the substantial military forces against the European enemy States. 

JIr. II. A8af Ali: That is not enough. What 1 um wanting t.o know is this: 
whether India is being treated as a sovereign country in these international 
conferences or not. If so, why does this anomalous position contiuue, that her.e 
in the country itself, the Government of India is only a subordinate Govern-
ment? . 

Ilr. Pr l len~: Is the position clear to the Honourable Member? 
Mr. K. O. Beol1: The Honourable Member stated that the re!erence to 

India means the Government of India as it may be constituted at the time the 
Peace Treaty comes to be signed. Whether it is the Government of India as at 
present constituted, or as it may be constituted at that time, do I take it that 
the Secretary of State, representing Bis Majesty'!; Government, and the British 
Parliament have already agreed to relax their control over India insofar itS this 
position goes? 

1I.r. B. Weightm&n: I do not think the question has arisen. I have explained 
how India stands in relation to the signing of the peace treaty. I cannot go 
further than that. 

1I.r. 1[. O. Beogy: But the Honourable Member has alrE'ody given an assur-
ance that the Govenlment of India as it may be then constituted, will be free 
to take whatever action she choosE'S at the time. Do I take ittbat this Ruswer 
is based upon any assurance that the Government of India . may have received 
already from His MaJesty's Government that the constitutional c(lntrol exercised 
by the British Parliament and His Majesty's Government over the Government 
of India will be relaxed for this particular purpose? 

1I.r. B. Welghtm&l1: No, Bir. That matier has not come under consideration. 
111'. E. O. BIOI1: How then does· the Honourable Member give that 

&ssurance? 
(No answer). • 

Prof. B. G. BaD,..: How· are the Indian delegates at the U.N.D. Conference 
advised? Does the Government of India first get its advice from the British' 
Government and then pass it on to t.hem, or do they get advice direct from the 
Government of India without being tut-ored by outside authority? 

IIr. B. WeightmaD: We now Reem to have gone to the U.RO. The Imswel' 
is that the Government of India delegates to the U.N.O. have been instructed 
by the Government of India themselves and not after reference to anyone else. 

PRODUCTION OF STuL IN INDIA 
341. -Mr. K&I1l1 SlIbedar: (a) Will the Honourable Member for Industries 

and Supplies give figures of the production of steel in India. during the years 
1989-40, 1941-41, 1Q41-42, 1942-48, 1948-44, 1944-45 and 1945-46 (upto the 
Slst December lQ(5)? 

(b) Which kind of steels, which were not produced in India before the war, 
were produced during the war? 

. (c) After the steel was so produced, how much steel was given for the 
(l(\nsumption of the civil popUlation? 

(d) How much steel is available as surplus? 
(e) Is it on order with the producers, or is it in the hands of Government? 
(f) Have all orders placed during t.he war been cancelled IX' only some of 

them? 
~  Why have not Government mnde steel available for building purposes 

to the civil popu1ation? 
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The Honourable Ill. A. A. Waugh: (a) A statement is laid On the table. 
(b) Shell steel, alloy steel for bullet proof plates, acid open Hearth steel 

for wheel, tyre and axles, and a wide range of tool and alloy steels to various 
specifications, have been produced in India during the war for the first time. 

(c) A statement is laid on the table. 
(d) and (e). The quantity of surplus steel was estimated ·after V-J day to be 

8,70,000 tons. This was lying partly with fabricators nnd partly with Govern-
ment. 

(f) Most of the unexecuted war demands have been cancelled. 
(g) Steel has been made available for building purposes as rapidly as the 

supply position permitted. The limits of unlicensed sales ore also being enhanced 
so that steel for building purposes can be acquired without iicen('('I'I. 

SIGIfJmeft& 
Part (a' 

Statiatioe have been compiled according to ~ oalendar 
year-

Year 
1939 
1940 
19401 
1942 
1943 

19" 
1945 

Year 

19401 (August-December) 
1942 
1943 
1944 
19405 

.' 

Part (0) 

N.B.-Figurea for earlier periods are not available. 

year and noI by the finaaoial 

Total prociuotiOll (ill toDa) 
8,42,902 

10,33,784 
11,37,850 
10,70,4.51 
11,66,204 
10,tl9,29! 
10,69,046 

AlIooation for oivil oODIumptioD 
. (in tcmB) 

57,951 
1,60,04.5 
1,27,089 
1,81,561 
3,31,181 

111'. JbD.u ~: With regard to (b), may 1 know whether Government 
have made arrangements for the continuation of the production of different 
kinds of steels which were produced during the war; and whether Government 
will protect these particular productions against foreign imports of like kind '! 

The Honourable JIr • .4.. A. Waugh: Arrangements have been made for con-
tinuing the production of these special steels. If there is any need for protection 
that will certainly be examined. 

Sri 1[. Ananthasayanam Ayyangar: What percentage of thE'si:eel production 
during the war was taken by the Government? 

The Honourable Ill. A • .A.. Waugh: At one time, Sir, about 00 per cent. of it. 
But that was at the peak of the war. . 

Sri 1[, Ananthasayanam Ayyangar: Ma.y I know if during the war that 
portion which was released for civilian consumption came up to 25 per cent. at 
any time? . 

The Honourable lIIr. A, A. Waugh: Yes, Sir, in 1945. 
Sri •• Ananthasayanam .4.yyangar: Mav I know if any promise is given for 

steel exports from India? • . 
The Honourable 1Ir . .A. • .A.. Waugh: A negligible quantity. 
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342 •• lIr. Manu Subedar: (a) Will the Honourable Member for Industries 
and Supplies please state when the offices of the . Steel Controllers a~ . ~ e 
Centre and in the Provinces were created and what 1S the present orgaOlzatlon 
of the Steel Controller? . 
(b) Who are the people and what are they being paid per month? 

(c) On what basis is priority for the supply of steel based since the 
stoppage of hostilities? 
(d) Have Government received epre~eI t .t n from the Pro ~ ~al Go e~. 

ments and seen expression of pubbc opmlon m the press that It IS e ent, ~l 
to supply steel for building. work being resumed? ' . 
(e) Do Government propose to take steps to make available ab.out a thousand 

tons for-the city of Bombay which suffered through the explosion? 
The Honourable 1Ir. A.  A. W&qh: (a) and (b). A statement is laid on the 

table. 
(c) No definite priority instructions are in operation since the stoppage of 

hostilities but the general principle is that Government demands for Defence, 
Railways and Civil purposes, and also the demands of the industries fostered 
by Government  during the war, are given preference over other demands. 

~  Yes, ~ll . 

(e) Immediately after the explosion in Bombay, Government made an al1ot· 
ment of 1,000 tons of steel for urgent reconstruction work but this was not taken 
up. 

81tJ1efM'" 

Date 
O8loe Plaoe of Name of the oftloer Pay 

oreatioa 

Iron aDd 8teel CoD'roller Calcutta 1-8-41 Mr. E. G. 8pooner NOIQial .alary of 
aDd _oOl/ttIMI eon'roDer Be. I per 
of 8teellmportl. &DDIDD. 

Bejpoaal Dy. ll'OD aDd Caloutta · I·U-4S lIr. A. K. Kitra Re. 1,610 p. m. 
Sileel Oontroller, Bengal 
Oiro1e. 

BegioaaI Dy. INA and Bombay · lolS·'I lIr. L. P. Berry Re. 1,700 p. m. 
Steel OoutroUer. Bcabay 
CiroIe. 

Regional Dy. Iroa and Karaohi · 1-1-43 lIr. J. P. BapMola •• I,800p.m. 
8teel Ooatroller, SiDcl 
Oircle 

~ODal Dy. INA aDd KadraI , 1·1-1.8 Mr. L. Heamaw "I,100p.m. 
teel OoatroUer, KadraII 
Oirole. 

l\ePmIol Dy. boa 80Qd Lahore I·S-41 Mr. lDder Prasad Be. 1.100 p ••• 
Steel Controller. Punjab 
Oirole. 

"ional Dy. Iron ancl OMrDpol8 I·U8 lIr. B. R. Ohari •• I,4IOp. m. 
Steel OoDtroDer, U. P. 
0iI0le. 

1Ir. lIaDu Subed&r: Have Government enquired why it was not taken up? 
'!'he Boaoarabl. 1Ir. A • .A.. Wop: The Bombay Government found they did 

not need it. One reason was, I think, that the explosion literally uncovered 
undisclosed stocks. 
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lIr. llanu Subedar: May I know whether .the Central Government, who are 

responsible for the explosion, made any enquiry as to why the enormous popula-
tion which was dehoused on account· of the explosion in Bombay has not been 
rehoused in buildings and why these buildings have not gone up? . 

The Honoura.ble JIr. A. A. Waugh: I must ask for notice of that ~ t on. 
Sri II. An&nthalaY&D&m Ayyangar;. May I know if any portion of this is 

allowed for the purpose of agricultural machinery? 
The Honourable Kr. A. A.. Waugh: Yes. 
Sri II • .A.n&Dthasayanam A.77angar: What percentage is allowed for building 

purposes and what percentage for agricultural machines? 
The Honourable. JIr. A.. A.. Waugh: If the Honourable Member so desires I 

shall collect th€ information: but so far as possible all agl'icultui'al needs are 
met. 

Sri II. A.D&Dthasa.yanam A.77angar: Is the Honourable Member aware that 
there has been a large demand from the agricultural population but for want of 

• priority they are put to a lot of troublc, and will he givc simBar preference to 
agricultural machinery? 

The Honourable JIr. A.. A,' Waugh: I will examine this question but I cannot 
promise any absolute priority for agricultural ~a l1er . 

Sri •• AnanthaBaJanam A.77angar: How long is this coutrolover steel to be 
continued? 

The Honourable JIr. A.. A.. Waugh: Government have come to no deoision 
on that subject. . 

Prof. :N. G. Ranga: In view of the fact tha.t during this food crisis oue of the 
biggest things needed is adequate transport. will Government be pleased to give 
special priority for the supply of iron bands for bullock carts that a.re used in the 
countryside by ki8an8? 

The Honourable JIr. A.. A.. Waugh: I do not think a special priority is 
- required, but as mtlch as possible will be made available for the purpose. 

Kr. Jlanu Subedar: Is it a fact that some of the controller!! were directly 
Hssociated with some of the big Rteel producing compnnies? 

The HonOlU'able JIr. A.. A.. Waugh: The Iron and Steel Controller was lent 
to u.s by a big steel producing company. 

Kr. Kanu Subedar: The mel! now controlling steel arEl lent officElrs or men 
associated with other steel companies and they are only waiting to- go back as 
soon 8S Government abolishes. the steel control? 

The Honourable Mr. A.. A.. Walllh: Some officers were lent to us and when 
there is no nced for further control, I have no doubt some of them will rejoin 
the firms to which they belonged. 

Prof. :N. G. Kania: Is it necessary for the Government to wait until the 
kisQII8 refuse to plough the land and cart the grain to the markets before they 
realize the' needs for special priority? 

'!'he Honourable Mr. A.. A.. Waugh: Steel is being very largely supplied to 
cart dealers and for agricultural impliments. 

SHORTAGE OF STEEL DUlIl TO STOpPING OF RoLLING lfJLLS 
343 •• JIr. Jlanu Subedar: (a) Will the Honourable Member for Industries 

snd Supp!ies please state how many steel rolling mills there are in India? 
(b) How many of these were stopped by Government through their un-

willingness to release coal for them? 
(c) Who advised Government that this was a desirable thing to do? 
(d) Wh,at was the total number of men thrown out of work by this stoppage? 
(e) Is it a fact that the acute shortage of steel everywhere is due to the 

st,opping of thE' rolling mills? 
(f) Have orJeMl hepn given for the resumption of work by them. if so, how 

many? 
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fte Honourable Ill. A.. A.. Waugh: (a) The Honourable Member presumably 

refers to steel rolling mills of re-rollers. There Ilr,: 105 of t e~e who are mem-
bers of the Steel Re-rolling Mills Association of Indlu. und 50 nulls who ure not. 

(b)-There was no question of Government bping unwilling to allot coal, but 
at a time when the shortage of c()QI was acute. producti?n had to be concentrated 
on the more efficient units. The Honourable Member IS referred to the answers 
given to question No. 230, on 18th February, 1946. 

(c) Government were responsible for the decision taken in the cases after 
considering the recommendations of its officers. 

(d) The information is not available.. 
(e) and (f). No, Sir. The Honourable Member is referred ,to the answers 

to Question No. 230, on the 13th February, 1946. 
Kr. Kanu Subtdal: May I know why Go e~nme~t have n?t e.n ~ed a~ t 

the number of men who were thrown out by their arbitrary actIOn m wlthholdmg 
coal from these roUing mills '! 

The Bonour&ble Kr. A.. A.. Waugh: If the Honourable Member wishes I shall 
endeavour to. collect the information. The number of men emplo~'ed ill these 
mills varied considerably from time to time. 

Kr. Kanu Subedar: What happened to the scrap which these re-rolling mills 
were using? 

fte JlOIlO1U'able Kr. A. • .A.. Waugh: The Honourable l\{ernber has another 
question on that which I shall QIJswer Jater. 

Sd •. .A.nultbll&)'lD&ID An'angar: 'fhe Honourable Member has referred 
to the answer given to some question in his reply. May I know if orders have 
been given for the resumption of these mills and if RO. how marr.'·? 

The JIoDourable Kr. A. A. Waugh: All of them are allowed to run now and 
I think nearly all of them are runmng. 

Sri' •. ADaDtbuayanam An'angar: Hus the Honourable Member examined 
the coal position and are they in a position, 1\ pllrt frolll the question of giving 
orders for the resumption of the mills, to run or is it a fact that some of thl:'m 
are not aMe to run for want of coal? 

'r1.w Houourable 1Ir. A. A. Waugh: I havE' had no complllintl> that oily mills 
have been closed for want of coal.· . 

:Hr. Kaiu Subedar: Will .the . ~ono ra le Member make further enquiries 
and find out ~' et er the rolhng ~lIl  are uble to supply t~e 1.-i8anH' require-
ments, for whICh my Honourable frIend Prof. Rnnga "'as pleading., 

The JlODo ra~e 1Ir. A. A. Waugh: Yes, I shall make en r ~ . 

btpOBT OF STEEL SINCE 1939 

4~. ·1Ir. lIIaDu SUbedar: (a) Will the Honourable Member for Industries and 
SUpplIEIS please state how much steel has been imported since September 1939? 

(b) How many import licences have been applied for and sanctioned? . 
(c) ~ at ~appen  to the steel sorap in India, while the rolling mills ~  

we·re usmg thiS were stopped? 
(d) Was .au.Y pressure brought on Government by the Tata Iron and Steel 

~mpan  LImIted, and· the SCOB for discontinuing the working of smaller 
mills? 

(e) In view of the shortage of steel in India, what arrangements have Gov-
ernment made for securing a large supply ft"om the U.S.A. or the United Kingdom 
or Belgium, where an excess is reported? 

(f) Did any of the deputations including that of Sfr Ardeshir Dalal make 
an effort to get more steel for India? 
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!'he ODO~ Kr. A. A. Waugh: (a) A statemellt is laid on the table. 
(b) The total number of appl~ at o1l  ~e e e~ upto the end of January, 1946, 

is 24 852 und the number of hcences Issued 19 20,2'21. 
~  'fhe bulk of the scrap was lltilised ~ ~ e roll n~ mills which were in. 

operation and the balance was released for CIvIl COllsumptIon. 
·(d) No, Sir. 
(e) Dllring 'the war, the Government arranged to . mpor~ and distribute 

balance of steel representing the difference between essentIal Indl~l demand and 
indigenous production. Steps are now being taken to enable Import througn. 
normal channels. Certain categories of steel can no\\' be imported under O~n 
General Licence from the Sterling areas. Further, licences to mp~rt from other 
sources are granted when supplies are not available from the sterhng areas and. 
when they are required for essential purposes. 

(f) 'Sir Arneshir Dalal's deputation was not for the purpose of obtaining more-
.teel. India ne~d  imports only in certain categories like tin plates and sheet .. 
and ever'y effort is being made to obtain greater supplies of these. 

Import in toIlS 
2,'18,"9 
1,98,861 

1941 1,58,486 
1942 1,19,982 
I N3 ',10,008 
1944 3,'6,084 
IM/s 3.26,32'1 

Kr. Kuhammad lfauman: Will the Honourable Member state with reference· 
to part (e) of the question, how the Belgian company's steel prices compare with; 
the prices of steel that is being imported? 

The Hooourable Mr. A. A. Waugh: I have no information about Belgian: 
steel pl'iees but I can make enquiries. 

Ilr. Kanu Subedar: In view of the fact that steel prices are still very high, 
particularl'y for civilian building {Iurposes, will not the Honourable Member' 
arrange for a. large issue for civilian purposes at special prices for building 
houses or for the import of light qualities from the Continent. The Honourable· 
Member mentioned the 'Sterling area bu·t I emphasise the word Continent. Why 
should we not be permitted to get steel from Belgium as was being supplied to· 
ihe whole of the Bomba.v ma.rket before the wor and why is the advice of the· 
Tata Iron and Steel Co: and the SCOR, who are ntere~ted parties. taken by 
Government against the obvious public convenience of the people of Bombay? 

'!'he Honourable 1Ir. A. A. Waugh: I shall enquire about the Belgian position' 
but I would remind the Honourable Member that the world pr ~ of steel are in' 
geneml not so low as those of Indian steel. 

Sir II. Anant/ha8aY&Dam Ayyanpr: What is SCOB? 
'!'he HOIlOUl'able Kr. A. A. Waugh: Steel Corporation of Hengal. 
Sri II. ADanthuayanam Ayyangar: May I know from the Honourable· 

Member if even during the war there were large imports of steel from outside 
India? , 

The Honourable 1Ir. A. A. Waugh: Yes, Sir. The information is supplied: 
in answer to another question, 

SriK. AIlaDthuay&D&ID. AyJangar: Mav I know from the Honourable Mem-
ber, that ~  there is no sufficient material, it is bec/tuse owing to lack of coal the 
rolhng mtIls were not allowed to run and that this shortage could easily be made· 
p~ , 
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fte Honourable Mr. A. A. Waugh: As I have explained previously, .there 

was no fall in production when the re-rolling mills were stopped temporarIly. 
Mr. Kanu Subedar: Am I w uuderstand from the Honourable Member that 

;Sir Ardesbir Dalal was not at all concerned with the steel position, with .the ... 
. acute shortage of steel for building purposes in India, when he went abroad? 

The HODourable Mr. A. A. Waugh: I do not think that that was the purpose 
-of his mission. I may explain for the Honourable Member's iI].formation that 
we employed a special officer, the Steel Import Controller, during the war, and 
:he made every effort to get the kinds of steel required. 

111'. Kanu.Subedar: Since the war is over is this officer still lunctioning and 
·has he produced any results? 

The Honourable Kr. A. A. Waugh: The post was amalg'EUDated with the 
post of Steel Controller, who carries on with the same efforts to get imports. 

Sri K. ADantbalayuwn Ayyaugu: May I know if the number of-import 
licenses that have been granted will interfere with the local production of steel? 

The Honourable Mr. A. A. Waugh: No, Sir. Licenses are not gt'anted which 
,may interfere with the local production of the snme kinds of steel. 

RECRUITMENT OF STAFF IN THE G.I.P. RAILWAY 

845. ·Sri II. ADanthasayanam Ayyangar: Will the Honourable the Railwny 
"Member please state: 

(a) how recruitment 'of staff (subordinate) drawing over Rs. 100 per mensem 
-on the Great Indian Peninsular Railway is made, and whether there are any 
Selection Boards for the purpose; . 

, . --.:,..-
(b) if the answer to (a) is in the affirmative, whether they are part time or 

whole time officers; and whether they consider promotions or appointments 
-purely on merit; 

(c) whether there are different scales of pay for the Anglo-Indians and 
Indians for the same post; or whether there are in effect grades to which only 
.Anglo-Indians are, as a' rule, promoted and not Indians; 

(d) whether any kind of preference is shown to any class of persons in 
"'recruitment to subordinate post or gazetted posts; and, if so, what, anti the 
'Teasons therefor ; 

(e) whether any preference that may be shown to children or relatives of 
'persons in the Railway service is shown only to certain favoured classes like the 
Anglo-Indians or the Parsis; and 

(f) the number of persons recruited by promotion or direct appointment, 
.during the year 1945 on this Railway; and how many of them were (i) Hindus, . 
>(ii) Muslims, (iii) Anglo-Indians and others, for posts drawing Rs. 100 per 
mensem and over? 

The HOD01I1'&ble Sir Bdward Benthall: (a) to (f). The Honourable Member 
'is referred to ~ reply to Starred Question No. 110, asked in the House on 8th 
_February, 1946, Complete information regarding direct recruitment on the 
.a. I. P. Railway to posts carrying a salary of Rs. 100 per mensem and over is 
not available and if! being obtained. It ,,,ill be laid on the tnble of the Houae in 

·due course, 
Sri K. Auutb ••• '1Dam Ayyangl1': Are ther03 selection boards to deal with aU 

-clyses of appointments? 
'!'he Honourable Sir Bdward Benthall: With selectiou posts. 
Sri •• Anantbuayanam .A.yyangl1': Mav I know if these selection hoards are 

~ermnnent ~od e . whether they are also {'oncerned with the questiPo of promo-
-taons ~nd l~  ?ases vthere persons who were appointed originall'y \\'61'e deprived 
-of t ~lr promotions at a ~ater stal(e and whether the board can also go into the 
. eBt~on et~er. promotIons are made regularly and properly and whether its 
'functIOns are sundar to those of t. t~ Public Service Commission in safe.,uarding 
~ e rights of the employees 'I " 
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The Honoarable Sir Edward Bentbal1: I 8m not quite sure whether they 

"apply to all grades. 

RlilCRUITMENT OF STAFF ON EAST INDIAN RAILWAY 

346. ·Sri K. Ananthasayanam Ayya.ngar (on behalf of Sri B. VenkataBubba 
lI.eddiar): Will the Honourable the Railway Member please state: 

(a) how recruitment of staff (subordinate) drawing over Rs. 100 per mensem 
on the East Indian Railway is made, and whether there are any Selection Boards 
for the purpose; 

(b) if the answer to (8) is in the a rmat ~e, whether ~ e  are part. time or 
whole time officers, and whether they conSIder promotions or appomtments 
purely on merit; 

(c) whether there are different scales of pa:r for the. n lo Ind a~  and 
Indians for the same post. or whether there are m' effect grades to whIch only 
Anglo-Indians are, as a rule, promoted and not Indians; 

(d) whether any kind of preference is shown to any c!ass of persons in re-
cruitment to subordinate posts or gazetted posts; and, if so, what, and the 
reasons therefor; 

(e) whether any preference that ma.y be shown to .children or relatives. of 
-persons in the Railway service is shown only to certam favoured classes bke 
the Anglo-Indians; and 

(f) the number of persons recruited by promotion or direct ap~o n~ment, 
during the year 1945, on this Railway; a.nd how many of them .were-(l) Hmdus, 
(ii) Muslims, (iii) Anglo-Indians and others, for posts drawmg Rs. 100 per 
mensem and over? 

fte HODOurable Sir Edward Benthall: (a) to (f). The Honourable Member 
is referred to my reply to his Starred Question No. 110, asked on the 8th 
February, 1946. 

As regards direct recruitment on the E. I. Railway to poets carrying a al~r  
of Rs. 100 per menaem and over, the required information is as follows: 

Oornmwaily DtrecI RecrvW 

Hindu 
Mulima 
Europeau and AugJo·IQdia .. 
Indian CbriatilUl8 
Sikhs • 

111 
20 
II' 
a 
a 

Sri K. AnanUlalqUWll AYflDgu: May I know from the Honourable Member 
with reference to his answer to purt (e) of the question whether there is any 
discrimination shown as between classes and classes? 

The J[oD.our&ble Sir J:dward ".enthall: No. Sir. There is a certain preference 
shown to children and, I think, relatives of all classes of railway servants but it 
is a limited preference. 

Sri •• All&D.tha8&)'&Il&ID AYYlDgu: May I know if there ia any written rule 
that certain classes of individuals or communities shall be shown preference in 
railway services l' 

. . The Honourable ~Ir J:dw&rd. Benthall: No, Sir. The only preference is that 
given ~~er a resolutIOn of 1934, I have o~ otten the exacl date, which provides 
for a mmlmum pay of Rs. 55 to. Anglo-IndIans in all Government Departments. 

Lt.-Ool. Dr. 1. O. Ohatterjee: Mav I know whether it is not a fact that the 
educational allowances given to children of Anglo-Indians and Domiciled 
~ropean  on the railways are fnr larger than those given for the education of 

children of Indian employees? 
. fte HOIlO1U'&ble Sir J:dward Benthall: I should require notice of that ques-

tion. 
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Sri •. ADaDthaa&Juam A.yy&Dgar: Whose resolution is it, that the Honour-

able Member referred to, of 1934? h it, of tht· Assembl:.· or of the Government 
of India? 

The BOIlOura.ble Sir Edward Benthall: It is a resolution of the Government 
of India in the Home Department. 

Mr. Frank R. Anthony: Is the Honourahle Member aware that in the matter 
of edvcation, 10('11.1 authorities sueh as district boards and municipalities discri-
minate against the Anglo-Indians and do not provide schools and educational 
facilities for them? 

Mr. PrlllideDt: I do not think that question arises. 
INCREASE TN PmCES OF CARTRIDGES BY BRITISH FIBJlS' 

M1. -Seth Yuuf Abdoola B&rOOD: (a) Will the Honourable Member fOJ 
Industries and Supplies be pleased to state if it is a fact that prices of cartridges. 
have been increased by British firms from the 1st January, 1946? 

(b) Did Government make any representation to His Majesty's Government, 
to bring down the prices in view of the Government of India's desire to bring 
down the prices in India? If not, why? 

(c) If for any specific reasons Government are unable to interfere with the· 
prices of British firms, what action have Government taken to adjust the Indian 
prices accordingly? 

(d) Is it not a fact that prices of 21" cartridges are higher than those of 2i"?' 
(e) Is .it a fact that prices of 21" cartridges have not been gazetted? 

. (f) Is it a fact that an Assistant Controner General of Civil, Supplies, 
Bombay permitted certain firms at Bombay to make higher charge for 21:'" 
cartridges in accordance with the pre-war practice? 

(g) Is it a fact that similar requests sent by the KIIl'Rchi 01' Delhi merchants, 
by registered post were either negatived or not replied? If so, why? 

(h) If the reply to part (g) is in the negative, are Government prepared to. 
enquire into the allegations against the Controller General's Office at Bombay? 
If not, why? 

The BOIlOIU'able Mr • .A.. A. W&ugh: (a) Government huve seen a report that 
one British firm has raised pr l~ ,  from 1 at J un lIary. hut haw no information as. 
to other firms. 

(b) No. 
(c) So far. Government have 110 evidence thut there hilS beell a general rise· 

in the prices of Rritish firms on ",hi('h the." could tnkl' action. 
(d) Government have not sufficient material to SIl\' definitel \' whetner or not 

the prices of 21" cartridges ure higher than those or' 2!,' CArtridges.'·· 
(e) Notification No. 1/2(94)/45·CG (CS), dated the 8th September, 1945, 

issued by the Department of Imlustries and Citil Supplies under Section 8 of 
the Hoarding and Profiteering Prevention Ordinance covers all sizes of cartridges. 

(f) Yes; but this appears to have been done under misapprehension. 
(g) One request was received from a Delhi merchant, and was nega.tived 

bec.ause Notification No: 1/2(94)j.t5-CG(CS), da.ted the 8th September .1945, 
8S It stands covers cartridges of nOli-standard sizes. A review of this Notifica-
tion is. now nde~ consideration, sillce it is. perhaps now necessary to fix prices 
on a different baSIS for non·standard size cnrtridges. 

(h) Does not arise. 
~ t  Yusul Abdoola.B&rOOD: ~II.  ~ know what action it ·is proposed, to take 

a am~t the firm. who raIsed the prICes m Delhi, with reference to ,part (a) of the 
questIOn? 

The lloIlo1uUle Mr. A. A. Waugh: This is a British firm: we cannot take 
any action against British firms. 
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Seth Yusuf Abdoola Haroon:May I know why he discriminates between 

British and Indian firms? 
The Honourable Mr.· A. A. Waugh: I might explain: the particular notice 

referred to was received from u firm ill England who notified an increase in the 
'Shilling prices of cartridges. 

Sri M. Ananthasayanam Ayyangar: May J know if cartridges are allowed to 
be manufactured by private firms in this country? 

The Honourable :Mr. A. A. Waugh: 1 must ask for notice. I am not aware 
whether there is any manufacture in rndia. 

Seth Yuau! Abdoola Baroon: With regard to part (g) may I know how long it 
will take for the Government to decide the matter? 

. The Honourable :Mr. A. A. Waugh: T am grateful to the Honourable Member 
for having raised this quef;tion; and as soon as we can get definite evidence of 
what the prices are now, we shall revise the notification. 

ICE AND AERATED WATER CoNTRACTS ON NORTH WESTERN RAILWAY 
348 •• :Mr. Tamizuddin Xhan: (a) Will the Honourable the Railway Member 

!be pleased to state if it isa fact that ice and aerated water contracts on the 
North Western Railway used to be granted to only those who were professionl;ll 
<contractors and owners of aerated water factories? 

(b) Who are the contractors on the North Western Railway for supplying 
.aerated water and are they professional contractors? 

(c) Is it H fact that contractors who were appointed for supplying RCrated 
water on platforms and in running trains of section E of the North Wflstern 
Railway did not own any aerated water factory at the time when the contract 
was given to them, i.e., on the 23rd December 1944? 

(d) If reply to (c) is in the affinnative, why was this breach of practice and 
customary rules on this Railway effected in this individual instance? 

The HODOurable Sir Edward Benthall: (a) Contraets are granted to manu-
facturers of mineral waters who possess suitable uerated water factories, and are, 
otherwise, considered suitable for the work. 

(b) (i) Messrs. Kanshi Ram Khosla & Madan Mohan of Ll\hore. 
(ii) Messrs. Syed A. & M. Wazir Ali of Lahore. 
(iii) Messrs. Teplitz Aerated Water Company of Lahore. 
(iv) Messrs. Bliss & Co. of Karachi. 
These contractors comply with the condition'> for grant of Ice and Aerated 

Wa'ter Contracts. 
(c) No. 
(d) Does not arise. 
:Mr. Kuhamm&d Naliman: Is it II fact that· Mr. Khosllt was a member of the 

Local Advisory Committee and uSlld his influence to· get this contract and that 
he was not the owner of any aerated water factor.v lit. that time? 

The Honourable Sir Bdward Benthall: He was a member of the Local 
Advisory Committee but I am not aware that he used any influence. The thira 
part of the question is not correot. 

Mr. ][uhammad Nauman: He owned no factorv whatsoever and he was not 
doing this as his profession ever in his life. . 

The Honourable Sir Ildw&rd Benthall: That is incQrrect. 
:Mr. Muhammad Nauman: Was a publiC' agitation started last year Rnd has 

the Honourable Member infonnation of t.hat? Were any inquiries made at that 
time? 

The B.oIlourable Sir Bdward Benthall: Yes; the matter lies within the 
competence of the General Manager; but when these publio representations were 
made last year, I personan,\' looked into the lllJItter very C'arefullv. 8em for the 
original papers and came to the oonc]U1!Iion that, there WBS no en~on to interfere 
with the discretion of the General Manager. 
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Kr. Kuh&mDlad Kauman: Was it pointed out that he made this false allega-

tion, that he owned a factory at thnt time when he asked for that contraot? 
"rile Honourable SIr Edward Benthall: That, Sir, is incorrect. 
JIr. Kanu Subedar: What is the general policy of Government in the matter 

of giving out these contracts for catering and are G?,:ernment aW&r? that t~e 
money which they take from the (:ontractor for the prl lI~ e of SUpplylllg ce;taJn 
things is recouped by him from the public and the public have to pay a higher 
prioe? 

'l'he JloDourable Sir Edward Benthall: This is not a contract for catering. 
Kr. Manu Subedar: Do I tal.e it that the prices for aerated waters served 

to the passengers on railways are exactly the prices at which these aerated waters 
could be secured outside? ' 

The Honourable Sir Edward. Benthall: I should require not ~ of that; but 
- the prices are regulated. 

Kr. ".Manu Subadar: Was no premIUm paid at all on this occasion for the 
privilege of catering? 

The Honourable Sir Bdward Benthall: Yes; but I should require notice of it 
to give the figures. 

JIr. lIanu Subedar: I do not want the figures. I want to know the policy. 
Why is it that the railway administrations try to make money on things which 
ultimately the public pays and which does not increase but reduces the conveni-
ences of the travelling public? 

The :a:OIlourable Sir Edward Benthall: The Government does not necessarily 
aooept the highest tender in these matters; they aocept the highest tender from 
the man best calculated to serve the publio. 

JIr. Manu Subedar,: Do Government see that the prices oharged to the 
passengers for aerated waters are !lot higher than the prioes a.t which suoh 
aerated waters can be secured outside? 

fte B:onoDrable Sir Bdward BentbaU.: Yes, it is laid down that a licensee 
shall supply ice and aerated waters to passengers at soheduled ratles. 

Sri •• Ananthalayanam Ayyangar: What steps are being taken to see that 
good and decent water is supplied in the aerated waters? t~ they n peo~ 
from time to time? 

The Honourable Sir Edward Bentha.U: Yes. 
Sri II. Anant.haI&Janam Ayyangar: By whom? 
The Honourable Sir Edward Benthall: I would require notice of that. 
Sir J(ubammad Yamin Khan: Is the Honourable Member aware that the 

papers concerning this CBse of Messrs. Khosla were given to him and the evidence 
and certified copies from Ambala showed. that this m~ never owned a factory 
and tbat such papers were really a forgery. 

JIr. Muhammad Bauman: A clear case of forgery I 
JIr. Preaident: Order, order. 

The Honourable Sir Edward Benthall: No; that was the allegation; but the 
fact of the matter was .that the firm in question had control of another factory in 
Dehra Dun and suffiCleftt control over that factory in question in Ambala. to 
assume control of it when the,v wanted to. ' 

Sir lluhammad Yamin Khan: May I know that this was a case against aD 
?fficer of. the. N. W. R. who had retired and gone to England, that he was 
Involved In thiS case very dl~ and that is whv the whole of the N W R I 
were trying to shield and shelve this matter?·' . . . poop e 

The Honourable Sir ~d ard .BenllbaU: The offioer who inspected the factory 
at Ambala was a oertam Muhammad Ibrahim, Senior Assistant Commercial 
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Officer who was in no way connected with the officer who retired. 

:r.tr: Manu subedar: In view of these constant complaints 'Yill the Gove!n-
ment cOllsider---1 do not want nn assurance at once-that tlus .SOl't of ~ l  
should be done departmentally iustead of being farmed out to the mconvemence 
of the passengers? 

The Honourable Sir Edward Ben~l1: Yes; the matter h8.8 been under· 
consideration and I will consider it again. . 

Kr. Kubamm&ci lfaumm: Will the Honourllble Member consider the termi-
nation of this contract immediately in view of the facts revealed in this House?-

The Honour&ble Sir Bdw&rd Benth&ll: No; 8S I h.ave said, I went very care-· 
fully into it and came to the conclusion. after a very careful study of all the 
facts, that we have no reason to interfere with the competence of the General 
Manager; the firm in question are, I think, giving reasonable satisfaction, at. 
least as good as some of the other oontractors. 

COMPLAINTS AGAINST CoNTBAOTOBS OF AEBATED WATER SUPPLY ON 
E SECTION OF N. W. RAILWAY 

849. *Kr. Ta.mindcUn lDwL: (a) Will the Honourable the Railway Member· 
be pleased to state how many complaints were registered and sent to the North. 
Western Railway Office, about the faulty supply of aerated wat.er against the· 
present oontraotors of Section E of the North Western Railway? 

(b) 'What is the summary of the oomplaints received during summer of 1945. 
against the Contractors of the E Section of the North Western Railway and the 
report of the action taken by the North Western Railway on such complaints? 

(c) If the replies to (a) and (b) are that complaints were received, do. 
Government propose to change them by a new one? If not. why not? 

The HOI101U'&ble Sir J:dw&rd BanthaU: (a) and (b). Full information is not 
readily available; it is being olle t~d and will be plAced on the table of the House· 
in due course. 

(c) No. On the information avaHable the work of the contractors has been,. 
on the whole, satisfactory. . 

Kr. J[nbammld :RaUJDID: Is the Honourable Member aware that the 
contractor has been fin·ed a few times to the maximum limit· of one hundred-
rupees,. which should have terminated his contract automaticallv but for certain. 
favours which have been showered by him? " 

'!'he HOD.OUrabIe Sir EdWard Benthall: Yes, Sir. Three penalties have been. 
imposed under the agreement. 

Sir Kahammld YamfD Khan.: Iii this the same Mr. Khosla who was men-
tioned in connection with the previous question? 
~ HOI101U'able Sir J:d~&rd Be~t .a1l: It is the same firm and" I have just 

explamed that these penaltIes were Imposed as 11 result of inspection. 
, Kr. J[ubemmad. l!&UIDID: ~a  I know whether on inspection the aeratect 

\later was found medIcally unSUItable for human consumption? 
f '!'he ~ 1 'a~e Sir J:dward Benthall: A certain amount of sediment was.. 
ound. I thlllk, In some of the bottles. 

Kr. J[1Ihamma4 :Rauman.: How many times were they inspected? 
The Honourable Sir J:dward Benthall: I should require notice of that. 

NEW INDUSTRIES DURING WAR IN INDIA 
350. ~. VadDal Lallublla1: Will the Honourable Membe .. for Industries 

and. SuppheR be pleased to lay on the table of the House a statement as to: 
~~ wha.t new Ind ~tr e  came int.o being in India during the war time' . 

(n) theIr total capItal outlay and production; . , 
(iii) Govlernment attitude towards them, and whether the respective interests-

were consu ted by Govemment when these industries were started' and 

f t(hiv) et~er ~o em~en~ chalked out any fixed policy regardm'g the future. 
o e war tIme IndustrIes; If so, what is its exact nature? 
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The Honourable Mr. A. A. Waugh: (i) and (ii). A statement of industries 
which came into existenre durin" the war and figures of production which are 
,available is plaeed on the table. The list is not exhllustive. Information relating 
:to capital outlll,v  is not available. • 

(iii) and (iv). The attention of the' Honournble Member is invited to the 
Press Communique issued by Government· on the 14th August 1945, a copy of 
'which is placed on the table. I would 1l1so refer the Honourable Member to the 
.. Statement of Govenlment's Industrial Polic.\''' published by the Planning and 
'Development Department, ('opies of which are available in the Library of the 
House, and to the Government of Indin., Deportment of Commerce Resolution 
'No. 218-T-55/45, dated the 3rd November 1945, constituting a Tariff Board, a 
copy of which is also placed on the table. 

The new industries were started by private enterprise in consultation with 
'Government. 

IndtUCriu 1DAiM oame iRlO being during the tDGr and figure. oj prodtlClicm 

Industry ProductioD per annum apprmtimate 

'1_ ALKALI Industry-

Caustic Soda 

Bleaching Powder 

Liquid ChloriDe 

'I. Soda ash and Sodium Bicarbonate 
,3, Potassium Chlorate 

4_ Sodium Sulphate 

,5 •• ohromates . 

8. Chromic acid 

.,. FiDe Chemioal@-

AoetOD . 

Ozalio ~o d 

:8. KtaoellaDeous ~em a1e

Sodium ThiOllUlphate 

Sodium Sulphite 

ChlorosulphoDic Acid 

Zinc Chloride 

Calcium Chloride 

Barrium Chloride 

Lead.\cetate 

9. Waterproofillg CompoUDd 

'10. Refining of non-ferrous BOrap White Ketal 

"11. Lead Pipes • 
11. Alull'iDium . 

'13. Water Pittings 

'14. extile Machiuery Looll's and spiDell. 

: IS. Electrioal o llOr ~ 

Black Adheaive tapea • 

ond ~ Pipes aud • D' ol"'aignaUiq cabiN 

-18. PI'888UN o llam~ • 

'17. Stoves 

18. Scientific Inetrwneate 

,19. GriDdilig "heeJe 

:NOT. I-The lilt ia not ezhaUltive. 

4,500 tone 

7,500 " 

1,800 " 

7.500 & 1,500 tone respectively. 

1,600 tone. 
3,000 .. 

5,000 .. 

100 " 

800 
" 

100 II 

1,000 " 

500 " 
25 
" 

1,000 " 

1,000 " 
100 ,. 

tOO .. 

200 " 
Total output not ImoWll, 

350 

1,500 .. 
100,000 NumbenL 

Total output not Imown. 

'0 tou. 
Total output Dot kDowo. 

16,000 Numbers. 

60,000 " 
Total output Dot Imown. 

310 touI. 
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!i'J'ABREU QUESTIONS AND ,\NSWBIlI 1101 
Prell Not., tlated 14&,\ .tuplt 11146 .'. 

There ia lOme natural au:iety among prodncera ad maIlufacturen. that the end of ..;;. 
war ad the cancellation of orders for war suppli.. may mw.n the end of the ... i.taDce 
which they have had from Govel'DJDent in obtaining materiala ad other NI01IrGII, a¥ 
with traupori., for the production of war .uppliel. Govel'DJDent wiIh, 1heMfoa, to ... 
... ure producerl and manufacturers that., 10 long &I the varioUi Controla remain in forC8. 
they will end_vour to give ... istanC8 for the production of civil luppli.. in the laDle way 
&I previoUll,. of war luppliell, by proviaioning and allocating .... ntial materiala, .u. &I 
corJ, .teel, cement. and timber, procuring capital equipment ad toola, obtaining traDaport 
priority, etc.  Government have iDltrncWd the Directoratea in the I>epart.ment of BupP9 
that. Buch alliltance mUit. cont.inue, for t.he restorat.ion of indu.tQ', it. conv.mon from, war 
to pace, ad for ita eXpaDlion. Producers and manuf&cturerl shov.1d, therefore, apply to 
the appropriate Directorate for the &IIistanC8 they require, in order to get their shares iD 
the allOcation of avail&ble materiala, etc. ' a. 
FDr the procurement of .tores to meet post-war Govel'DJDent requirementl, the policy of 

Governnmnt is to make the greatest pouible use of indigenous production. and particularly 
of those indu.tries which have, under the influence of war needl, achieved 'production o~  
forming to &CC8pt&ble standard. and specifications. While commoditi. paid for from 
the public pur. must in general be the but that can be produced at t.he price, it is ~ 
aim of Government. to establish continuity of procurement from industri.. which mr.intai. 
a consistent. performance. and which pay attention to new modifications and devllopmentl. 
To this end Government. will &IIist with t9chnologilt.s and  training, where welcomed, or d 
procuring technicr.l knowledge and auistance. 

DEPAJI,TMEN,T OF COMMERCE 

RESOLUTION 

.. , 

TOD'I'I 

New DelAi, tAe 3r1l Nov •• b.r 1946 

No .. 218-T (55l/4t;.-In. the .ta~ment on industrial policr issued by the Governmu' 
fOf .Indla .on the 2 r~ Apnl 1945, It wa. announced that, pending. the formulation of • 
tr.nff pohcy appropriate to the postwar needs and conditions of the country and the 
.. tablishm.ent o! ~rmane~t ma ln~r  o~ the ~ rpo e. Government would Nt up mac1p· 
n,ery for In e~tl atln  lalm~ from Indultnee, .which have been started or developed in WAr 
-tIlDe ._.nd ' ~  are eetabhshed ~n lO~nd hnel, to assistance or profMction during ~ 
tra!lBltl0!l penod. A press commumque ISsued on the same date invited industries to &ddresR 
their claims to the Secretary to the Government of India in the Department of Commerce . 

. 2. Seversl. nd~ tr e  hav,e acc?rdiDgly applied for a8si8tance or protection, and on a preli· 
mlnary examination of their claims, the Government of India have come to the oonclusioo 
-that applications submitted by the following industries call for a detailed examin&tion:-' 
(i) non-terrous metals, including antimony· ' 
(ii) grinding wheels; .  ' 
~ l a ~t  o~a and bl\!laching powder; 
(IV) sodium  thloRulJliate, sOdium sulphate anhydrous, IOdium bisulphiH; 
,(v) phosphates and phosphoric acid· 
{vi) butter colour, aerated water p~ der colour· 
(vii) rubber manufactul'tl.; , 
~ viii) fire hose; 
{ix) wood Icrewl; 
,( x) ftteel hoops for bailing. 

Oth\!lr app'lications are under the consideration of Government and further _ .... - . 
~ e r case Will be taken in due cour... • .~ In 

I 

3. In .ad~ t on !-D the nd .~r e  ~ have applied for al8iltanC8 or protection t .~ 
-are .certain Ind tl ~  the starting of which was considered essential by the Go e~ Dt f 
Ind~a   d D~edr to~dltlon  ctereadted. bhy t ~ w!". Early in 1940, Government &DDounced ~~ 
'lJl8C1 e In UI !Ies promo Wit t elr direct encourapment during war-time mi ht f.1 
.. ured that. If they were conducted on sound busineu line. they ld t h 
meaSUNS .. Government might devise, be protected agr.inIt unfair oom .... ;ou t' ,. t.JIIC 
India. In & orda~ e t~ this decision, the foDowing indultri. J: ~ lb.-rom. on :t-., 
assurance of protection .agamat unfair competition after the wall:-« liven 
.. {i )bichromatea; 

(ii) atMel pipes and tubu up to • nominal bore of 4 inchu. 
(iii) aluminium; , 

(iv) calcium chloride; 

(v) calcium I'&r'bide; 

in) •• reb. 



LEGlSLATIVE ASSEMBLY 

"II' 1.:"",", 

Mr. C.  C. DeIIai. O.I.E., I.C.s. 

'l»tof. It.~ if.'·''tJe,.. '·D.Bc. (Lolidon). 
The B~ara In include ODe more Memwr whon name will be announoed abonly". Mr. 

Desai will act .. Secretary to the Board in addition to hit dati. III Member. 
~ S. The t&l"ilt Bo.rd ia requested to und'ertake, in luch order III it thinu At, the invNti. 
potion of cIaUDa ~ ,forward by· the inclaMoriel IpeciAed in paragraphl S ami 3 a m~' lao 
Jlte can ol, eIIch .... ~ the ~ will, . .-~. a~~ on .. it couid .... nee...",. 
litport ~t.1aer ~ mdUitry 1It.iaJi81 ,-t.be tollowmg condltione:-· • ", 

~.: (1) that it i. eitablilhed and eotiducted on lOund bUliMls linel; and 
(2) Ca) tht.:'· h\ving regard to the Da:tural or economic ad anta e~ enjoyed by the n~ r ' 

anil its 'acluaB 01" probable costs, it is likely within a reasonable tune to develop sufticlllBily 
to be able to carry on . la n~  without protection or State ullistanre; or 

(b) that it is an indUltry to which it i. d8lirable in the nat o~l inten&t. to grant pro. 
t.ection or a .. istance and that the probable COlt of lIuch protection or a.slstance to tn.· 
oommunity i. not exceuive. Wh_ a cl&im to protection or u8i.tance is found to b. eata-
Wished i.e., if condition (1) and condition (2) (a) or (b) are nti8fied, the Board will recom-
.end-

Ci) whether at what rate and in reapeot of what articles, or clay or delcription of 
.ticles, a pro'tective duty ahould be impciHd; 
(ii) what additional or alternative _111l"1li Ihould be taken to protect or ulilt \h.-

iadustry; and 
(iii) for What period, not 8lI:ceeding three yearl, the tariff or other me&lurea noommended 

_ould remain In force. . 

In makiDg itl l'8OOIIIIIIenutiona the Board will give due woeight to the intereata of con-
_mer in t.he UgM of .the prev&ilin, conditions and allo oonlider how the recommendationa-
",,:t indtJatriea UIiDg the artio1ea m l'ellpact of which protection is to be granted. Since 
ielief, to be effwve. abould be afforded without delay, the Board is requelted to oompl.w 
.. enquiriea with all poIIibl. expedition ad to lubmit a report ILS lloon al the inveatiption' 
cri the claim of each md1lltry il concluded. 

•. 6. The h.aciUar&en of the Board will be at Bombay, but it will visit IUch other place. 
_ it thinks necuary for pUrp088l of iii enquiries. Firml and perlonl interested in any of 
these indult.riel, or in industrill dependent on the ule of the products of the.. iudUlwi .. , 
who desire that. their viewe .hould he considered, should address their reprllentationa to the-
.cretary to the Board. 

7, Any claime her.fter received from other indultriee which in the opinion of the Gov. 
'eftlment of India are luitable for examinati(ln by the Board will be referred to the Board 
in due course fo!' examination. . 

B. The Government of India trust that Provincial Governments and Administrationa 
will afford the Board .11 the assistance which it may require and will comply with· 11111 
reqlle..t for inforD1&tion which may be addressed to them by it. 

ORDER 

QRDI!lRBD that a copy of this RelOlution be communicated to all Provincial Govern-. 
menta, all Chief Commie.ionera, the nveral Departments of t.he Government. of India the-
,olitical Department, the Private and Military Secretariel to HiB Excellency t.he Vic:.rol 
Ute Central Board of Revenue, the Auditor General, t.he High Commislioner for India ~ 
London, the Economic Adviser to the Government of India, the D ~tor of Commercial" 
Intelligence, .Calcutta, t.he Indian. Trade Commillioner, London, the Indian Govemmut 
'J!rade ommlBI~oner  .at ~e  York, ~ AiN:" T0I"?nto, Alexandria, Mombl8&, Tehran 
ad By.lne1, HIB a~eat  I Trade ~~lloner.lD India, the American Consulate General, 
<lJalcutta, the' CaiJa,dlln Trade CommilllODer 1D India the AUltralian Trade Commi.' 
Moner in India, the. ~ retar , Tariff Board, Bombay and all the recogniaed Chambera of 
Commerce and Auoci&tlona. 

ORDERED that • copy be communicated to the Government of Burma. 

ORDDml aleo that it be puNished in thl) Gazette of India. 

N. R. PI~ I, SeQy'o 
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lIr. Vad1lal Lallubbal: Is it a fact that the chemical manufacturers and 

tpe n~ tr . ~re not consulted .when t ~ plants for sulphuric aciel anel caustio 
sooa were· alstnbuted to the various partiel? 

pe ,on~ raJ:tle Mr. 4 ... Waugh: I must ask for notice. 
~. If. G. Ban,a.: May I know whether anyassurancel were given when 

money was put in these industries? 
The Honourable Mr. 4. A. Waugh: ;[n certain cases an assurance of pro-

tection was given. '. 
JIr. VacWal Lallubhal: Will the Honourablt' Member give the names of the 

parties to whom the plants were distributed, for sulphuric acid and caustic 
sodaI' I 

r· ~e llODourable Ill. A. A. Waup: I can find out if the Honourable 
Member 'Wishes.· I have not got the information with me. 

Prof ••• G. B.anp: Will the Honourable Member ascertain the facta and 
plahe thefu on the table as to in . what CAses· such assurances have been 
given? 

't.be ~a le Mr. A. A. Waugh: Yes, Sir. 
ar! .~ .AnanthaaaY&D&m Ayyangar: How mauy of these industries oould be 

said to ha.ve been started for war purposes and how many of t.hem for ordinal'1 
civil needs in peace time? 
~e HOnourable Mr. A. A. Waugh: Practically aU of them. 
Mr. Xanu Subedar: Will the Honourable Membu make an inquiry and 

~d . out how ~la~  of them are now functioning fully and bow many are 
partially functlOnmg and how many have stopped in order to enable Govern-
ment themselves to carry out the various assurances he mentioned? Will he 
please mllke an inquiry? 

The Honourable Mr. A. A. Waugh: I can make an inquiry about an1 
specific industry which the Honourable Member has reason to think is suBer-
ing from unemployment, but so far as my information goes they are practi-
cally all working fully. 

Sri X • .ADanth&lJ&yanam Ayyangar: How many of these new industries 
were started' by Government and how many by private enterprise? 

The HODourable 1Ir. A. A. Waugh: They were all started by private enter-
prise with encouragement from Government. 

Sri X. AnanthaBayanam. Ayyangllor: May I know whether the Central Gov-
tlrnment or the Provincial Governments started any industries directly? 

The Honourable 1Ir. A. A. Waugh: I cannot say for the Provincial Govern-
merts but the Central Government did not stRTt new industries and run them 
themselves. 

Sri II. An&nthasayanam An'angar: Is it a fact that in the various ordnance 
fActories various articles were produced both for war purposes IIIld &Iso for 
other t,han actual field purposes? 

'!'he Honourable lIr. A. A. Waugh: The ordnance factories produced new 
typef:l of munitions and armaments and tliey also produced civil gooas, parti-
cul:nl) for the Hailways. 

Sri II. DanthaBayanam Ayyangar: How are those originally engaged in the 
production of munitions, etc., aud now no longer producing them, now 
.switched on to other industries? Is it a. met that some of them have been 
lo ed~ 

'the Honourable Mr. A. A. Waugh: So far as my infonnation goes, none of 
them has been closed·. 

Sri X. Ananthalayanam Ayyangar: May I draw the Honourable Member'e 
attention to one ordnance factory which was making bombs. Now that bombs 
Bre not useful, except for throwing them ,>n the civilian population of this 
country, what use is made fA such a factory? 

B 2 
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The I[ODourable Mr. A. A. WlUP: 'rhat factory is making lteel caRtinp, 
which are very scarce at present. . 

Prof ••• G. BaDp: In regard to these ordnance factories where many com-
modities were mad~ fOl' the army, what steps are being taken to lee that flheae 
factories are kept going in order of produce consumer goods for the day to 
day human needs? 

The Honourable Mr. A. A, Wau&h: They II'l'8 producing civilian' goods and 
1 have received no complaints. 

SHIniNG OF PATNA DEAD LETTER OFFICE 
351. *1Ir. MadaDdhari Singh: Will the Secretary for Postl, and Air be pleased 

to state if it is 8 fact that the Dead Lettel Office stationed at Patna (BihBl') 
bas been shifted to some other place? If so, why? 

Sir G1IrUD&th ·Bewoor: The Dead Letter Office, Calcutta, was temporarily 
moved to Patna all /il'count of eonditions created by the Wllr but haR now 
beeJl moved back to its origiml\ IDeation. 

The question of opening a separate Dead Letter Office at Patna is, how· 
~ r, now being pursued. 

Lt.-Oo!. Dr. I. O. Ohatterjee: Is it a fscL that the number of dead letters 
is increasing so vastly that they are now almost ~ore than live letters and 
because of that the selectioll of a second place for a dead letter office is bema 
considered? 

Sir Gurunath Bewoor: The answer to the first part is in the nega.tive. As 
regards the second part, it is merely a mB'tter of administrative convenience. 

Mr. Muhammad lfa1UD&D: In view of the housing difficulties .in Caloutta, 
why was it considered necessary to shift this office from' Pa. to Calcutta, 
.although there were facilities in Putns? 

Sir Gv.nmath a_WOOl: The Dead Letter Office was stopped by people who 
-belonged· to Cl\lcutta and it was moved from Calcutta because of the danger 
of bombing by the ellt'my. When that danger passed, the office was moved 
back to Ua\cutta, the staff being mostly residents of Calcutta. It is not a 
'.fact that they were properly housed and fed in Patna, They were suBering 
great difficulties both at' regards housing and office accommodation. 

Lt.-Gol. Dr. I. O. Ohatterj .. : Were the dead letters considered 80 precious 
that bombing would have done them harm? 

Sir Gurunath Bewoor: The staff a~ 'Io would have suill'red·. 

CONTROL OF TELEPRINTER LINES FROM. .ALLAHABAD '1'0 JUBBlJI PUlE 

352. *Shri Satya Narayan Sinha (on behalf of Seth GoviDd D&8): Will the 
Secretary for Posts anci Air be pleosed to state: 

(a) whether he is aware of the fact that there sre ahout seven or eight 
1.eleprinter linE-R from Allahnhnd to .1uhhuJpore and that these are under Military' 
control; , 

(b) whether of lute ouly four or five of these lines are being used by the 
military QIld the rest have been given up by them; 

(0) whether the l n ~ 'I which have benn given up are shortly to be dismantled; 
and 

(d) whether he is prepared to divert these lines to civilian use by handing them' 
over to news agencies who at present hBve the teleprinter lines at other places? 

Sir GuraDath Bewoor: (a) and (b). At present! out of six telegraph mouita 
recently provided between Allahabad and Jubbulpore, one is available for the 
vse of the Posts and Telegraphs Department. the rema.inder being military. 
None have been given up by the military. 

(:l) noes not ariee. 
(d) When applications are received· for the use of thelle circuitJB for oth.,. 

, , rr~el. (lny"!'Dment will conlider the matter. 
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• Sri II. A.DaDUlasayanam Anan,ar: How many of these circuits are likely 

to be released in the whole of India from the Military Department in the near 
nt,t1l'e~' 

SIr G1U'DD&th Bewoor: This question relates to circuits between Allahabad 
all(1 Jubbulpore. There are numerous oircuits all over India 8lld the Military 
RTtl 1l'leRsing them lUI and when they are no longer required. 

3d 111. AnanthaBaya.nam Ayyangar: WIUlt doet; the Depu.rt,JIIent pl'opose 
doing with the released sets? 

Sir Gurun&th Bewoor: They will be used for the handling of public traffic. 
Seth Yusaf Abdoola Haroon: It; it 1I. fact that sOl11e circuits which ha.ve 

heel! I'l;iellsed by the American authoritiell have been trftnsferred to the British 
m l tIlJ'~ Iluthorities? 

Sir Gurunath Bewoor: 1 have no information at all. T do not know if the 
Americlllls hlid an.y circuits. If they h"d. they would· have taken it from the 
POllt,; Hnd Telegraphs Dtlpartment. 

Set'4 Yum AbdOola Baroon: They had it, frOID the Posts and Telegra.phs 
Depal'~ment and instead of being transferred t·o civilian use, they are being 
taken over bv the militlfl"V authorititas. Will the Honourable Member look 
iuto the case? • 

Sir GurUD&th Bewoor: I will look into the mlltter. I have no information. 
llANDICAl' TO C. P. '" CENTRAL hDIA IN SUl'PLY 011' 1\EW8 

363. *8hrl Sa&ya B.,aJlll SIDba (on behalf of SeUL GcmII4 Du): Will the 
Secl'etary for Posts and Air please state: 

(a) whether Government are aware that the Central Provinces and Berar 8lld 
the Central India are suffering from a handicap in the prompt lIupply of news; 

(b) whether Government are aware that due to the lack of teleprinter service 
the newspapers of these Provinces oan1l0t stand competition with the news-
paper!; of lither }·l'ovillc·es surrounding them. 'I1i2., Maclras, Bomh, •. v, Caleutta. 
AlIllhabad and Delhi; 

(c) whether all 'the Provinces and territories in the. country are entitled to the 
SBme facilities and nmt:lniLies which IUt' Ilvail"bll- for only few at present; 

. (J) what Rt.eps Government propose to take to remove these hRndicapl'l, Rnd 
withiu what time; and 

(ta) the reasons for their having neglected the matter 90 far? 
Sir G1I1'1IJlath" Bewoor: (n) and (e). Government do not admit any neglect 

as alleged. Hitherto the only application received for improved faci!ities for 
the supply of news in the Central Provinces and Berar was from a news 
agencv askinJl' for a tt'leprint.p,r channel hetween 'Bombay Rnd Nagpur, which 
iR not yet available. 

(b) Govemment have no information. 
(c) And (d). When applications are rf'eeived for !lOch facilities, they will 

be given due consideration with reference to the facilities available. 
LICENSING OF COOLIES ON RAILWAY STATIONS 

3M. *Seth Gov1nd Du: (8) wm the Honourable the Railwav Member be 
pleased to state if it is a fact that Railway Authorities have nOw decided to 
inii-oduee contract system for the licensed coolies OIl Railway stations by giving 
their supervision to contractors? If so,' why? 

(b) Is there any particular set of ~le , under this contract system, which 
pre!4crihe for the licp.nQed coolie!! on Railway stations, the rates of their admis-
sion feEl, their daily or monthly subscription and their charA-es frOm the travelling 
pa .'. ~ra ? 

'1'JM Honourable SIr J:dward Be'DthaU: (a) No. The system of supervision 
of licensed coolies by contractors is a very old one and has been in force at 
many railway stations for a long time. 

(b) The rules govt'ming thp contract system for Iicansed coolies are 
prescribed by individual Railway Administrations and are included in the agree-
mentfl with the contrlU'to1'8. These rules vary ill detail on diRerent Railways. 
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Mr. M1Iham.mId ,_a11DlUL: Is it II fact that these contractors are mostl, 

retired railway officers, that they charge more and squeeze more m~ne  out 01. 
these coolies than what ,they are expec.ted to take under the agreement-? 

'fte Hcmoarable Sir Bdwild BenthaU: 1 do not think that is the CIIBe. 

Mr. Kuhammad KaDmAn: As il large number of complBlnts b.Rve been 
received. will the HOllOUl'&ble Member make enquiries? 

The lrmlourable Sir Edward Benthall: A certain number of complaint. 
have been received, but uot on that particular point. 

Mr. Kanu Subedar: May I know if Govemment will Qverhaul the whole 
systel;l and remove the contractors? Why is it found neceasary to interpose 
the contractors who rob the poor workers on the one hand and impose II larger 
burui-In 011 those of Ull who have to travel by making us pay more than we 
should. 

The Honourable Sir Edward Benthall: One of the reasons is that the ~oor 
wOl'ktm. referred to are often oocused of robbing the public and the contractor 
it t er~. t.o Ilt~r ene e~een the public and the railway administration. I 
lihoold like to add. that I ra.ther welcome this question, it brings the question 
to my Hotice and I am glad to have the opportunity of looking into the whole 
question, 

Lt.-Col. Dr. J. O. Ohatterjee: Is it a fact that at the Delhi Railway statioll, 
the coo'y hall to pay at lelfSt four aunas ,  . 

sretjut iiOhtni Ku:mat OhoadlL1ir1: Sir, may I point out that the view has 
qftflil been expressed that the term • cool,}" is ~p rl amentar  That is not 
allowed in Assam I.egislative Assembly. 

Lt.-Ool. Dr. I. O. Ohatterjee: Then, I shall use the word entle~'. Is it 
a fact that these gentlemen who ure kiud enough to carry luggage at the rlJ.ilwa,Y 
~l on  are recruited by contractors and at the pelhi, :Railway station they 
are forced to pay four annas a day out of their eamings to ~e contractors? 
The Honourable Sir Edwa.rd Bentha)l: No, Sir. These gentlemen who are 

privileged to carry luggage are paying in certain railways two IUlnas per day 
to the contractor, and of course, the contractor in his turn has to provide them 
with uniiorms, badges, buckles, etc. 

Lt.-Ool. Dr. I. O. Oha\terjee: Will the _ Honourable ~em er therefore 
enquire whether at the Delhi station, it is not two annss but four annas and 
even more is given to the contractor, because these gentlemen  have always to 
pay a great deal more for the ulle of handcarts? 

The HonoUrable Sir J:dward l!Ienthl.u: I do not think it:.is prot ta ~ to 
examine this question further in detail on the 1I00r of the House because lIB I 
have said,. I welcome ~ e, opportunity to go into it both £rpm the point 
of view of the system as a ol~ and also with t·he object of . introducinS 
uniformity throughout the railways and finally with the object of seeing 
whether it will assist ill providing more direct employment to the existing 
ra.ilway employees. 

Slt. 111'. V. Ga4gtl: Is t·he Honourable Member aware of the fact that 
beCAuse of this introduction of contract system, in Kalyan, Dadar and POOD'" 
stations, the ~ool e  ha.ve gOlll' on strike for the last six weeks? 

The Ronourable Sir J:dwarel Be'Jlthill: Yes, siT. 
. Sjt. 111'. V. GadgU: Does the Honourable Member propose to do anything ill 
the mlltter? 

TIle Honourable Sir J:dward Benthall: I have been looking into it.. I pro-
pose looking into it further. 

ADU.LTERATED FOOD SUPPJ,Y TO RAILWAY EMPLOYEES OF DINAPutl SECTION 

, 366. *Choudbury Jld. Abld Buuab1: (a) Will the Honourable the Railway 
Member be pleased to state if he is aware of the fact that t\ luge number of 
Railway employees of the Dinapur Section, East Indian Railway, is Bufterins 
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hom different diseases owing to the adulterated food supplied to ~ em by tbe 
Railway Grain Shops? .. . .. " , . 

. (b) Is he a &r~ that about a t~o , ma . Ra4lw.as employees Rf ~ a  ,sec.t¥-
.dIed out of those dIseases? ~  so, ~n bE) pl~ iJve tJie eXlrCt figure f?I deathi? 
; (0) Have Government made aiiy enquiry about it and taken any measures ... 
improve tpe condition? If not, why not? .• 
. "the Honourable Sir Bdward Bentball: (a) 'fhe actual facts are that ead, 
in November 1945, there. was an ou.tbrtla.k Qf epidemic dropsy. in DinapO!ft! 
~ t on, East Indian Railway. which, on en,quiry was attributed. to the 
-existence of 11 pE'lCeutage of Argemon(' oil in thE' mustard oil sold. A sample 
. ~ the oil had been previoutlly examined a~. the Patna Public Health Laborator1 
and· the matter it; still under investigation. 
" (b) No. GQvernment are informed tl1at upto 1st December 1945, eleven 
~eat  took place, eight at Jhajha and three at Dinapore. . , 

(c) The .reply to the first portion is in the aftirmative; the latter portion 
-does not Il.rlSt1· . 

Kr. Muhammad Nauman: May I know if tohese eleven 08_. of deat'" 
include the children of the families of the employees who have died? 

The Honourable Sir Bdward B_thall: I think it j.,; e1ave!' ~ i(lto, but 1 
will ~n re into it. 

JIr. Kuhammad NaulilaD: Is it possible that these eleven are onl, 
-employees who died, but that probably more members belonging to the fami-
lies oj' the!"e employees died, probably more than 80 died' 

The lIoDourable Sir Bdwald B_th&Il: It is quite possible. The answer 
I have here certainl) ll::fers to employees. 

lIIr. Kuhammad Nauman: What action do Govermnent propose to take 
.against the contractor who has supplied this oil? 

The Honourable Sir Edward Benthall: The oil ",·as· supplied by the Behar 
Governmpnt and was supposed to havp been examined in the Patna laboratory 
.and certified free from injurious matter but it appeared later on that it wu 
contaminated to the extent of causing death. 

Xl. Muhammad Nauman: Will the Government prosecute the officiws if 
the oil was supplied by Government? 

• The Honourable Sir Edward Benthall: That is still under investigation. 
Sri K . .AnaDthasayanam Ayyangar: In view of the fact thart nearly teD 

erores worth of provisions art' bl::ing purchased and distributed to railway ser· 
vants every ),par, may I know what stepp. are being tlJken, in view of thie 
experience, to int;lpect thest' articles Rnd find out whether they are in a ~ 
eonditioll t.o be eaten? 

The Honourable Sir Bdward Benthall: Inspection does take place of aD 
articles and where necess8l'Y, they are cleaned and made fit for consumption. 
In this particular case, as I have explained it was 81so examined by the Patna 
laboratory. .. 

Sri )1[. Anantl4asayan&m Ayyangar: Is there any special Hea1th Officer to 
inspect these foodgrains from time to time in various section.? 

'l"he Honourable Sir Bd ~d Benthall: Medical officers of railways. 
,,,rI K. .na~t a a anam Ayy&Dlar: W1;urt special ,qualifu!atiODs do Medical 

officers of railways have to inspect the quality of foodgrains and provisions? 
The Honourable Sir BdwardBenthall: Ord n~ inspection by .the food grain 

-establishment of railway staR, in addition. But m all these cases, we have 
to rely on. the quality (;r foodgl'sins supplied to us by provincial· Governments. 

SrI Kohan La! S&ksena: Was any compensation paid to the dependant. 
of the deceased? . The Konouable Sir :ldward Benthall: I want notice. But all these meD 
w:tlo were affected by tBis particular consignment were treated as if they· wet'!l 
on extraordinary leave with pay. I cannot tel1 you what compensation WM 
paid to the dependants of those who died. 
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INADEQUATE RATES OF'DEABNESS AND WAR ALLOWANOES lN 'POf;'lS AND I :. 

..... • TELEGRAPHS DE'!' ABTJrtENT 

(;' 868. *Oboudh1l!'J lid. Abid. lEuasailJ: (a). Will the Secretary for Posts &Del 
. Air be plelised to state the percentage l'ate of delrl'ness and war allowances sano-
.:tioned to "the nOll.gap:etted staff in the. Posts and Telegraphs Department in 
·'india? . 

(b) Axe Government aware of the fact that there is great discontent &mODI 
nhs staft owing 'to this meagre relief? Do Govemmp.pt propose to consider the 

... matter Rnd. revise the present rates of the allowances? If not, why not? 
';.' (c) Do Oc,vcrnment propose to revise the existing scale of PRY? If not, wh7 
'"not? 

Sir Gurunath Bewoor: (a) A statement containing the information is plaoecl 
on the table of the House. 

(b) Govt>rnment He aWRre of demNnds for an increase in the rates and tbe 
question is under e a~ nat oll. 

.. (c) As the House is aware, Government intend to appoint a commiasioa 
to examine the who:e question of t,he scales of wages of all C"lntral Govem-

.. ment !o:ervant!'l And allidd matters . 

............ ~, perc"""'" Oft 6cuio flGY (ret'iled 1OIIl4I) of tDG1' aZlo_ or tJearneN allow' 
ifteIucUnq goOIJ condvc& poy (If'Gfllell1o non·,..""" .ff in It'ldion PNU ond ~ .... 

" , 

c ..... of OffioiaJa , . 
1. Bo;ypeoDll eta. 
2. RUDDel'II 
I. Paoken, ;Potters eta. 
4. DatViee, Jam,adars eta. 
ll. POltmen eta. 
8. Head Postmen eta. 
7. Oarpenters, Paime1'8 eta. 
8. lIrIiatriel' eta. 
9. Ooanrvanoy lDBpeoton eta. 

10. Olarka, Sorters eta. 
11. Suh-IDapeotors 
12. Line Iupeoto1'8 
lB. Telegraphists 
14. Supervi80ra . 
Ill. Wirelee. Operators 
18. Auistant Firemen eta. 
17. Telegraph'lIrIaeterl 
18. FOreJl\en ~ 
19. Selection Gradee J 

De".,.",..,., 
Perueatage of deameu aUcnranc:. 
including Good Conduot P • ., or 

War allowance • 
J'roDl 263 '" to 177 % 

" 2!5 % to 111' % 
.. 188 %to 131 % 
" 136 '" to 88 % 
.. 117%to 71% 
.. 77 ",to 88 % 
" 131 % to 118 % 

70 %to 2' % 
.. 73 '" to 311 % 
" 82 % to 22 '" 

77 %to !IJ % 
" 30%to 22% 
" 80 % to 23 % 

" 34 %to 17. % 
" 411 % to 17. % 
., 27 % to 17. % 

(Not .titled .. 
" 1'7. % ~ sood ~ l pa;y. 

. 111'. Manu Subedar: May I enquire whether in view of the present distrell 
both in. ~l t  a~d an~ t  of foodgraius Bnd in tbebigh ~r e of the same, 
~me~ lll  lInmed~at l  ~1l1 not .be done IlS ~ted in part (b) of the qu .. 
tiOIl m order to gIve rehef to thIS CIRSS of people? . 

Sir CJ1Ir1ID&th Bewoor: I have said that the matter is under enpdDl~t oo •. 
Ill. Kanu Bube4&r: Will the examination be completed before tile 

threatened distress of famine arises in this country? 
81r CJU1'1ID&tb. Bewoor: I have stated that the matter is under active coD-

.. lideration and examination. The Honourable Member is aware that I have 
been dealing with this matter during tbe last ten or fift.een days. It is not • 
Jimple matter. It is not easy straightaway to come to a. final d.ecision. All 

.. 1 can say is that it is under active consideration and I will lee that a decisicJD 
is arrived at and coDUllunicsted as soon R8 possible. 
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Mr. llanu Subedar: Wi1I t.he Honourable Member give an assurance that 

relief will.rE'sch these people in R matter of weeks from now? 
S1r GurunathBewoor: I will do it as soon I\S possible. I cannot give an,. 

assurance of a definite date. . 
Seth YUIU! Abdoola Haroon: Ma,Y I draw the attention of the Honourable 

Member to the notice of a st,rike given by the employees urging that if. deameu. 
UllOWHIlCt' is not paid, they will go on strike from 1st March. 

Sir G1U'1ID&th BeWOOl': I have mentioned that certain notices han been 
given and we hope to be able to give a reply to these people 8S soon as possible. 

HeUl Yuan! Abcloola BarooD.: Will it be before lst March, that is befCll'& 
they go on ~e  

Sir GuruDath Bewoor: I aID afraid I eannot agree that under threat of ~ 
strike, Government must come to 0. decision. I think it is extremely undesir-
able in the preeent critical state of the country to encourage any such move. 
I have said that the matter is under active considt'rotion and every effon wm 
be made to give such relief as Government consider justifiable. But if any 
reJief is given under a tlireat, I think it would be II.n extremely unwise deci-
Irion. 

_r. _IDU Subedar: May I know whether Govemrpent will leave aside the-
question of prestige in relation to so-called threats, and merely think of the-
very acute distress to this particular class of employees, who have to bring up. 
theil' families-sons and daught-ers-on a meagre salary? 

Sir GurUD&th Bewoor: Yes, Sir. I entirely agree W'fth the Honourable 
'Member. 

Seth Yuau! AbdOOla BarooD: Is it a fact that these notices bave been giVID' 
four mont·hs back and since the last four months, this Dlatter hu been under-
cODsideration of the Honourable Member? 

Sir G1lnID&\h Bewoor: We have received representatioDs from time to· 
timp. b11t if the Honourable Member is referring to the threat of a strike, 1 
mentioned in this House when the Honourable Member wu not present here 
that the only notice we received 80 far was from the All India Postmen and 
Lower Grade Staff Union. 

Sri KohID LIIl SalrIeDa: What acti9D was taken on th8le repeated repl8-
sentations ? 

Sir GU1'IlIl&th BeWOOl': They were all considered and various replies were-
given, and suoh relief as could be given was given from time to time and· in· 
the case of such demands as were cousidered unjustified, the Unions were told 
thtrt they were not considl'red justified. 

SJt ••• V. G&dgU: Will the Honourable Member consider this matter ... 
if it is an express communication under the express delivery or like a tele-
graphic message? 

Sir GUl11D&th Bewoor: Yes, Sir. 

(b) WRITTEN ANSWERS 

MANUFAOTURE OF BOILERS FOR RAILWAYS AND WOB.K8BOPS IN INDIA 

367. ·Sri •• .A.nanthuay8D.&lll .A.yyanpr: WHl the Honourable the Railway' 
Member be pleased to state: 

(0) how many ler~ fol' Hllilwa:v tmgines and workshops have been manu-
factured in India during the past year, how many have been supplied to Rail-
~ t , and how many were imported from ahroad lnst year from the United' 

Kmgdorn and from the Uniteq States; 
(b) if any boilers, engines or wagon!' bave \leen brought into this country 

by way of lend-lease from America. during thA period of t.he war; if so, how many 
under each head; 
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(0) if any attempt, .h8iS been made to . place ordel1l in . .Alxl.erioa for some more 
¢. th.; abO,ve. stook, lending the production of similar articles in India by indi-
genous industry; an 

. ,,~  the relatiye hauling capacity of the biggest locomotives brought out to 
~d &. from Atperica on lend-lease or ot er ~e, ana how it compares with othor 
foccmoti\Tes engaged on the same type of work FlO far in India? 
.. ' The Honourable Sir :ldw&rcl Benth&U: (a) During 1945, seven broad gauge 
\qcoJDotive hoiler" were .constr!lcted in the B.B. nnd C.l. Railway's workshops 
at Ajmer in connection with the construction of XT /1 locomot,ives for the Nonh 
Western Railway. 99 boilers were imported from abroad of which 85 were 
from the United Kingdom ~nd 64 from the United States of Amer:ca. 

(b) Yes; 30 boilers, .~  locomotives and 12,928 wagons were received in 
India under lend-Iense arrangements. Out of' the above, 48Q locomotives 
.and 11,533 wagons were on War Department and SEAC account. 

(0) No. 
(d) The hauling capacity of the largest locomotives brought out to lndla 

'from America is practically the same as that of the XE heavy goods locomotives 
'8lready in use on Indian RailwRYs, Rnd it is eapable of the same type. of work. • 

~ ~ 'IO~.,.~~ ~:r ~ O~, U?OOMOTIVE MANUFACTURING PT .. niT 
, 86a. ·Sri •. AD-.nthaaayUWD A1Yan,ar: Will the Honourable the Railway 
Member please state: 
' .. (a) if any machinery has been ordered for setting up a locomotive manufac-
turing plant, at K8T1chrapara, eit,her from the United tate~ or from tbe United 
Kingdom; . 
. , (b) if .1CIlY. tender" have been cn.ll(>d for from firms in those countries before 
'Such orders were placed; 

(c) if no orders have been placed so far, how Government propose to proceed 
in the matter with a view to purt'hasing the machinery in the cheapest market; 
and 

(d) if the Standing }4'iuance Committee for Railways passed a resolution I.A. 
year for purchll'8es being made in the cheapest ~ar et consistent with quality; 
~ o. what steps are being taken by the Railway Department to implement the 
· .. me? 
.' . "!"he llcm.ourable Sir :ldward Benthall: (a) Ye!\. An order has heen placed 
for fourteen machines costing Rs. 16 lakhs. 

(b) No. 
(c) Does not arise. 
(d) The Standing Finance Committee's recommendation stated "that having 

regard to the possible increase in cost in the United Kingdom as a result of 
the lifting of the war time controls, tbe Railway Board should review the 
position from time to time in order to ensure that the most economical arrange-
ments were made by purchases from any country with due regard to the 
"l'equirements of the Indian Railways". ~ machinery for Kanchrapara has 
been ordered subsequent to this recommendation by tbe Standing Finance 
'Committee. In placing further orders, thi" recommendation.will he imple-
mented. 

CAPACITY OJ' PROPOSED LOOOKOTIVE FACTORY AT KANCJiRAPARA. 
8&9. ·Srl K. banth .... yanam AYJ&IlI&r: Will the Honourable the Railway 

'Member please state: 
(a) by what 'time the locomotive manufaotnring plant will be set up finall,. 

for production at Kanchrapara, and when it is expected that the first engine 
will roll out of the workshop; 

(b) the proposed capacity of the factory at Kanchrapara, and the number 
-of engines required annually on an average by the various Railway Administra-
tions in India; and if there is a deftcienc.v in production, how it is proposed to 
be met: and 
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\ (cHi any 1ocoJIlOtive& have bean manufaotured iJltbe workshop at Ajmtlr; 

if so, how many during the past five years; and whether the production ~ suffi· 
cient to meet the demands of all Indian State Railways, if not, whether it is 
propQsed, to e~lar e its capnciiy or set up otht'r shops in other parts of India? 

fte Honourable Sir Edward B_tball: (a) A sufficiently accurate foreeast 
can only be made after the delivery dates for the machinery are known. Some 
-of the machines Dlay not be delivered until 1948 but indications are that 
production could be commenced prior to the receipt of all machinery. 

(b) The proposed capac;ty of the Kanchrapara locomotive building sho}) is 
80 average sized steam locomotives per annum. The average annual require-
ments of locomotives, B. G. and M. G., are 200. As far as can be seen at 
present, indigenous manufacturing capacity for steam lo omot ~e  will fall 
.hort of requirements by about. seventy per annum. 

Before dec:sions can be taken to build a third plant to' manufacture steam 
locomotives, it is necessary to know with some certainty the number of electric 
and diesel locomotives which will be required as a result of the five-year 
development programmes which are now under scrutiny. 

(c) Locomotives have been manufactured in the B.B. and C.l. Railway 
workshops at Ajmer. The number manufactured in the past 5 years is 15. 
The production is not ~ ent to meet the demands of all Indian (iovernment 
Railways. It is not proposed to enlarge its capacity. The remaining part of 
the question has been answered under (b). 

CONSTRUCTION OF DAoO"--ABICBA &!LwAY 

380. *1Ir. E. 0. _lOgy: (a) Will the Honourable the Railway Member be 
pleased to state whether the question of construction of Dacca-Aricha Railway 
line has been revived tLS a part of post-war schemes of Railway extension? 

(b) Will the Honourable Member· be pleased to state the circumstances 
in which the proposal for the construction of this line came to be approved 
by the Railway Department a few years back and the circumstances in which 
the construction of this line was given up, indicating the different stagelJ 
through which the project had already passed before it was given up, and 
the total cost of the Hailway Department that it had already entailed before 
the IJroject was given up? 

(c) Is the Honourable Member aware that a strong support exists in the 
localities concerned in favour of this project and that great resentment was 
~a ed among the people of Eastern Bengal as a result of the abandonment 
of the project? 

'.f'h.e HOD01II'&ble Sir Edward B8IlU1&ll: (a) The revival of the question of the 
construction of Dacca-Aricha railway wus considered in consultation with the 
Government of Bengal. On the advice of the Provincial Government it was 
decided that the proposal need not be revived for the present. 

(b) The construction waR approved in 1928 as the traffic and engineering 
reports on the project were favourable and the Government of Bengal lent 
their support. When the Government of Bengal withdrew their support, the 
project was abandoned in 1933. Approximately Rs. 21 lakhs had been spent 
before the project was given up. 

(c) Government are aware of the disappointment referred to but consider 
the reasons which caused the Government of Bengal to come to their deciAion 
to be paramount. 

POSTS UNDER THEPOST·WAR SCHEME IN THE CIvIL AVIATION DEPABTfdFNT 

381. *Sardar KloDgal Singh: Will the Secret&.ry for Posts aDd Air please 
state: . 

(a) the number of posts in Civil Aviation Department carrying RI!. 7r,O 
and over lmder the post-war scheme; .and 

(b) out of them how many are to be filled by Indians? 
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Sir Gurunath Bewoor: (a) The postti provided ill the Civil Aviation Depart-

ment under the post-war schemes are given in the various post-war plans for 
Civil Aviation, copieR of which are available in the Library of the House_ 
Specific number and .. cales of pay are under eXIl lIlinlltioll. 

(b) All postR will be filled by Indians, Rubject to suitable men being avaHable'_ 
NUMBER AND ROUTES OF CIVIL AIR SERVICES 

362. ·Diwan Ohaman Lall: Will the Scel'etul',Y for Post!; IlUU Air be pleased 
to l:itate: 

(iI) the number und routes of Civil Air Hervices in existence at the present 
tIay, and the period of their existence; 

(b) the number of flying clubs anti the lIuture of the serviee they render; 
(c) the nature of management (whether European or Indian) of each of the 

services and the clubs referred to in (8) and (b); 
(d) whether Government have in contemp!at.ion expansion of Air Service 

(Civil) in the immediate future; if so, the nature of the proposed expansion. 
giving details of routes, composition of services and the approximate time for 
gn-mg effect to such expaIlsion; 

(e) whether Government have taken steps for the creation of aD Air 
TraDsport Licensing Board, the nature of rights with which they are proposed 
to be clothed alld the llature of duties with which they are proposed to be 
entt'usted; and • 

(f) the Government policy with regurd to post-war planning for Civil AviBr 
Hon in the country? 

Sir Gurunath Bewoor: The Honourable Member is referred to the reply 
given by me on the 8th February 1946, t.o starred question No. 128, put by 
lIr. Sasanka Sekhar Sanyal. 

PURCHASE OF NATIONAL SAVING!'; CERTIFICATES BY PAPER MEBCHAliTS 

383. ·Diwan Ohaman x.n: (a) Will the Honourable Member for Indus-
tries and Supplies plesse state whether it is a fact that in a Conferenoe 
held between the Assistant Director of Civil Supplies (Paper Branch), Delhi, 
and the paper merchants it was decided that every paper merchant would 
purchase National Savings Certificateg for Rs. 2,000 each? 

(b) Is it a fact that the said Assistant Director ot Civil Supplies ignoring 
that decision demunded from every paper merchant to purchase National 
Savings Certificates for Rs. 4,000 under Ii threat of withholding all export 
pennitR in case any paper merchant did not obey the orders of the said 
Assistant Director of Civil Supplies? 

(c) If the answer to (a) and (b) be in the affirmative, under whose instruc-
tions did the said Assistant Director of Civil Supplies act in the manner 
de ~r ed above? 

The Honourable Kr. A.. A.. Waugh: (a) No, Sir. What happened was that 
at a meeting called by the Assistant Director of Civil Supplies (Paper Branch), 
Delhi, paper merchantR were requested to purchase National Savings Certificates 
to the maximum amount possible. 

(b) No, Sir. Some of the merchants offered to purchase certificates for 
amounts varying from Rs. 10 to Rs. 5,000. 

(c) Does not ariRe. It has been made clear to officers by the Chief Commis-
sioner, Delhi, that no coercion should be used for encouraging the purchase of 
National Savings Certificates. 
INDISCRIMl'NATE ALLOTMENT OF FINE AND SUPERFINE CLOTH TO DELHI I>EALEBS 

364. ·Diwan Ohaman Lall: (8) Will the Honourable Member for Indust,ies 
RJlll Supplies ll~a e Rtate whether Government are aware that the ration shop 
denlerR of Delbl are allotted bales of fine and superfine cloth indiscriminately 
with the result that one dealer gets more bales than what he is entitled to? 

(b) Do Government propose to effect some improvement in the system of 
distrihution of fine and superfine cloth to ration shop keepers in Delhi? 
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'lIle B.cmourable JIr. A. A. Waugh: (a) The allotment of fine and superfine 

cs10th to ration shop dealers is not made indiscriminat.ely. On account of the 
small rroportion of tine and super fine cloth, and particularly of ?n.ull, lind 
latlla, it has not been. found possible to make an allotment rcgulnrly to every 

dealer. However, the cases of dealers who have not received an allotment of 
these varieties in any particular month are considered during the subsequent 
month or months. 

(b) The distribution of fine and superfine cloth will be made as evenly as 
possible having regard to. the needs of the locality which each ration shop 
eerves. 

DElIIANDS OF THB POSTS AND TELEGRAPHS UNIONS 

818. -Mr. SIIIDka Sekhar S&IlJ&l: Will the Secretary for Posts and Air be 
pleased to state: 

(a) whether the attent.ion of the Government has been drawn to the A.P.I. 
report which appeared on the front page of the Hindu8tan Times of Delhi Oil, 

the 4th February, 1946, under the caption "Postal employees threaten strike" 
intimating that the All-India Federation of Posts and Telegraph Unions through 
their President, Diwan Chamanlal, M.L.A., have communicated to the authori-
ties the demands of the' employees; 

(b) the nature of the demands gO communicated IUJd the reaction :>f the 
Government to the same; and 

(c) whether the attention of the Government has been drawn to the booklet 
styled as "Hungry Postal Employee", 1945, and to the contents thereof; if so, 
the attitude of Government to the claims and demands contained therein? 

Sir G1II'IIIL&t.h Bewoor: (a) Yes. 
(b) The demands relate to the abolition of the new scales of pay, revision 

of the old scales of pay, fixation of dearness and war allowances on a sl:ding 
scale, guarantee against retrenchment and premature retirement, modification 
of the existing pension system, reduction of duty hours, special insurance, and 
the publication of the Bombay Postal Enquiry Committee's Report. Ae 
indicated by me in the course of the debate in the House on the 7th Pebruary 
1946, Government are appointing u. Commission to examine the whole question 
of scales of wages and allied matters for all Central Government employees. 
The other demands Bre under examination. 

(c) The reply to the first part is in the aftinnative; as regards the latter part, 
this is covered by my reply to part (b). 

CollMUlUL REPRESENTATION IN THE ACOOUNTS AND FINANOE DlBECTOB.&TES O. 
RAILWAY BOARD 

388. -Mr. Halll Mohammad Abdullah: (n.) Will the Honourable the Railway 
Member please lay on the t.able a statement showing the number of Hindus and 
Muslims working !\s-(i) Joint Directors, (ii) Deputy Directors, (iii) Superin-
tendents, (iv) Senior Accountants. and (v) Junior Accountants, in the Accounts 
and Finance Directorates of the Railway Board? 

(b) If the statement shows that Muslims are not represented in any of the 
categories mentioned in (a) ahove. will the Honourable Member please state 
what steps he }lrOpOSes to take to give the Muslims their due share in each 
category? 
~ BaIlOvable Sir .4ward Bn.tbal1: <a) A statement is pla'eed 1)11 the 

table. 
(b) Communal representation is obeerved in making direct recruitment to 

the oflloe 81 a whole; communal oonliderationl, however, 40 not govern either 
promotions 01' tranlfers inside the OIlM. 



1114 LBGISLATIVE ASSEMBf,Y [19TH hB. 1~ 
, BtrU.,...,., .AotDiftg ftUf!lber 0/ BiMw fIftfl MwUtJu employed M JoiN IMetJIor. DepuIg I»edor. 

II~ , SeMur AccouNont tJfIIl JtIItt';.or AocountaN '" eM AOOOUfU and I'tnofIGI 
, DiredorIWII oJ,he ~ Board'lI OJJlc& ' ' 

1. .JoiDt Direotor 
I. ~ Direetor 
•• SuJ*'iateDdent. 

Deeoription of poate 

" 8eaior AaoouD._ 
I. .Junior Aooountanta 

, .... ,'... '.,,':" 
I'tncanIle IMlOtorale 

1. JoiD' Direetor 
L Depa.'1 Direoton . 
•. Superintendent. 

" Senior AooouutaDta 
I. .Ju.nior Aooountant. 

Number 
of 

HiDdu 

I , 
1 

J , 

Number 
of " 

Jlulliml 

1 

1 

QUALIFICATIONS REQUIRED FOR TJIB POST OF SBCBZTA.lI.Y, RAILWAY :BOARD 

887 ...... Baflz M'Dbammad A.bdullah: Will the Honourable the Railway 
!4eDlber please state: 

(a) the ppecial qualifications required of an officer for the post of the Sec-
retary, Railway Board; 

(b) how many posts of Assistants were created in the office of the Railway 
Board, during the last three years; and 

(c' whether these posts were filled by men selected by the Federal Public 
Service CODlmission and communal percentages observed? 

"I'lL. Honourable Sir Bdward Benthall: (a) Adequate administrative ability 
and a personality and temper&Dlent suitable to cope with the many and varied 
probleDls that are inseparable from the duties of this post. 

, (b) and (c). I will answer (b) and (c) together. 136 teDlporary posts of 
Assistants have been creljted during the last three years. Including vacanc:es 
in pennanentl posts and other temporary posts created earlier, there have been 
175 appointments of Assistants during the saDle period. These include all the 
candidates that the Federal Public Service Commission were able to supply as 
well as transfers from Railways and promotions from within the office. CODl-
munal percentages were observed in respect of all direct appointments. 

TENURE OF POSTS IN THE RAILWAY :BOARD SECBETABIAT 

888. ·1Ir. BaAl Kohammad AbduDah: Will the Honourable the Railway 
Member please state whether it is a fact that Sir Joseph Bhore or any of his 
predecessors had ordered that four years' tenure on posts in the Secretariat of 
the Railway Board should be strictly observed? 

'l"b.e 1IoDourable Sir Bdward BenLhall: It is not a fact that any Honourable 
MeDlber in charge of Railways has passed such orders but Bir Joseph Bhore 
expressed the view that he thought it was inadvisable to keep officers in the 
Secretariat for Dlore than four years except in special circumstanoes.· • 
Ilft'BODUCTION OF DIRECT RAILWAY COMMUNICATION FROM PATNA JUNCTION TO 

, SONE EAST BANK 

889.·Jir. Jladandhari Singh:. Will the ~~o ra le the Railway !4ember 
be pleased to state whether there IS a scheme to introduce direct Railway com-
munication from the 'Patlla'Jullction to Sone East Bank in Bihar? If so when 
Will the scheme materialise? ' ' 
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'ftLe Boaourable Sir J:dward B .. th&Il: The answer to the first part of· Q ~ 

question is in ~ e negative. 
The second pa.rt of the question does not, therefore, arise. 

GRANT OF EXTBNSIONS"j:N SERVICE ON THE B. B. & C. I. RAILWAY 
870. *JI.r. lIa.nu Subedar: (8) Will the Honourable the Railway Member· 

please ta~ how many men getting more thall Rs. 300 per month on the B., B. 
and C. I. Railway were not- .sked . to retire in normal course, but were given 
eztensioDs? 

(b) Why was this done? 
(0) H .. this resulted in any injustice to junior officers, and has i. ~ 

- IIlcifanilation? . 
ft. BOIIOur&bIe Sir J:dward B_UlaU: (a) The number of stall drawmg more-

than BB. 800 p. m. who were granted enensioDS of service in 1948, 1944 anil 
194:15 is 19, 28 and 17 respect.ively. 

(b)Tb.e conditions arising· out of the war, which involved an exceptional anel 
sudden increase ill railway business, necessitated the retention of experiencei\ 
men. 

(c) No appreciable injustice has been done to junior officers, for the tempo-
rary posts which have been necessary have generally outnumbered the officers. 
given extensions. Where these extensIOns have been given to non-Indians du" 
to superannuation, Indianization may have been temporarily retarded to SOllM: 
llight extent but this could not be avoided in view of the circumstan",* 
ezplained in the reply to part (b) .bove. -

PBBIII88ION AND P A88POBT TO MR. KEsBo RAM &BDWAr 
RETUBN TO INDIA. VIA. J.AP AN 

811. ·Pmdlt lIukut Bihari Lal Bhaqava: (a) Has the attention of the-
Foreign Secretary been drawn to the Editorial article under the caption 'Mr. 
Kesho Ram Saberwal' which appeared in the Frontier Mail, dated the 3m 
February, 1946 published from Peshawar? 

(b) Are the facts stated therein about ~r. Kesho Ram Saberwal correct? 
(c) Is it a fact that Mr. Kesho Ram Saberwal had approached the British 

Consular Authorities in China to give him necessary permission and the pass-
port to return to India via Japan? If so, with what results? 

(d) Under the particular circumstances do Government propose to provide-
funds and all other necessary facilities to Mr. Kesho Ram to return to India . 
• ia Japan? If not, why not? • 

1Ir. lI, Welghtma.n: (a) Yes. 
(b) These of the facts stated on which the Government of India have 

\ 10 far received information are generally correot except that Mr. Saberwal is 
already receiving British relief funds. and that his case is receiving due consi-
deration from British Consular authorities in China and the Government of" 
India. 

(c) Yes; the application is receiving 1;he attention of the Government of-
India to whom it has been referred; 

(d) The Government of India are prepared to authorise the issue of a pass-
port and to facilitate return to India as with other repatriates. A journey 
"ia Japan o ~ 'er, would involve awaiting the reopening of general p 'rm ~ 
sion by the Supreme Allied Commander to civilians to enter that country. 

STATEMENT re PERSONS DETAlNED UNDER REGULATION III OF 1818 
872. ·Shrt Srt Prakasa: Will the Foreign Secretary be pleased to lay On the-

table a statement giving: . 
(i) a list of those who are detained under Regulation m of 1818 and the 

reasons for their detention; and . 
(ii) the amount of mOIley that is being spent on each, ami the a.llowances, ff 

Iny. that are given to their families? . 
Xl. H. Weightman: A statement is placed on the table, giving the informa-

Mon required. 
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• STARIU:D QWlS'rlON>&. AND AM·eWERS 1 U7 
• .RUUSJcL 01' P81f18810lf BOll llB·Ftr.BLlCATlON 01' Ta. CHoTA NAGnB DABI'.ul' • 

••• *SbIi .. "a a • .,. 8.IDba: (a) Will the- Honourable M.tember for 
lDdultriel and Supplies be pleased to state if it is a faot that OhottJnagpur 
lJarptJn, a Hindi weekly published from Hazaribagh (Bihar) which ceased publi. 
-cation in 1942 due to1the incarceration of its editor Mr. K. B. Saba" Ex· 
.Parliamentary Secretary, in 1942, hRs been refused permission for republication 
sought iu :FebruRl'Y, 194;), and also in August, 1945, under section 5 of the New •• 
paper <.:ontrol Order, 1944? 

(b) Are Government aware that by it·s non-publication the Hindi knowing 
jhhabitants of <':hotaoagpur bave been deprivEd of reading local news as it wa. 
the only paper of its kind serving that area? 

(c) Is the Honourable Member llware that, while Ohotanagpur Darpa". a 
paper which stood against the separation of Chotan&gpur, has been refused 
permission, another paper called the Sentinel published' from Ranchi which 
propagates the separationist viewpoint. has been left frEe? 

(d) Are Government aware that the paper situation hal now become easier? 
(e) Do Government propose to reconsider the matter and grant permisllion 

to Ch.otanagpur Darpan for republication? 

fte Boaourable 1Ir. A. A. W'alllb: (a) l'erlllission for the revival of publi. 
~ t on of the Ohotanagpur Darpan was refused under clause 10 (a) of the 
Paper Control (Economy) Order 1944, under which no newspaper or pemodi. 
·Clal can be published which was not being regularly published -during the period 
immedintel:v precedillg the 7th November, 1042. The Chotanagpuf' Darp(Jn 
suspended publicRtion in August 1942. 

(b) Government have no infbnnation. 
. (c) The Sentinal weekly was being regularly published on 7th Novembv 
1942, and is not affected hy clauae 10(a) of the Paper Control ono~  
Order. Such newspapers do not require Rny permission to continue publica. 
ilon. 

(d) There has recently been some improvement in the supply position of 
ordinary printing pnper, hut t,he newsprint pORitioll has conSiderably worsened. 
The present supply position is not such as to justify relaxation of the restrio· 
1;ions imposed on the starting of n~  or defunct journals. 

(e) Government will be prepared to rA-consider the matter if the request iI· 
l'IIIlewed and grounds for special tre.tment are established, but 9ubjec1J to 
'improvement in the !1l1pply position. 

UlTaoDUC'l'ION OJ'· DlUOT TB..uN. BE'l'WBlDN JAdlSBBDPUB AND PM'NA 

8n. *Babu Bam Kara"a 8tqb: (a) Is the Honourable th& Railway Member 
'aware of tne demand of the people of Bihar for a direct train between Jamshed. 
pur and Patna? If so, is he prepar('d to consider this need of this Province? 

(b) Why, even after the war is over, has not the running of direct train 
between Barkakhana and Patns heen reRumed yet? 

'!'hI BoDDlll&ble Sir Bd"lI'd BenUW1: (a) Government are not aware of 
any public demand for a direct train 8E!rvice between Jamshedpur and Patna. 

(h) The restoration of particular train services is a matter for decision by 
'Ioeal Railway Administrations and depends on improvement in Railway resour· 
ces and 8 consideration of the relative priority of various public requirements. 
Such matters should, however, be represented to Railway Administration. 

·tbroughthe medium of the Local Advisory Committees. In the meanwhile, 
I am aiTanging to bring thia question and my reply to tbe notice of· the Ge..al 
Managers of the B.N: .• Del E.. I. Rail .. ~ . 



1118 LBGISLATIVB ASSEMBLY [19TH FEB. lQ4&. i 
CoNTBIBUTlOlf OJ' lNDlA TOW.ABDS Um:TJlD NATIOfts 0B0Am:IATION8 

87a. ·Brl •. ADaDUlua,uam An&DIar: (8) Will the }t'oreign Secretary 
pleate state if India is obliged to provide 4·8 per cent. of the U.N.O.'s capital, 
and what that amounts to, and on what basis the pel·centage was arrived at?'-

(b) What is the total capital contribution 01 Indiu e:pected to be towards. an the other United ~at on  Organisations? 
(c) What is the recurring contribution of India per Jear towards al! these-

orgauiza tions ? 
(d) What is the amount contriLuted up to dota toward!; the U.N.R.R.A., 

and what, if ally, is the contribution that bas been demanded of India by the' 
U.N.O. for the U.N.R.RA.? -

Kr. B. WeiP\maD: Ca> The General Assembly has decided that a work-
ing Capital Fund of 25 million dollars should be created for the United' 
Nations to which Members should make advances in proportion to the average-
el their rates of contributions to the Food and Agriculture Organization during-
the 1st and 2nd years after adjustments on account of n ~ on of new-
Members. The Food and Agriculture Organization scale has been. adopted as 
it is the most recently scale adopted scale of a.llocation of costs of an inter-
national organization among its members. The advance which India will be 
invited to make to the working capital fund on this basis is 4.89i per cent. 
which works out to 1,097,750 dollars. 

(There are no separate contributions to the various organs of t~e United· 
Nations. 

(c) This is not ;vet known. The annual contributions to be made by the-
Members of the United Nations will only be decided in the second part of the-
first session of the General Assembly later on this ;vear. 

(d) The amount so fur r.ontributed by India to lI.N .. R.R.A. is Rs. 8 ('.roret'. 
The Government of India bave not so far received any request from the Unitecf 
Nations Organizations for a further contribution to U.N.R.R.A. 

DJ:TEN'1'ION IN INDIA OF FORJ:IGND8 OF ASIATIC DOMICILE 

871. -llr. Ahmed ]C. B • .Jder: (a) Will tbe Foreign Secretary be pleased 
to las on the tllble of the House n complete and up-to.date list of ore ne~  
of AKiatic domicile who are detained or interll£"d in India by the orders of 
the C':rOvernmellt of India. showing their names. their ages. their countries (,f 
origin or domicile as well as the re"sons for detRining them, the time since when 
and the places. where they are kept in detention and the allowances being paid-
to each of them for their maintenance? 

(b) Is it a fact thot in the Karwar Jail in the Bomb"y Province, the Gov-
emment of India is detaining, since a very long time, mate and female mem-
ber8 of a once d ~ n ed family of Kabul in Afghanistau? 

(c) Ift,he 8lls\\"er to (b) "bove be in tIle amrmative, will the Honourable 
Member ple8Re stattl: -

(i) the number and names 88 a180 the ages of these Afghan deta n ~  

(ii) the status and standing their family enjoyed in Afghanistan in the PaRt;-
. (iii) the circumstances under and the conditions 011 which tbese Afghans 

fell into the custody of Government; and 
(iv) the direct offence against Government for which it has chosen to COD-

lign these respectable Afghans to tbe rigours DlId bardships of jail life without 
trial? 

(d) -If these Afghans now rotting ill the Karwar .Tail are detnined- there-
without any trial, have Govenlment ally intention of trying them in a regular-
('.Gurt -of law -or setting them free if their detention was for any consideratioD 
uonnected ·, .. ith the recent gredt war which now has hRppiIy ended? 



• STARRBD QUBSTIONS AND ANSWERS 11l~ 

111'. H. W.,htm&D: (a) It is assumed that the Honourab!e Member is 
referring to foreigners who were detained or interned under specific orders of 
the Government of India and not. to those who were detained in or brought 
to India for custody as. enemy subJects on the outbreak of war with Japan. 
A statement ghing the names and other particulars of foreigners of the former 
category, detained or interued, is laid 011 the Table of the House. 

(b) Certain Afghans, detaiJs of whom are given at Nos. 1 to 8 in the 
statement which I have laid on the Table of the House, have been in Karwar 
Jail since June 1941. 

(c) (i) These details are included in the statement. 
(ii) They are the wife, sons and daughters-in-law of the late Sardar Ali 

Ahmad Jan, one-time Governor of Kabul. 
(iii) Sardars Ghulam Ahmad and Fazal Ahmad surrendered to officers of'-' 

the Government of India after they had tried unsuccessfully to organise a., 
revolt against the Government of Afghanistan from a base in Tirah Territory 
on the North West Frontier of India. They surrendered unconditionally and!' 
were BOOn after joined by their relatives. 

(iv) These persons were originally allowed to Ih·e in a private house but 
in 1941 they caused a disturbance and used vio!ance in the Bombay Secre-
tariat and their continued truculance thereafter necessitated their confinement 
in jail. 

(d) The question of t.heir continued detention or restrictions is about to 
come under review. 
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STAUBD QUBSnOXSAlJD .urSWDS 1'lfaI:. 
DBTIiN'1'ION IN POONA CITY 01'. TJIBD B-.oTBBBSm ... HmK FAllILY 01' KMlVL 

m. *1Ir • .AIlmtcl ,&. •• J ... : '(a) Will :ihe FoPeign Secretary be pleasedi 
to state if it iss ,fact that thne AfpaD ,bNtlheJs df a lt' am l~ of Kabul Ul 
.tfghanistan are being detained by Government under survei'lance Within t ~ 
limit!l of the Poona City and suburban areas? 

(b) If the answer to (a) 'above be in ~ alffirmative, will the Honourable· 
Member kindly s&8te: 

(i) their names and ages; 
~~~ t~e r family talld n~ in A!ghaniFJtan; .. 
(m) the posts or profession which they held or followMUl tlmrr own country' 

before tripping into its custody in India; 
(iv)the circumstances under which thev fell iuto the hands of Oovernmerit';, 

~d • 
(v) the reo son for which they ore heing detained at Poona? 
(c) III it a fact thot the Afghan detainees in Poena have been paid Re. 60' 

per month each for their maintenance including hou"e rent, medical ,expenses, 
as well as clothing charges up to very lately through all the abnormally expensive· 
years of the recent war? 

(d) Is it a fact that only two or three months back Gonrnment after re-
ceiving repeated representations from these sciens of a noble Afghan family 
have heen pleased to raise their monthly allowance to the sum of Rs. 80 per' 
month for E'ach? 

(e) Is it a fact that the Afghan, internees in Poona are not allowed by Gov-
ernment to engage in auy service or business wherebv the:v mi"ht be able to· 
earn enough to live above penury which is their present lot? 

(f) If theallswer to (e), (d) 8nd (e) above be in the affirmative, will the 
Honourablt> Member plt!lise state if the a:lowanees ,given by GC!lVernnlt>ll't to 
the AfghslI internees ill Poona stand justified in the light of its own p.eriodical 
living cost indexe.; vis-iI·vi8 the stnndarn of living to wh:ch these interlHles ha-vs· 
been accustomed in their own cOUlltr)·? 

111'. B. Weightman: (a) It is presumed that the Honour;ble 'Member is 
referring to three Afghan brothers who are at present. I:ving in Poona; they" 
are not detained there and are free to move anywhere in British India with the· 
exception of the North West Frontier Province and Baluchistan. 

(b) (i) Their names are: Sardars Inayatullah Khan, Hafizullah Khan and 
Habibulluh Khan. Their ages are not known. 

(ii) and (iii). 'l'he Government of India have no information regarding-
the status of their family ill Afghanistan. 

Sardar Hafizullah Khan nt one time held t,he rank of To'i-Mishar' 
(Captain) in the Afghan Army. Bardar Inayatullah Khan was a minor civil 
official and the Government of India understand that Sardsr Habibullah Khan· 
'\'iI88 a Customs officer. 

(iv) They surrendered unconditionally to officerfl of the Government of-
India after being. involved in an abortive revolt in 1939 against the present." 
Government of Afghanistan. 

(v) Does not arise. 
(c) God -(Il). Their allOWRnCeFJ of Re. 60 a mont,h were incrensed to Rs. 8() 

a. month in August 194fj, 
(e) No. 
(f) Does not arille in view of the answer to (e) above, 

REMOVAl, OF RESTRICTIONS OF AYOHAN INTEIINE'£S IN POONA 
378 •• lIr. Ahmed I:' B. Jder: (a) Will the Foreign Secretary be plea ~d' 

to ahate if it is a fRct that the Afghan interneeR in Poona have behaved "Worthily 
througbout the period of ,~ e r lietention in "oon& lind t ~t t ~  themaelve& &' ~ 
no desire to return to Afghanistan under its pr~ ent re~lIDe  



1116 LBOISLATryB ASSKJ(BLY [19TH FEB. 1946 () 

. (b). If the answer to (a) above be in the affirmative, bave Government any 
-6b)ecbon to removing them from their present su"eillance and detention in 
order to let them settle down as independent citizens with permission to engage 
.in t\ny trade or calling? 

(c) If answer to (b) above be in the negative, does the Honourable Membet 
.propos/,) to issue early orders removing aU restrictions on these internees or in 
"the Illternative raise the amount of their allowances to a figure compatible with. 
the standard of living to which they have been accustomed in their own country 
.and with the prevailing high COSt of Uving in Poona? 

Mr. B. Weigh_Ill: (a) It is presumed t'lat the Honourable : I~m er is 
referring to the same persons covered by question No. 877. Their behaviour • 
.has given no cause for cOlnplaint and they have stated no desire to return to 
Afghanistan. ' 

(b) There is no obstacle to their settling down to any trade or calling outside 
;the North-West Frontier Province and Baluchistan. 

(c) Does not arise. 

FNSTAHHED QUEI::!TIONS AND ANSWlmS 

NON-STOPPAGB 01' TRAINS AT BALLABHGABH STATION 

38. Pandlt Thakur Das Bhargava: (a) Hus the attention of the Honourable 
;the Rai:way Member been dra.wn to a letter from BaHabhgarh which appeared 
in column 7 of page ;'i of the Hi1ldILSfi0l Times, duted the 30th ,January, 1 4~. 
<in which a complaint ahout the non-stoppage of trains at Balla.bhgarh, an 
impcrtant frading centre lind Tehsil Headquarters in the Punjab, has beeu made? 
(b) Do Goventmellt propose to order the' ~t ppn e of R reasonable number 

..of trains at Ballabhgarh as before? 
(c) Is there Rny propOBRI for running a.ny more trains b£:tween Delhi and 

.Muttra or Agra? 

'1"4e Bonouq"ble Sir Bdward Benthall: (a) Yes. 

(b) and (c). These are matters. which sbould properly be represented to 
-the Railway Administration through the medium of the Local Advisory o~

',mittees, which have been expressly set up to bring the needs of the pubhc 
to the notice of railways. I am, o e ~r, sending a copy of the Honourable 
.Member's question and of my reply to the (leneral Managers, G.J.P. Railway 
.and B., B. & C. 1. Railway for such action as they may be able to take in 
.:the matter_ 

RE-OPBNING OF PANJPAT-GOHAIIA-RoHTAK RAILWAY LINE 

39. Pandlt Thakur Du BharglVa: Will the Honourllble the. Railway Mem. 
'ber killd:v sta.te: 
(a) if it is a fact that Panipat-Gohama-Rohtak Railway line was 

dismantled during the war: 
(b) if Government. lire aware that besides the hardships to tbt' tra e ~ 

-public of the localities se"p.d bv the line, the a.mcultural II'nd trading interests 
·of the Gohams, Panipnt and Rohtak Tehsils, o-Z,hama. Mandi and neighbouring 
localities are speeia:ly suffering owing to the dh.mantling of the line; 
(c) whether Government propose to ('onsider the desirability of opening the 

'!ine en; soon as possible; and . 
(d) by what time Government propose to reopen the line? 

The HonourAble Sir Bdward BenthaU: (a) The answer is in the affirmative. 

(b) The Government .are informerl that the area is adequ8tely served by 
'1'oads a.nd a provincial highway has heen projected on an alignment parallel 
-to the railway line as it wat; before dismantlement. 

(c) The restorAtion has been considered· in conjunction with the Punjab 
..oovernment and it has been decided not to relay the line . 

.(d) Doea not arise. 
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NEW·PROJECTS OF RAILWAY CoNSTRUCTION 

'0. Mr. E. 6 .• 8011: Will the Honourable the Railway 'Member be pla&sed. 
to lsy on the table a statement showing the different new projects of Railway 
construction that are Wlder activ& consideration in different parts of the country 
in connp.ction with the post·war pxpansion scheme, indieatiug in each case the 
stage t.hat mILy have been reachE'd' eith£'l" in surveyor other preliminary opera-
, tions, and the approximate period of time within which each such line may be 
upected to be taken in hand for construction? 
The Jlcm.ourable Sir _dward, B81lthall: A list of projects approved for survey 

has already been laid on the table of the House in answer to question No. 118, 
by Sri M. Ananthasayanam Ayyangar. Another copy of the list is now 
placed before the House wherein the projects for which the survey estimates 
have been sanctioned upto 31st January, 1946, have been marked. with an 
asterisk. None of the surveys have so far been completed, Unless the 
surveys have been completed and the reports considered it is difficult to say 
which of the projects will be constructed and precisely when the work will 
commence, 

LWI oJ projea. approved Jor 6Urt'eg-new Ovn-'rucIiofy, Ruloraltou OM OonwrrioM 
Approlt. 

EAST INDIAN RAILWAY Mileap 

(a) ~ lme. 10 be rulored 

1. Unao·Madhoganj·Balamau • 

2. Bijnor.Chandpur Siau • 

S. Utraitia.Sultanpur.Zaeftrabad 

(b) 1\Tew 1~B 

I. Richa·Chandausi 

I. Binnitrapur·Barwadih 

I. Chinniri·Barwadih (Garhwa Road or Untari Road) 
4. Barkagoan.H"z"rib"gh-Giridih·D"mka.Rampur Haut 

I. Ga1a·BherghR.ti·Ghatr".Ranchi 

BENGAL ASSAM RAILWAY 

(a) RuIortJlion oj DWrruanIIe4 UneB 

1. Shaistaganj.Habiganj • 

I. Moranhat.Rhowang 

3. Amnura.Chapai NawabglWlj 

(b) Nell' Linu 

1. Bahadurabad·Goalpara·Pandu with a bridge at Goalpara.Jogighopa 
and a link from the bridge to Bongaigaon, alao Gouripur 
Mymensingh Mahendraganj. 

I. S,lhet·Bazar·Chatak 
I. Rhowang.D:brugarh • 

4.. Faridpur·Madaripur·BariBal 

I. B.mthia·Barhampore.Bhairamara 

6. Robanpur·Nithpur·Dinajp\lr 

1. Jharia .Jhaujail.Baghmara.Biju.Jankal'ay 

(c) Oonl'erfton 

1. Tezpur·Balipara to be converted from N. G, to K. G. 

1. Bobbili·Salur 

BENGAL NAGPUR RAILWAY 

(a) ~ lme. 10 be ruItWe4 

'18 Hil. 

21 
118 

·85 

·120 
·14.0 

·225 
·110 

·a 
8 
10-

·283 

·21 
·12 
·80 
·98 
·'18 
·3'1 

20 

10 

.. 

.. 

.. 

.. .. .. 

.. 

.. .. 

.. 

to 

.. 

. .. 

.. .. .. .. 

.. 

.. 
BoH :-At the time of l1 .~ &at on it will be neceuAr1 to eKamine plU'ticmlarl)o the pouibillt, 

of oonn~ D  Balhanlhah to Butar. 
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(b) 'N,. :Lm. 
1. :a..m.nd&m..aa.t~lp r .TerPUroSalur(or ~ via 

Pr.ClWa) The .portioa between am~  BMW ·.-a-be 
.... ed 'bt 1I."'E. H. theN'"wun'. RI7. 

t. BajDandiaon (or Drug)·Butar via Xankar 'and Tarapon 
1. ~am a1p r. onda aoD via Kautabaqji or LaQjiplrh 
4. Talcher (along the vaUey of the Brahmani,rivex)·EoeI Buk 

I. Talbandh (or Bangripoll)·Badamoahar (or Su • .-01' RaiNDamr) 
including conveniun or Rupea?ralbandh to 'B. G. 

•• albuMa RoedJBlIrpl'h 

7. Viihllupur-Ssatrapebi 

8. Coutsi oad on ~ am1 . ola at G ataIo andr~ 

~ Ezterllion of Lohardap to meet Barwadih·Birmitrapur 

(c) OOfw.rncm 

1. Purulia to Lahard.,a 

SOUTH INDTAN RAILWAY 

(a) NIIW Linu 

I. Dinclipl·Gudallur 

I. X.,Uaogode.Cochin Part 

I. Tanjore·Pattukottai 
4. Arantangi.Karaikkudi . 

H. "S. M. RAILWAY 
(.) New Linu 

1. Alnavar·Ha)iya). Yellapur. Karwar 

S. Ellore-Saveri Valley 

G. 1. P. RAILWAY 

(a> DiMnanIlIId linN 10 be rutorlld 

1. Cawnpore.Khairada 

I. Div .. Dugaon 

I. Manmad·Nardhana 
I. Be1apur Ro.d·Sheogaoll 

4. Baranlll'lli.Panciha?por 

IS. Kurla·Paludhari 
•• Amrot.i·Narkher . 

(b) New Linu 

B. B. " C.I; RAILWAY 
(a) DNmc&nIled lWiu 10 btl re.lorlld 

1. Vaud·Kat.hana 

1. BuIsar·Dharampur 
2. Khandwa Hingoli 

I. K_ipur.Kalagarb 

(b) New Linu 

OUDH TIRRUT MILWAY 

(a) lfew Linu 

2. Chakia.Alwalia·Sidbwalia 

3. Sitamarbi·Sonbana 

4. ~l ad ep .. . 

• 
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UNSTARRBD QUeSTIONS AlfD ANSWERS 

JODHPUR BAILWA Y 

(a) New IAn.. 

:1. P tJloro a .~ do KitbaldaaD·lhqbar.Jhol 

NORTH WESTERN RAILWAY 

(a) DHmanIW Ii,... 10 be rUlof'al 

1. Nagrota Jogindernagar 

(b) New IAnu 

1. Havelian Oarhi.Hab!bullah • 
:2. Chanadda·Kardan 

3, P.u.J)era ..... il Khan 
f. ''&ncio·MQhd. lCbaD,K08hallMn (oTati TatukftO) 
6. Badin.Gujrat (Bombay·Sind) 
. e. KanIDbi·x.a ..... Qu_ta • 
'1. Pllllhawar·Kohet 
II. Kohat'to BanQU 

9. Bupar·Talaura • 

,10. Xhuahab·NUJl)UI' DNJ'A Dan 
lli. Jtaehmgre·D.era GhMi Khan 
11. Jhang.Kalout 

lao Khew.ra·Chakwal 

(0) 0o,,,'''''''. 
J~ lIMi lbdUI-BaaQU &: Manzai Laki Marwat from NG to BG 
I. Jeoobebad·Kaehmore from N.G. to B.G. 

I. KoIIat-1bal 

H20 

36 .. 
·.3 .. 
·17 .. 
40 .. 
"72 .. 
*t8'8 .. 
"'10 .. 
.. 0 .. 
·80 .. 
·8'1 .. 
70 .. 
90 .. 
100 .. 
.£0 .. 
·168 .. 
.'1'1 .. 
·8' .. 

LAu l)BLIVBBY OF MAILS TO BBNARB8 R.M.B. nOll LoCAL POST·OFFICJlS 
tie ftIldl\ Srt BlrlIhDa Butt Paliwal: Will t·he Secretary for Posts and Air 

pJease siBte: 

(8) if it is a fact that for laC'k of suitable control on the administratioa of 
the Bena~  Head Post Office, offices finiab their wodt too late, and that for the 
samb reBSOn the local Benare!! R.M.S. gets mails from locaJ. offices htween 
8·30 P.M. and 9·00 P.M: almost daily resulting in the detention of staff for 
JODlrer than the scheduled hoUl'S of duty; 
(b) whether the strdf is detuillt'cl for oVer tweln> t.o fOllrteen hOllrs Illmost 

elltll'y day begiuning £l'om lG·OO hours and ending Ht 6·00 A.M. of the next 
morning; and 

(,;) whether the !;taff of the Bellar('" R. :\-1. H. is ('ompelled to go on medical 
lea "a very frequently? 

Sir &unaaUl BtIIICIer: I· propose to reply to Questions Nos. 41 and 43 
together. 
Government have ~o information and do not propose to call for it as thiI 

is a matter within the competence of the Postmaster·General, United Pro-
vinces, to whom a. copy of the question and answer is being sent for 

~, investigation and t ~e action. 

INADBQUACY OF SUI'BBVISOBY STAFF FOR VBRIFICATION OF 1:NS'l1RED PARCELS 
ta, PuuIlt Srt KrIIJma .\\ Plliwal: Will the Secretary for Posts and Air 

plt"a88 sta.te: .  . 
(a) whe.ther the supervisory staff for verification of Insured Parcels elo. 

could not be adequate on account of the every day diversion of booking from. 
one area to another.L 

tFor aDlwer to tJu. queatioD, .ee auwer to queatioD No. 41. 
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~  whether Jor WUlll of fnll quAu of C811VfiS bugs Insured Parcels have to 
be sent outside ill viting risk over the staff for safe custody and transmission; 
and 
, (c) whether Go erl~mellt: propose to consider the advisability of opening a 

Central Office for booklllg With several counters as well as for storage and sorting 
Ilf parcels to close direct bugs to minimise the difficulty of the RM.-S. adminis-
tration; if not, whut they propose to do to set the matterl) right? 

DBATH OF SUB-POSTJUSTD, GURUJUL lU.NGlU 

d. Pedlt Sri Kr1abDa »att Pallwa1: (a) Will the Secretary for Posts and Air 
please state if Government are aware that one liam Sarup Gupta, Sub-Postmaster, 
Gurukul Kangri, District Saharanpur wus not granted leave when he reported 
lick? 

(b) Are Government also aware that the work of the Post OfIice had to be 
stopped for days together owing to the serious ianess of the Sub· Postmaster, who-
had developed pneumonia in thl' meantime? 

(c) Is it a fact that no relief could come even when a .telegraphic reminder 
was !&ent ? 

~  Is it also a fact that the relief arrived on t ~ 28th October, 1945, when 
the' Sub-Postmaster was quite senseless and the keys of the office were made 
over to the relief by the wife of the sick postmaster and that ultimately the 
man died on the 29th October, 1945? If so, do Government propose to take 
any action against the Divisiollill Superinttllldent, lind do they also propose to 
grant suitable pension to the widow and childreu of the deceased? 

Sir Gunm&th Bewoor: (a) 'I'he position is not as stated. A .telegram and 
• postal communication from Mr. !tum Sarup Gupta applying for casual leave 
on account of sickness were received in the office of the l:5uperintendent ot 
Post Offices, Dehra Dun Division, on the ~Ot  and ~2nd October, 1945, res-
pectively. TIlt' Hupel'illtelldl'llt immediatel,)' Ilskt'd the Hub-Postmaster, 
Bardwar on 20th October by telegram to depute 11 competent hand to relieve 
Mr. Gupta but Mr. Gupta's relief did not aotually arrive uutil the 28th of 
that month. The delay in effecting the relief was due to the fact,tbat a 
telegram despatched on the 21st October, 1945, ~ the Sub-postmaster, 
Hardwar, expressing his inability to send an official of his office to relieve Mr. 
Gupta was unfortunately .lost in transit and the Superintendent was under the 
impression that a relief had been sent. On receipt of a second telegram from 
Gurukul Kangri post office on the 26th October, another man was ordered to 
proceed to take charge of the office and he did so on 2 t~ October. 

(b) Yes. . 
(c) No. A relief was arranged immediately the te~e rap  reminder was 

received. 
(d) The reply to the first part is in the affirmative. In regard to the second 

part there was no neglect on the part of the Superintendent in thil! case. The 
Postmaster-General, United Provinces Circle, is considering the proposal for 
the grant of some gratuity to the family of the deceased. 

CURTAILMENT OF ORAL ANSWERS TO ABSENTEE MEMBERS' 
QUESTIONS 

Mr. PreIldent: The question hour is over. I would like to invite the 
12 N attention of Honourable Members to the fact that I noticed today 

00 •• that n prett~ good number of Honourable Memhers who are 
putting questions were absent. I mean it was not a solitary instance. I 
think, if Hono.urable 'Members put questions, they ought to be p~e ent in the 
House to put them. I have been following the course, just in the beginning, 
of heing a little more liberal in interpreting the rule which lIays that if the 
Ilember in whose nnme the question flblnds is absent the President, at the 
request of any Memher. mny direct that the nnswer to it be given. But if 
that means encouragement to remain absent., J do not propose to exercise this. 
disoretion vested in the Chair to direct an answer to be given to the quel!ltion, 
a8 on former occasions. 
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Itt .•. v. Gadgil (Bombay Central DivisioQ: Non-Muhammad&ll Rural):. 

The transport position is bad nere. 
JIr. Prealdlll~: Whatever it may be" if they choose the dates on which the-

answers are required, they ought to arrange for the question being put instead 
of putting the Chair to the necessity of giving consent to their request every 
now and then. Therefore, I hope Honourable Members who put question8-
will make it a point in future to remain present, except, of course, in excep-
tional circumstances, in which cases, as 1 find by practice, and not necessa.rily 
by the ruling of my predecessors, a written authority should be given. I insist 
on that authority not because the rule says so, but it will enable me at least 
to judge that the Honourable Member who puts the question is oareful enough 
to see that his question is coming on such and such a date and is also furibe!" 
careful to see that it is put through somebody else and answered. It is just 
for that purpose. Otherwise, as I said,' in exceptional cases I wi!! certainly' 
allow the question to be put. But then, the practice of Members remaining'" 
absent is not on'e which should be encouraged by the President, making it as 
a rule that automatically some Member requests and the President allows· 
the question to be answered . 

.... Abdar Ballman Siddiqi (Calcutta and Subul'b!:!: Muhammadan r ~ : 
May 1 re pel~t ll  submit- that sometimes the questioner does not reach the, 
stage of Ilskiug the question Ilnd the result is a bit of s disappointment? 
Would you eon sider t,he possibility of reducing the number of supplementary 
questions beeause I feel that sometimes supp!ementary questions take away 
all the time; and they do not lead us anywhere? I would therefore respect-
fully submit to you to consider that aspect of the' matter also. 

Kr. PreaideDt: 1 am thankful to the Honourable Member for having given 
me an opportunity of stating to the House as to what is passing in my mind. 
about this. A silllilul· question had arisen in this House a few days back, and 
then I stated that sorue of the questions which are put in as . Starred . may 
as well go as . ullstarred '. That is one. The second is that supplementaries. 
should be shortened as far as po ~e  aud in askiug supplementaries instead 
of putting ill va.rious clauses by which reasons and arguments are, given, it is 
better that questions in a shorter form are asked straight, so as to elicit 
information only. That is another way of reducing the time taken over supple-
mentaries without reducing their number. 

Then, I am having· statistics prepared, from day to day, of questions-
which were put for a certain da.te, questions answered, and questions that 
could not be answered. Mter having tl10se statistics for about a week more, 
I shall be in a position to see the average number of questions put every-
day, the average number of questions answered everyday, and then it will be 
possible for us to come to an agreement whereby. questions that are put in 
the list are all answered. 

There is also the other suggestion which is under consideration-I am 
myself considering it, and it is not under the ('onsideration of any other 
person-thut IlI1SWerR may be printed as is done in Bomhny or Madras and 
laid on the table about half an hour before the meeting. But that is a-
matter which is :vet under my own consideration. I have to discuss it with 
the Honouroble the Leader ~  the House and with the Members of Parties. 
That will save some of our time. 'But the general rule which I would like 
to follow and which T w.luld earnestly request members to observe just with 
a view to give comlllete co-operation to the Chair is that a~l sorts of restric-
tions which are def.1ired bv different or various members should hetter come 
from within rather thon ·be imposed by the President from the Chair. It 
members eo-operate nnd not put in many questions, the matter will be auto-
matically Rolved. This particular request of mine applies not only to ques-
tions but to RII business we transact in the House. I w.iIl prefer the least 
interference from the Chair so far as ontro~ over the proceedings of the-
Hou8f\ is on ~rned. That will be the ideal position for a. democratic House. 
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• .. ~. Dr. Sir M. MInI ..... _ oO,lme~ e Member): !.{a.y I 
-submit one matter that as there are always a certain number of questions 
'which cannot be answered, it happens that a member who is absent has his 
'Cluestion answered a.nd a mewbcu-present cannot; have his question answered. 
When you consider the other point would you also kindly consider this point, 
Ilamely, whether a member who is actually present but who has got a later 

-question has not some right, in, view of the other member's absence, to have 
,his question answered? 

Bit. If. V. GadC1I: The facti is that the answers are so brief a.nd bureaucratic 
'that they rea.lly l!equire many supplementaries. There is such an. ecoDoml 
.ot tr,uth that JDaIly supplelMntlaries become necessary in the interests of 
bcln,ing out the true facts. I appreciate your point of view that the supple. 

'mentary quesmons iovs>lve argument. , But the fault is not ()f the .e t o~er. 
,It is ,because the proceedings have to be conduoted in a language which ia 
.loreign to us. Will the Chair kindly take this into consideration and allow 
'8o little margin because the main object of those who want to ask supplemen-
,tary questions is to know the truth? In many cases \Ji is just the object 
'which the other side wants to frustrate by not giving correct answers. Just 
,as you want us to put relevant and pointed questions, may I ask the Chair 
also to seek the co-operation from the other side in giving true information 
!ind fuller information ~ 

1Ir. PreIldent: I do not think this requires further discussion at all. I 
: he.ve asked for co-operation from all sides and not from this side or tha.t. I 
'hne no doubt that if we work in a spirit of co-operation, things will improve. 
~ ome od  has to make 8 beginning. 

'JIr. IIaIul BlIbedar (Indian Merchants' Chamber and Bureau: Indian 
i Commerce): Sir, the specific suggestion of the Honoura.ble the Commerce 
Member is one which 1 beg to support, namely. the.t if a Member is absent, 
hi!! question, even if it is to be answered under the restrictive rules which 
you have laid down, should not take precedence. It should be put over, and 

. when the rest of tile questions are finished he gets a chance. 
8n_ KoIloarable M.mben: He can authorise under the rules, .t. JIreIldeDt: I prefer for some time at least to watch the proceedings 

,and not to encourage absent Members' questions to be replied to. That is 
what I stated in the beginning. If there is time left after the questions on 

. the paper are finished, we may consider whether the absent Members' ques-
-tions should or should not he answerec\. 

REPORT OF THE COMMI'l'TEE ON BRETTON WOODS AGREEMENT 

The Honourable SIr Archibald BowlaDdI (Finance Member): Sir, the report 
of'the Committee on Brt'tton Woods which i: hoped tp. present today will not 
now be llIVaileble till Thursday. I hope to be in a. position to circulate the reporti 
I!llrly on ThuJ'l!day, and I understand that the parties will not take any objection 

-to finally disposing of the question on Saturday, although the report will not be 
circulated until Thursday. 

Mr. Kana Sabed&r (Indian Merchants" Chamber and Bureau: Indian Com. 
merce): Sir, there will be no objE'ction to the procedure outlined by the Hon-

'ourable the F'mance Member. But the report is not yet ready and I believe 
consultations are going on betweE'n members of various groups,-members of 
one group with the other and also with Members of Government. So I fear 
tqat the report may not be reRely by Thursday' in which cIISe it would be 
impossible to have a diacullsion of it on Raburday. 

fte JIoDOar&ble 'Sir Archibald BowJ.&ndl: Sir, I em disappointed at that 
'1Itatem8Jlt. I thought it was t.o meet the cOlWenience of the' Commiu"e thai 
,the report was postponed till Wednesday. I do impress again that it is very 

" 
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necessary that a decie;ion should be taken this week, and t ~e. doellllot scem 
tb bo:l any other opportunity of disposing of it exe'ept on Saturday ,~nor in the 
following week. I therefore do appeal for ~ e co-operation of the parties in 
.disposing of this question on Saturday. 

lIIr. Kanu Subedar: Sir, I a~ re this House through you that we have 
every desire not to caulJo any delay longer than is necessary· The difficulty, 
however, ariflPs out of the absence from Delhi of certain party leaders before 
whom this mo:tter has to be put; and, as I mentioned 011 a previous occasion, 
we have run up against issues which are of such stupendous importance that 
the whole issue of sending a. representative of India, to the Bretton Woods pre-
liminary shareholders' meeting pales into insignificance; a.nd I submit that 
we "hould not be rushed on the major issue which worries us. The ono r~ 
able the Finance Member knows vcry well that it is not merely R queRtion of 
.anding a representative; t.here is another lal'ge issue which I am not free to 
-disclose a6 it is being confidentiaUy discussed in the Bretton Woods Com-
mittee. But there it;- that large issue which troubles every Member of this 
House of every Party and thc whole countr ... outside, and I suggest that we 
ought not to be rushed on the mere plea that a particular date is of that 
importanee for the prelirnillnry attendance of India's representative at t.be 
~. are. older ' meeting. , 

The JlOIlourable Sir Arcb1ba1d BowJa,DdI: That large issue to which the 
Honollrable Member refers is a separate issue which I am prepared to discuse 
;at any convenient time. The· issue before the House 011 Batw'8.dy will be .. 
'V.ery simple one. 

Seth Yuluf Abdoola Harooa. (Sind: Muhammadan Rural): Bir, so far as I 
sm concerned, I have tried my best to get in touch with my Leader RIld we 
thought it would be possible for ue; to come to an agreement on Thursday. 
But it now seems that it is very difficult; and unless aud until we know what 
1l.ttitude the Committee is going to adopt and what report is going to be draft-
ed, I am not· prepared t.o say that we will be ill a position to discuss thia 
matter on Saturday. I respectfully suhmit to the Finance Member that, B8 
Mr. Manu SubedRr has suggested, the preliminary stages may be gone through 
~ representative can be sent, and the cost involved is not greater than the 
Tisl( which this country mighb take later on. 

The Honourable Sir Arcb1bald :Rowlands: That would· meet my case. 
Kr. Pre81dent: In any case, not being oonversant with the discussions in the 

Committee, it is not possible for me to express any opinion on the urgency or 
otherwise of this discuRsion. It is a matter for the memhers of the Committee 
to settle among themselves; I am entirely ill the hands of the House. I 

.. should, however, wish t.hat every possibJp effort should be made to come to an 
agreement and, if possible, the report should· be submitted on Thursday, the 
21st. Per!lonally I am prepared to sit even on a· Sunday, hut I do not know 
·.bow the House would like tha.t idea. 

Sit. :N. V. Gadgil (Bombay Central Divisi<:>n: Non-Muhammadan Rural);' 
'Sir. even God takes rest on t.hat day; why should 'nt we? 

Kr. President: What I meant was that if really the matter was of that 
importance it will be up to Us to sucrifice thir. or that little convenience or 
liO . suffer n on en ~n e and make the best possible effort to come to a. con. 
clusion. Not knowing the merits of the Clase, I do not know how far that ia 
Jossible. As no date was mentioned in the motion it, is not necesslU'Y to ha.ve 
a motion flOW. Will the report be circulated on Friday? 

The Honourable Sir Arch'b&'d Rowlands: No, Sir, I hope it will be done 
-on Thursday morning I will keep the printers up all night. 

111'. Prelldent: So provisionally we fix Thursday for the presentation of 
the report. 

Lt.-Ool. Dr. I. O. Ohatterjee (Nominaf.ed Non.Official): Doea that meaD, 
Sit', that the House will not sit on. Saturday? ., 

D 
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:BIr. President: The position is that the best possihle effort will be made t, 

to have the report presented on Thursday; if that is done, the House will sit on 
Haturday. 

Lt.-Oal. Dr. J. O. Ohatterjee: So the sitting on Saturday is provisional? 

Mr. President: It is provisional ill the sense that we do not know ye. 
whether the report will ~ presented on 'l'hursday. But if it is done OD 
Thursday, !l sitting Oll Satul'day is a certaiuty; and it has already been fixed 
as an official day. 

MOTION FOR ADJOURNMENT 

HEFUSAL TO INOREASE PRIOE OF FOODGRAIN8 OFFERED TO AGRICULTURISTS 

Mr. President: I have received notice of R motion of adjOurnment from Sri: 
Venkatasubba Reddiar who seeks to censure Government for refusing to 
increase the price offered for foodgrains to the· agriCUlturist as it discourages 
cultivation of food crops. I should like to know something about the urgency 
of this matter. 

8rl B. Veuatuubba Beddlar (Routh Arcot cll1n Chingleput: ~ m l am

madan !lural): Sir, we are facing 8' very grave situation. ~: 1 e food· supply in 
the country is short. During the food deba1:e the l"ood· Member gavo an 
undertaking when this question waH specifically raised that he will look into 
this matter. But from a report published yesterday in the press which I have 
with me-the Free Press Journal-I find that the Secretary of the Food 
Department has takeu to task some of the Papers which advocated higher 
prices for foodgrains. This is what the report says: 

"In conclusion, Mr. Sen fiuggested that the line taken by a section of the 
press advocating higher prices for foodgrains was inopportune." 

I submit ill this connection that if sufficient inducement is given to the 
producer he will be able to produce before we expect imports from Washington 
or Canada or Ilny other pillce. Thpre is a variet.y of paddy which can be 
grown in ninpty d'IIYs and we will have that crop if sufficient encouragement 
be gh'en to the producel'1'l. I want to bring it to the notice of GovHnmenfi 
and censure them for this attitude. . 
JIr. B. B. Sen (Secreblry. Food Department): Sir. I submit that this is 

not a proper subject for an udjollrnmellt motion. I made u specific reference 
to this subject in my opening remarks during the food debate and this sub-
ject was debated upon. An amendment to my motion was moved and it was 
carried. The amendment was to this effect:-
"That Govel'nment should take immediate steps to increase the lroduction of foodgraiuB 

in the country by ~nt n  substantial subsidies to producers an by restricting, if not 
'Prohibiting, the cultivation of crops other than foodgrains on lands where food crops can be 
grown ....... " 

The nmendment was that Government should encourage production of 
foodgraillR by subsidies, not by increasing the priC!el!. It is the view of the 
Food Department that whell the country is faced with sl;l.Ortage, it will be fatal 
. to h:v nnd meet t'1e situation by increasing prices. That has been our experience 
in 1043. The Honouroble Member hos referred to what I had said· at a 
· conference. I explained clearly at the COllferflnce how the Bengal famine 
: in 1943 was very largely dne to the breakdown of public confidence and to 
·the high pricss which prevaile.d, at that time. I made a reference to the sec-
· tiomd famille in Bengal; C'ertaiu classes of people WE're unable to purchase 
· foodgraint=: ~ en though foodgrains were availeble in their areas. It is our 
.considered view that raising of pm'es is no solutic'tD to the problem with which 
we are faced. 

Prof. If. G. Banga (Guntur cum Nel!ore: Non-Muhammadan Rural): The 
Honournble Member has refE'rred to OllP. amendment which wos passed here. 
''There waR nnother amendment also which WBS passed, namely that the (Jov-
~rnment should Rssure remunerative prices for t.he producers of food grains 
~ R'!I to encourage them to produce more foodgrainsand make Inclia less 
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dependent 011 imports. My Honourable friend has not referred to that at all. 
Sir. I do llOt wish to enter into arguments, but I only wish to say that food 
crop,s can be grown in even less than three months, and we suggested througb 
thiH amendment. that sufficient lld ~Dlent, should be given to the foodgrain 
producers to produce more. But the attitude which thl:' Government amI 
my Honourable friend are taking and have displuyed even just now, goes 
directly against giving any sort of encouragement at all to the production of 
more food grains and' food crops. Therefcre, I think, my Honourable friend 
will ~ right in asking the leave of the House to adjourn so that we can cen-
SUle this attitude of the Govenlment which does not at all help towards th& 
production of more foodgrains in this country. 

Mr. :Muhammad Nauman (Pntna and Chota Nugpur cum Ori8sR: }\[uham-
madan): Mil)' I say Ii word· on this. Sir? I cannot understand why this 
adjournment motion is at all necessary because if a. summary is prepared . . . 

:Mr. President Will the Honourable Member speak a little slowly? He is: 
too fast for Dle. 

Mr. :Muhammad Nauman: I suid, I cannot understand why this adjourn-
ment Illotion was thought necessary bella use if the Honourable Member would 
take the trouble to study a summary of the speechES that were made in this 
House,-not only during this Session but in previous Sessions as well,-oili 
t ~ food debate, he will find that it was made absolutely cle9T that prices 
have got to be restricted 

PrOf. N. G. Ranga: No· 

Mr. )[uham.mad Nauman: . . and production has to be encouraged 
through subsidies tmd other methods. I think it would be fatal to increase 
the price any further as it is already four times the pre-war rate. 

Sri •• Ananthas&yanam Ayyanga.r (Madras Ceded Districts and Cbittoor: 
Non-Muhammad Bural): Sir, we are not concerned with what the Honourable 
Ml:'mbers said before the final conclusion was reached. The final conolusion 
is the ResolutiOl. an,1 the Government is bound to obey that . ~ l t on lind 
carry out the wishes of this House. In spite of the opening r ·mark3 of th( ... 
Aecretary, Foo,l Departm£'nt, and in spite of the observations of Honourable 
Membel's like Mr. Muhammad Nauman we are more anxious abollt the COll-
sumers th'ln about the agrit'ulturists who produce. The Resoluticll which wns 
passed by this Hous'3 provided that remunerative prices should be riven so 
that we may produce n.are foodgrains and make India less dep r.:dent on 
imports. We should produce foodgrains in less than three months iu<;telld of 
c9Tl'ying the begging bowl to AW!ltralia ond· other pIllces. The Honourable-
the Food Secretary has flouted the Rt"solution, and we want to censure him. 

J[r. PreBldent: It is not for me to disucss the merits of the case. I think 
there was an amount of discussion over this Rspect during the food debate, 
and what appears to me is that the, question of remunerative prices is: 
different from the question of increased or high prices. The ~o are not neces-
sarily co-extensive. Any wwy, whatever the merits of the question, I really 
do not know or underfiltand the urgency about this matter in spite of tTtp foOd' 
situation. It is a matter for discussion, and I a.m not inclined to think that 
this is really a matter of urgency at nil. If t ~ object is merely to censure-
the Government, that is not going to help the foM· sit.uation any further. (Inter-
ruptions.) Order, order. My point is this: If the urgency is not to be placed 
on the ground of an opportuuit,v to censure t·he Govcnlment that hardly help& 
the growing of foodgrail1s. ' 

PrOf. If. G. Ranga: Government is going against the Resolution. 
1Ir. Pr881dent: The Resolution says this: 

"This Assembly urges upon the Government to take immediate steps to increase ti,,, 
producti?n. of f.oodgraina ~ ~e country by ·grantingsubstanti&l subsidies to producers ami 
by reatnctmg, If not prohlbltmg, the cultivation of crops other than focdgraina on laDd. 
where food crops can be grown, until the country becomesself-suflicient in foodpins." 

D 2 
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lMr. Freeident J 
I shall read from the begiunIQg: 
rhis Assembly expresses its dis-'tisfaction at the failure of the Government of ~nd~ 

Ii) to import auequate sUPlllies of foodgrains fOl' building up a reserve and meetmg the 
needs of deficit areas, and 

(ii) to assure remunerative prices for the producers of foodgrains so as to encouragfl them 
to produce more food grains and make India less dependent on imports j" 

'fhe Honourable t.he mover has based .}lis case ori something which the 
S",cret&ry, 1!'ood Dtlpartment, ~ d in fI conference. That is entirel;y a different 
matter; that is the view 01 the Secretary. 'rhe question would btl, as it is 
argl'ed now, as to whether this pArticular Resolution of the House is Bouted or 
not, Lut it does not seem from toe adjournment motion that that is the oaae. 
'l'hen it proceeds further: 

"This Assembly-
(b) records its grave apprehension that, unleBB substant.ial imports are immediately mad • 

.available, a situation will arise, particularly in the Southern and WeBtern parts of the 
country, in which the existing ration, which is already inadequat.e, will be endangered and 
large sectionB of the people will face starvation j and 

(c) urges upon the . Government-
(i) to take steps to obtain independent representation fOl' India on t ~ Combined Food 

Board, 
(ii) to so reorganise its procurement. and requisit.ioning of food grains, as to eliminate 

the exiatin, arbit.rarin8ll, corruption and oppression of peasants and to leave with peuantl 
adequate quantitit!B of foodgrains for their famil! and labour coDsumption and to obtain the 
1!holeheart.ed co-operation" of t.he peasants in all their procureml!nt and price-fixing opera-
tlons ............... and 10 on. 

All these things are there, but I do not think they are really now a matter 
of urgency after three days of food debate. Therefore, I do not think I could 
give my consent to this. 

Sri B. VenJratuubba Beddlar: Sir, I will explain the urgency" 
Mr. President: Order, order. 
8jt. 5. V. Gadgil (Bombay. Central Division: Non-Muhammadan Rural): 

They ca·n flout the opinion of this House in any way. 
lDlaD. AbdUl Ghani Khan (North-West Frontier Province: General): Will 

you please define ' urgency' :. 
Mr. Preatdent: There can be no problematic discussion of urgency. As I 

have stated so many t.imet., each motion will have to be judgi3d on its own 
facts. I have a.lready explained the reason why I do not J0118ider that it is 
a matter 'of such an r~en  as to allow the regular course of the order of the 
deLate to be disturbed by another ma.tter being hrought in. The real object 
of an adjoumment motion is thAt there is something really so urgent and SCI 
in,'portant tllat one is justified in interfering with the regular proceedings of 
the House. If adjoumment motions are coming every day and become too 
-common, the motions themselves lose their fOJ·ce. That is also one of the 
8Rpects which Members have to take into consideration. Perhaps this view 
may not be agreeable t.o some Honourable Members of this House, but that 
is .how I look at it; Aud therefore 1 do not look upon this aa a matter of 
urgency. It is a standing matter; it is. urgent in a different Bense, but not 
in the sense ill which adjournment motions are allowed. 

81t. 5. V. Gadg1l: May I bring to your notice that though, as the Honour .. 
able PrE'sidpnt, you have given ·a ruling whether the motion is urgent or not, 
at least suffident time should bb given to those who have tabled, or on whose 
behalf an sdjoumment motion is tabled to argue it out. We are of the impres-
sion that t,be motion is really urgent. 

Mr. President: Order, order. I think o;ufficient time has been given. 
Prof. 5. G. BaDga: Tbey are only causing a food look outl 
Mr. ,Prelident Order. ordel'. 
Prof. 5. G. BaIlga: These people in Delhi should be starved. Then they 

will lmowl' 
BJt ••• V. Gadgll: Hang them alII 
Kr. Prelident Order. order. 



ELEC'l'ION OF MEMBERS TO STANDING COMMI'l'TEE FOR HEAL'l'H 
DEPAHTMENT 

JIr. President: I have to inform the A!;senibiy that upto 12 NOOH 011 tht:l 
18th February, 1946, the tirue fixed for receiving nominations for the Standing 
Committee for the Department of Health, eleven nominations were received. 
Subsequently one member withdrew his candidature. As the number of 
remaining candidates is tlqual to the number of vacancies, I declare t.he fol-
lowing members to ~ duly el .. cted to the Committee during the unexpired 
portion of the I"inancill.l ye'iu 1945-4.fi and for the Fiuuncial yeat· HI46-47:' 
(1) }Ir. E. L. C. Gwilt, (2) Lt.-Col. Dr. J. C. Chatterjee, (3) Khan Balmd~ 
Sharbat Khan, (4) Dr. G. V. Deshmukh, (5) Mr. P. B. Gole, (6) MuharoJ. 
Kumar Dr. Sir Vijaya Ananda, (7) Mr. B. S. Hiruy, (8) Mr. Sasun!ca Sekhar 
Sanys!, (9) Sir Hassan Suhrawardy, and (10) Khan Bahadur Raja Mohammad: 
Amir Ahmad. 

ELECTION U}' l\fEHBERS TO INDIAN OENTRAL 'rOBACCO 
COMMITTEE 

J[r. President: I have to inform the Assembly that uptO' 12 'Noon on the-
13th February. 194ti, 111e time fixed for receiving nominations for t ~ Indian 
Central Tobacco Committee, three nominations were received. Subsequently 
one member "'ithdl'ew .ius candidature. As the number of remRining e:sndi-
dates is equal t'l the rumber of. vacancies, I declare the following members. 
to be duly elect.11 t·: the Committee. 

(1) Mr. Muhammad Rahmat-ullali, and (2) Mr. Satya Narayan Sinha. 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR HOME" 
DEPARTMENT 

JIr. Preald.ent: I have also to infonn the Assembly that upto 12 Noon on 
the 13th February, 1946, the time fixed for receh'iug nominations for the-
Standillg omm tt~e fol' the Home Department. eleven nominations were' 
received. Subsequently 0I1t' 'Iember withdrew hi" eandidntllre. AR the 
llumher of remaining candidat·es is equal to the number of vacancies, I declare· 
the following members to be duly elected to the Committee for the unexpired 
period of the Financial year 1945-46 and the Financial year 1946-47: . 

(1) Mr. P. J. Griffiths, (2) llaja Sir Saiyid Ahmad Ali, Khan Alvi, (3) Col. 
Knmar Shri Himmat ~ n , (4) Mr M. Asaf Ali, (5) Sri M. Ananthasayanam 
Ayyangar, (6) Shri Sri Prakasa, (7) Sjt. N. V. Gadgil, (8) Mr. Muhammad 
Ismail Khall, ({l) ~ r. 'J'nmi7.uddilJ Khan, llIal (10) Haji Ahdus ~tt r Flaji 
Ishaq Seth. 

ELECTION 01<' lVIBMBEHS TO STANDING COMM1TTEE ON 
'PILGRIMAGE TO HE.TA7. 

Xr. President: I have further to inform the Assembly that upto 12 Noon 
on Wednesday, the 13th FebruUl'Y, 1946, the time nxt.>d for receiving nomi-
nations for the Standing Committee on Pilgrimage to the Hejaz, eight· nomi-
nations wete receiv·:Jd. Subsequently three members withdrmv their cftudi-
datl1l"e. As tha number of remaining candidates is equal to tha uumbcI of 
vacancies, I declare the foliowing members to be duly elected: 

(1) KhalJ Abdul' Ghani Khan, (2) Syed Ghulam Bhik a ro.n~, (3) Sir 
Hassan Suhrawardy. (4) MI. Mohammad M. Killedar, and (5) Khan Hahadul"' 
Baju Mohammad Amir Ahmad. 

INSURANCE (AMENDMENT) BILL 
The HonourabJe Dr. Sir K. Azizul Huque (Cnmmt>rce Member): Sir, I 

move: 
"That the Bill further Lo amend the Insurance Act, 1938, a8 reported by the Select 

Committee, be taken into conllideration." 
In my speech in moving the consideratiolJ of thiF.l Rill. I explained the 

purposp. of the Bi:l as introduced in this HOllse and· after fl debate the HOIIRe 
decided for reference to Select Committee. The Select Committee in ~ e l ' 

( 1137 ) 
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Jilittiu6s for two BUCct!l;sive days carefully considered the vuriOlJ1O FovisiollS of 
.the Bill and also thd amendments that were tabled in the HOUbC anrt certain 
.cha.nges were made by the Members of the Select Committee. Tllll'e llll.ve 
heen certain alterations, slight though they are, fl'om the :Uiil which was 
.introduced in this House. l'he first thing is about the clause dispensing with 
the qUillificatiolls of the Supe.rintendent of Iusurance. 'fhe SE:lect Committee 
'Were of opinion that the original section of the Act should remain, but if 
.there is llll'y difficulty in thE: appointment of the next incumbent· that should 
be temporarily dispensed with: or, in other words, the section might be 
Jiluspeuded for a limited numLer of years and the Select Committee thought 
it should be up to 81st Decembel' 1958. 

Then, Sir, there is a clause in which the jurisdiction between the co-
operative aud the mutual IlS tlgainst the insurance and provident societies was 
slightly altered while retaining the power of the, Superintendent to exempli 
societies which are run strictly on co-operative lines or societies run 011 prul-
~ ple  of I)trict Qlutuwlity, the Select Committee also decided that whereas 
La.., present law leaves it to the discretion of the Superiuteuciellt of Insurance, 
it should be prescribed by rules framed in the Act. 

The principle limit of annuities and sums assured WEre also slightly changed 
.anti as at present, the 'n:> mau's land' will be about Hs. 100, viz., tiS between 
Rs. 900 to Rs. 1,000 within which respective societies will ·function. There hao 
been ouly a slight change also as regards the maximulll fee which sbould be 
charged for receiving H dUJ>liente certificate und the ot-lier c\llUSt! is that r. 
t>rovision has been made by which there must be an appeal against nny order 
by the Sllperidtelldellt of InSUnllW(' directing be anlOlgmuation (If pl'o lell~ 
societies or transfer of business fr0111 one society to another. 

Then, Sir, the time by· which the list of investments representing the 
.assets of a company have to be submitted has been slightly extended, 88 also 
the time to supply the materials to an actuary has also been slightly extended. 

There are very minor. changes. In fact the Bill, excell.t in one clause ill 
which my friend has retumed to the attack once again after doing his best 
in the SeJect Committee is practically the same and the consensus of opinion 
js that this should be gone through. 

I do not want to take the time of the House .. I ha.ve tried in a very few 
.. ordf. to explain the slight changes made hy the Select Committee. Sir, I 
:move. 

lIlr. PreSldent: ~lot on moved: 
"That the Bill further to .mend the Insurance Aot, 1938, &8 reported by the Select. 

oCommittee be taken. iDto amaicleratioD." 
Sri it. DmUwlayanam Ayyanpr (MadrllB Ceded Distnots ·ana Chittoor: 

Non-Muhammada.n Rural): I also wish that the Bill should be taken into con-
·sideration, We discussed the provisions of the· Bill at the earlier stage. After 
its return from the Select Committee the changes that the BnJ. haa undergone 
.are nOi many. There IU'e 011e or two changes of substance and in respeet of 
-one 1 stia hop'" to convert my Honourable friend on the other side to my view. 
I shall st.ate that though I agree to some of the changes suggested by the 
Govemment in the Select Committee, I still want to strike a note of caution 
with l'e&pect to the cllrrying out of this provision primarily with regard to the 
qualificat.ions for the Superintendent of Insurance, In the Aet of 1988 as it 
sta:uds, it was a necessary qualification for· a Superintendent to be an actuary. 
'We have had the advantage of an actuary who unfortunately is very soon 
leavillg the (iovp,rnmcnt of Tnrlin. Therefore it apnears that the Government 
is short of hands, and· the actuaries who Rre qualified persons, though there 
mRy be fifteen ouly in numher in the huge continent of Inaia, do not appear 
to be sufficient either on account of age or experience and possibly not one of 
them i6 able at preRent to handle that post, That is the CRse of the Govern-
ment. Whatever it may be I would like t.hat immediately an actuary should 
be appointed. Anyhow as the Government feels diftlculty in appointing one, 
I would like that a pc riod of five or six years, a.s the Government wants, may 
be granted 011 I)neBSSurance-()f course, 1m assurance granted to-day by this 
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Government or by an Honourable Member may not be au assuranCEI for all 
time: but whoever may take up this subject later on and ma~ be faced with 
this difficulty-that this concession was 9 departure from the qualifications 
insisted upon ill the .Act of 1938. I thereIore want an assurance from the 
Honow-able Member that after five or six years an actuary will certainly be 
appointed. Aft-er my retw'u from the Select Committee I have gathered a lot 
of opinions and my friends are of the view that a mere actuary is not enough, 
for this reason that there are many things which have to be done by a person. 
with experience. Therefore these five or six years will also give us an oppor-
tunity to find out whether it is not desirable to have a composite section, the 
Superintendent being a non-actual'Y assisted by actuaries, or being an actuary 
assisted by other persons who can have an outlook apart from mere statistical 
ability. I do hope that in the closing speech of my Honourable friend he will 
make. it douhl,v cleaT that he will insist upon an actuary being appointed with 
the necessary qualifications, next time when it falls vacant and the appoint-
ment that is made in the interregnum will be purely temporary. That 
gentleman ought not to lay craim to continue to stick to the post, when other 
competent mell may be available ali the t,ime. That is all I have to submit 
so far as the qualifications of the superintendent are concerned. 

I come to my own vexed· question of a married woman, her rights under 
the Insurance Act. When the clause is taken up I will make further observa-
tions. In any case I do not want to repeat my arguments. My only point 
is that the Honourable Member will consider that there are certain rights pre-
ilerved for a married woman under this Act of 1988. A policy-holder is 
absolutely entitled to the benefits of his policy, which is his property. He can 
.sell, mortgage or will it away to anyone he likes. He enn pledge it for pur-
poses of the race course. Or he ma.y fix his love or affection on some other 
woman and will the policy a.way. But if he makes a nomination in favour 
of somebody, that nomination will give a right to that nominee only after his 
death. During his lifetime he can deal wit.h it as he likes. But if the nominee 
happens to be 0. wife or the children, then a trust is created 
under the existing act. It is no longer open to the policy-holder to deal with 
with the policy as he likes. That becomes a trust and he is protected agaius, 
himself and is also protected against creditors. That is _ fJ family provision. 
My Honourable friend has BOught to modify it by allowing an option to the 
polioy-holder or to the assured of either giving the benefit of trust in favour 
of his wife or children or to anybod;v else-. They are also ordinary nominees, 
little better t.han others. I am sure mv Honourable friend who sits behind 
me, the ludy member on whom I rely lor supporting my amendment to this 
particular clause and reinforcing my argumE'llts when she rises to speak, and 
also the other lady member, who has come into the Assembly recently (unfor. 
tUllately neither of them are either in front of me or behind me) . . . 

.... PreBldent: One of them is in front of you. 
Sri II. ADaDthala,&D&m £nan,.,: I am 110 glad. I am sure they' wiU 

rise in their seats at the proper moment to support the retention of the 
original clause. 

Then there lire ct:rtain technicalities in regard to procedure. After the 
assured passes away, the money has to vest in the official trustee and then he 
passes it on to the wife or the children. At this stage the official tnistee, a 
host of clerks and lawyers come in and ma.ny charges are made. By the time 
the money passes into the handll of the nominee for whose benefit the po1icy 
was taken some 50, 60 or even 75 per cent. go away. That IS the provision 
of my Honourable friend. I have tahled an amendment to get over tnot dim-
culty. It is open to the Assembly to modify the procedure and make the 
money payable straightaway without detracting_ from the nature of the policy 
being a. trust for the wife and the children. I hope my Honourable friend will 
eonsider the amendment. I will Tiulke mv further submission later as to how 
it is a matter of substance, not merely of form. So far as the substance is 
coneemed I would· beseech the Honourable Member not to interfere with the 
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wholesome provision that. has been there since 1874. And as to form I ~ope 
with his assistance there will be no more difficulty in passing it: that as .S0011 
&8 ~ e policy matures the money should be paid straightaway to the p~r on  
who were nominated. 

There are one or two further amendments that I have given a.nd at the 
proper time I will make my fuller Bubmit>sion. But at this stage I would only 
mllke 011e observation. WhE'n a policy lapses under the Bill as was provIded 
originally Rud even as it emerged from the Select Committee, the policy lapses 
if the agent who was instrumental in getting that polic:y taken by an assured, 
if that man sleeps' over it aud does not have it renewea (it has to ~ renewed 
only by a medical certificll'te), any other agent, who is a.lert, can get it renewed 
in which case he shall be given half the premium or .half the future premium. 
I find that that applies uuder the old sections orthe Act to policies whose life 
ha", not. been more than three years. After three years there is 110 question 
of lapse. Therefore I have tabled an amendment so as to. cover this. I have 
given this advantage to all agents who might ~r  to revive policies even 
after three or four yenrs and even policies 'of many years' standing. I am sure 
that the Honourable Member will see that it 'loes not run counter to the 
objecl·" with which he framed this amendment to the original act. 

My Honourable friend is 8. layman like myself. The Honourable Member 
who sits behiud him, the t:iuperintendent of lllsurance, was anxious to impose 
heavy penalties rising from Rs. 50 in one ~a e to as much as Rs· 1.000.· 
Agents who lire anxious to canVtlS or to induce some one to take a policy migh. 
offer to forego their commission. There are already penalties if III agent 
misbehaves in that ruauner, if he parts with a portion of the premium due to 
him. That is sought to be discouraged under the Act. For any single aoll 
the fine is Rs. 50 and it is sought to be enhanced to Rs. 1,000, both with respect 
to the agent as well as the assured·. I would like tllat the mnount should be 
reduced. It is sufficient penalty for the agent to put lum under the threat of 
dismissal or his licence being cancelled. That is so far as the agent is oon-
cerned. But t ~ man who takes a policy is 8. layman and may not know the 
implications and I feel therefore that the penalty of Ra. 1,000 is too high. In 
ot·her respects there are not many things of substance here and I am only await· 
ing with very great eagerness to see the final form. Almost every day I am 
receiving thousands of telegrams and representations. I shall be only too glad 
to see that this Bill is pushed through as early as possible. 

JIr. Abdur B,Mm&D Siddiqi (Calcutta and Suburbs: 1(uhammadan Urban); 
Sir, I do not know if it is worth while replying to all the points the Honourable 
Member who preceded me has raised. lie is going to move his amendments 
and we shall then get a chance of speaking on them. Arguing obstinately in 
the way in which the Honourable Member does, does not lead us anywhere. 
He has spoken and spoken in the Select Committee and in the House and ye. 
he says he will speak more fully later on. I do not know what he is going 
to speak ....... .. 

Sri II. Ananth&s&yimam Ayyang&r: You will get disillusioned. 
JIr. Abdur Rahman Siddiqi: The main point where he .gives up the ghost 

is when he says he is a layman and that he does not understand. That is why 
there is this long-drawn argument· which does not help either the companie. 
or the agents or the insured or anybody. I would therefore request him to be 
guided by people who are in the business, who understand the rights of the 
insured as well as those who insure them and who are not, as I sa:d in an 
earlier speech, all badma8he8. That we have black sheep among us I have 
admitted.. He has r ~ed the point again, and at such terrible length, about 
the supermtendent of mBurance being an actuary. The present amendmen* 
does not !'Itop Rn actuary. frl)m becoming a superint,endent; but. 8F.1 India hos not 
got enourh ~ t ~r e  I see no reBson why a non-actuary should not be a superin. 
teJ'dent. Hlil V18W that an actuary should be the superintendent., and aD 

" 
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administrative officer should be his assistant and vice verBa, again shows 
that he has not got a clear grasp of the actual situation as a person who knows. 
about n r~n e. Therefore, as and when he does. 

Sri K • .&Il&DthalaYlDam .A.yyangar: One per/iional remark, Sir. ~ de t  
seems to ~ Do crime with my friend. 

Kr • .A.bdur B.ahman Siddiql: ...... and immodesty evidently seems to be .. 
crime-immodesty in the sense of talking long and t.alking without a convin-
cing ar men~. to convince us of what he is saying a crime with him. I could 
use immodest and modest words about his eloquaciousness---I shall not do it;. 
but 1 am mortified at the idea of the fuller explanations he is going to give as· 
and when he moves these amendments. The best brains in the country had 
gone through this Bill; he too had a chance and in the select committee we had. 
the advice of an actuary of the highest eminence in the country. I do not 
know what is wanted except that some pages of the printed reports of this· 
Assembly will a~'e names and arguments which will be laughed at outside· 
this House by insurance people. I would therefore support the motion of the 
Honourable Member that the ·Bill be taken into consideration and passed at 
the quickest possible speed, so that we can take into consideration the other-
and bigger Bill as and when it is proposed during this session. 

The Honourable Dr. Sir K. Azlnl Kuque: Sir, I do not think any reply 
is needed from me. All I can say is that my friend, Mr. Ayyangar realises. 
that life is rather shorb and we have been behind these small minor amendments. 
for not one year but for a little over two years. I agreed to have this select 
committee because I think this matter ought to be thrashed .out across the" 
table. My friend was there; distinguished members of the Assembly were 
there; and I feel thAt, nlthough I may be condemned as not belonging to a 
responsible part of the constitution, it is only fair that the convention should' 
grow in Government that if there is a recommendation of a select committee· 
which is in consonance with the policy adumbrated in. the Bill, that should be 
stuck to. I would t ere~ore try to stick to the provisions as recommended by 
the Select. Committee in thiR measure, unless my friend can convince the 
Members of the House that his amendment is desirable as against the definite· 
recommendation of the select committee. As regards the assurances he wants, 
I have assured him repeatedly that Government realises the task which will 
be required of a superintendent of insurance, not merely today, but in future· 
years. Having regard to that, Government would certainly not put in an 
automaton who will not· understand either the actuarial calculations or the· 
insurance business itself. I think the fact that this Government took care to-
find out Mr. Vaidyanathan, who is one of the distinguished actuaries in the· 
insurance world is proof indicative of the fact that Government does not 
exercise that indiscretion which my friend apprehends. I do not know what 
the future will be, but we have done so so far to find out the best man; and sil· 
least for the short period I am here we shall carefully exercise that discremon" 
with which in t ~  Department we have been vested about these appointments. 

Mr. President: The question is: 
"That the Bill further to amend the InRurance Act, 19:58. a8 reportl'd by the Select 

Committee, be taken into oonaideration. II 
The motion was adopted. 
Mr. Preaident: Clause 2: I find there are a number of amendments by the· 

Honourable Member, Mr. Ayyangar. 
Sri II . .A.naDtbalayanam .A.yyangar: I am not moving any of the amendments· 

standing in my name. 
Mr. Preatdent: I find that his amendments also stand in the name of Mr. 

Venkatasubba Reddiar: perhaps he also agrees with the Honourable Member-
~at they should not be moved? . 

S1'i K. Ananthaaayanam .A.yyangar: He does not· wish them to be moved,. 
Sir. 
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·:regards this amendment, my friend has given notice of an amendment which 
is exactly as the original Act itself. BiB definition of a policy-holder is nothing 
.more than what is in the Act itself. When an Act is sought to be amended 
by a Bill, can he by an amendment say that he wants the provision of the 
-original Act to be incorporated in the Bill? I do not know. Of course, about 
-the second part, I have nothing to say except that I would request my 
Honourable friend not to press t~ 

SIt. Ii. V. GadJii (Bombay Central Division: Non Muhammadan ;Rural): 
.It has not yet been moved I 

Sri '1'. V. Satakopach&rl (Tanjore cum Trichinopoly: Non Muhammadan 
Rural): Obviously my friend the Honourable the Mover has not completely read 

:my amendment. With due deference to my Honourable fr;end, Mr. Siddiqi, 
I am not prepared to concede the monopoly of brains to him for either dra. t n~ 
this Bill or to the Select Committee who have looked into the matter. I still 
<think that the House and Members of this House have got a right to suggest 
improvements, if any, and it is for t·his House to consider. I will read my 
-.amendment: I move--. 

"That for clause 2 of the Bill the following be substituted, namely: 
'2. Amend1Mftt of Section 2, Act IV of 1938.-In Section 2 of the Insurance Act, 1938 

·{hereinafter referred to as the said Act),-
(al Clause (2) shall be re-numbered as Clause (13) and clau.. (3) to (12\ shall be reo 

'lUUIlberecl .. da_ (2) to (12) and for clause (13) as 80 re-numbered, the following clause 
__ mall be substituted. . . . .'." 

Section 2, Sir, always happens in all Acts to be the definitive section, and 
'Usually we have got an alphabetical arrangement of the order, whtch is to 
"facilitate easy reference. I know the difficulties which we feel as practitioners. 
'My Honourable friend Mr. Siddique thought that there was only one set of 

persons to be considered in the matter, that is the insurer and he 
1 P.lI:. probably would concede a little more for the assured. There is, 

'however, the Court which has got to interpret the law and there are the lawyers 
-who have to help the Court in interpreting the case. Considerable difficulties 
'Bre likely to arise from clumsy and bad drafting, if it does not incorporate the 
-intent!ons of the LegIslature well. If the alphabetical order is departed from 
in a hurry, we will find that the definition is not in its proper place. When 
"you are about to pass an Act, is it not wise to conform to the general principles 
·of legislation. What I suggest is a formal thing and jf it could be done at this 
"stage, there will be no difficulty. So, I would move the first portion of my 
nmenrlment-that the definition of policyholder shall be re-numbered. flO 8S 

"<to make it alphabetically correct. May I move the otber amendments? 
JIl. PNIldat: The Honourable Member might move the whole amendment. 

1 will put it to the House in parts. 
Kr. '1'. Ohapmm-lIoI1dmer (Nominated: Non official): On a point of order. 

I submit it is this kind of amendment which leads to confusion. I would 
. Auggest that if it is proposed to accept part (a) of the amendment by re-num-
'bering clauses, the correct time to do it is at the third reading and not to 
-confuse the issue at this stage where issues of principle come in. A lot of 
amendments being made in this Bill got 'into the original Act precisely because 
'Government, on the floor of the House, accepted parts of an amendment and 
-that is how these various mistakes arose. I would respectfully suggest that the 
matter be dealt with at the third reading as regards the re-numbering of the 

. clauses. . -
'l'be BoDourable Dr. Sir •• AItnl Huque: As regards the re-number:ng, 

that might be left over to a later stage. It is not merely this section. There 
are so many things which will come up later on that it is better that the 
Act is looked into from that point of view later on. I can promise that after 

-the two Acts are gone into by this House I will have this question of re-
'numbering of the whole Act looked into. Otherwise we may have snags. 
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There might be a reference in one section to a particular clause and changing 
it without making correspond:ng changes in other places will mean the upsetting 
of the whole scheme. That is why I suggest that the question of re-
numbering is a matter which should be looked into as a whole after both the 
Acts have been dea:t with. 

Sri T. V. Satakopachari: I have no objection. 
Xr. President: The position stands like th:s. There is a difference between 

what Mr. Chapman-Mortimer says and wbat the Honourable .MembElr in charge 
'Of the Rill is suggesting. He wishes to have anot,ber Bill. 

The Honourable Dr. Sir X. Asisul Huque: The whole question will be looked 
'into at a later st,age if necessary by the e ~lat e Department. 

Sir George Spence (Secretary, Legislative Department): It would normally 
be done in a Repealing and Amending Bill. 

Mr. T. Ohapm&D-Xortimer: My only object in raising the point was that 
Government would not. and the House would not, at this stage accept amend-
ments roughly prepared on tbe floor of tbe ;House; because it leads to disaster 
in the end. I do not mean "d:saster" literally. It leads at least to confusion . 

. Kr. Preaident: As l'egards the suggestion to bave the amendment at the 
third reading, I find a little d:fficulty about it as to whether it will properly 
be an amendment for the third reading of this Bill. That is why I WRS think-
ing of permitting it at this stage; but if the whole question of re-numberin/Z ii 
to be gone into, by It separate piece of :formal legislation, as the Honourable 
Member hILS said, I think that will be a better arrangement. Then he does not 
move whole of part (8) of the amendment. Some part of part (a) will have to 
he moved. 

The Honourable Dr. Sir II. Azlzul Huque: This is the nature of a negative 
amendment. What· he wants by way of an amendment is exactly what is 
in tbe original Act. 

IIr. Pr88ldent: Let him first move the part:cular amendment which he now 
wants to.' His amendment would be: 

That for clause 2 of the Bill the following be substituted, namely, "2" 
and so on. 

Instead of 13, 2 will come in: 
"policy holder" includes the person who is or becomes, etc. 
Sir George Spence: As regards the Honourable Member's amendment, he 

says that 'for clause 2, the following be substituted' and then he sets out 
exactly what is now in the Act. The right way of doing that is to adopt the 
formula in the amendment of Mr. Ananthssayanam Ayyangar and say that 
sub-clause (a) of clause 2 of the Bill be omitted. That will leave the definit!on 
of policy holder in the Act unchanged. That is what he wants. 

Mr. Prealden': I had that point in mind. The difficulty has been created 
by the drafting' of clause 2 of t ~ present Bill. Clause 2 of the present Bill 
seems to amend two definitions and the present amendment deals with half 
part of that. So it is not possible to say that the present amendment is a 
direct negative of the entire clause. 

Sir George Spence: May I make a submission. Clause 2 of the ;Bill has two 
sub-clauses. Sub-clause (a) makes an amendment in clause (2) of section 2 of 
the principal Act. The Honourable Member purports to amend clause (2) of 
section 2 of the principal Act but in fact he says 'the following clause be 
substituted' and then sets out exactly what is now clause (2) of section 2 of the 
principal ~. That is t~ say, policy holder includes the person who is the 
absolute assignee of the benefits. The Honourable Member's amendment in 
this f?rm will simply be-for clause (2) of section 2 of the principal Act the 
followlDg ~l1 be substituted and it will purport to substitute exactly what the 
~a e now IS and I again submit that the right course is to adopt the formula 
m Mr. Ayyangar's amendment-to omit sub-olause (2) of clause 2 of the Bill. 
Then the Bill will leave this definition in the principal Act. alone. 
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Mr. PreIIiden\: Then the objeotion is as regards the fOl'ID,; not of substance., 
".r!Le Hcmoura»le Dr. Sir X. Azizul Huque: Except that it is in a negative 

form. That is a matter for you to decide. 

:IIr. Presld8nt: As regards the negative effect of it, as I have just pointed 
out, as two sub-clauses are included in the same olause, I do not see why a 
Member should not say that in a partioular portion of the proposed Bill a 
particular ptlrt be omitted. So, it cannot be rejected on the ground of its being 
a negative but as'regards the form I follow what. the Honourable Member has 
said. 

Sir George Spence: Sir, I must apologise for the fact tQat I 'have been 
misled. I thought that the. Honourable ~ lem er'  formula was exactly the 
same as the formula ill the Act, but I IIO\\" lind it is not. J see he puts in "who 
is OT become8 the absolute assignee", whereas in the Act, it is "who is the 
absolute ~ nee . If the Honourable Member's motive is to put in the worda 
"or becomes", then his amendment as drawn is all right but T do not know whe-
ther he really wants to put in the words "or becomes". 

Sri '1'. V. Satakopachari: 'fhat is precisely what I wanted to state. The 
amendment is not there in the Act. Instead of the words in the Act and 
instead of the words suggested as amended by the Select Committee, I sugges' 
some other wording which might become operative in t,he A<lt. 

Kr. Preaid8nt: The Honourable Member may move his amendment. 
Sri '1'. V. Satakopacharl: Sir, I move: 
"(13) 'policy holder' includes the person who is or becomes the absolute assignee of the 

entire benefits' under a policy." 

This is the amendment suggested by me. The wording 'in the Act is: 
"(2) 'policy holder' includes the peraon who is the absolute assignee of the benefits under 

the policy." 

:IIr. Prelldent: That has been cleared by Sir George ,Spence. The wording 
is there. 

Sri T. V. Satakopachart: I will just mention the reasons why I want my 
amemlment. I have put. in only tw" worns. I have put in the words 'or 
becomes' and also "the entire". Now, Sir, there is no definition of 'policY' 
holder' in the Act. I find in the English Act, the corresponding Act being thl3 
Assurance Companies Act of 1909, there is this definition of 'policy holder'. A 
'poliey holder' is defined !los a person who for the time being is the leg'al holder 
of the policy for securing the contract with the f1ssnrance company. At first 1 
thought that such a definition can be incorporated. I found that it was neither 
exhaustive nor accurate. It was found to be so by the English courts. For 
in8tonce, I m ~ t mention that a cestui q1le trust may be the legll.l holder, but ho 
lAay not be entitled in his own name to sue. The language of the definition 
may r.ot cover him. 'Even an equitable mortgagee by depositing the deeds may 
be there a 'legal hoJiler'. But he is not so in India. So. I can understand thaI; 
the definition is omitted. But then we }mow very well that when the statute 
say!'; 'means', the meaning is always in a restrictive Rnd definite sense. That 
is, it ('nn not mEl An Rnythin..-: el!le. 'But when the statute says, 'means and in-
cludes', the word 'inclunes' incorporates an extension of the definitIon. J may 
ment,ion, for n tnn~e, the definition of .. 'man' includes 'woman'... But 
normally the word 'man' will denote cnlv the 'male human being', but when it 
says; 'includes', then the term is extenden into a meaning which is not used in 
common parlance, but ~  is nsressary RS a tenn of art. Like that, I can 
understand if you use the word 'includes' and enlarge the scope of the definition. 
I ,am Rfraid thE!' Relect Committee hRs not enlarged the definition of 'pqIicy 
holder', albeit it URel! the word 'includes' and it has restricted the word. 18 a 
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matter of filet, that is why Illy amendment is necessa.ry. Now the amendm.ent 
~ : ted by the Select Committee says: 

• 'policy holder" .includes a person to whom the whole of t.be interest. of t.he policy holder 
.in the policy is assigned once and for all. • . . . 

: r~ I had great difficulty when I found the words 'ouce and for aU'. 
Kr. prestdent: The House will now a.djourn for Lunch. The Honourable 

.lvlembel' may resume his speech after Lunch. 
The Assembly then adjourned for Lunch till Half Past Two of the Olock. 

The Assembly re-assembled nIter LUllch. at Half llast Two of the Clock 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Ohair. 

Sri ".. V. Satakop&charl: Just before the House rose for lunch, Sir I was 
trymg to put before the House the proposition enunciated clearly by Lord Esher 
ill the well-known case of Gough Versus Gough that when a. Statute say8 
4'means" the Statute restricts its meaning and wgen it Pys "includes" it ez· 
tend!; its meaning. I waf! trying to point opt to the House that the proposed 
amendment, while if; says it includes a particular meaning really restricts the 
application of the definition, and th?t is what I am pointjng out is not correct. 
I would' suggest that the amendment I propose in substitution is a word 9f 
extension and therefore it expresses the idea much more clearly and brings into 
its s('ope several persons who have rights to sue as polioy-holders, several per-
sons who have the right and who should be given the righti. I shall take the 
amendment suggested by the Select Oommittee and point out where, I find it 
deficient. This is what is suggested: "Policy-holder includes a person to whom 
the whole of the interest of the policy-holder in the policy is assigned once and 
for aU". Now, I really cannot understand the expression onoe for all to mean 
except what it literally means, that is, once-at one time-and for all-lor all 
the t,ime. J menn if Il.n flRRignmflnt is to be made and the assignee is tt} 
become polioy-holder, it will mean that the assignment would have to be made 
once and for all. that is to say, oompletely and absolutely at one .time. You 
cannot have Rssignments in portions relating to the same person. I shall try 
to make it clear. Now a man assigns his policy, or assigns half the interests 
of his policy, to his daughter, say. He expects to have & son to whom he 
would like to pass the other half. If he has no son he might like to pass the 
other half ruso to his daughter. Eventually there comes a stage when he cannoti 
have a son. So he aRsigns the other half also to his daughter. ~en, is the 
daughter not a person who is a policy-holder, because she has had her assign-
monts in two portions? I mean the phrase "once and for all" is It phrase which 
attaches to the tempo and not to the quantum or share. Now, the law recog-
nises assignments in portions. It need not be to the same person. It may 
be .to several persons, but 'at the same time it may be to the same person. 
Suppose it is the same perSOll and he or she qualifies and becomes an absolute 
holder, an absolute benefioiary. Is that person going to be a policy-holder-' 
-all or not? It seems to me that the definition suggested by the Select Com;; 
mittee will exclude such persons. And it ",Iill be wrong because the result will 
be that such a person will be absolutely entitled under a policy under those 
circumstances though in portions, but that person will not be a policy-holder. 
When the time comes for suing-I take it that the Bssured dies-the heir of 
the assured will be entitled to sue. He will be the policy-holder, but the bene· 
ficiary will be the person who has had the assignment now completed in full. 
That creates an anomaly and I wish to avoid it, Sir. That is why I thought 
that the expression "once and for all" restricts its scope and it is inadequate. 
. I shall come to the second part. This is what it says: "but does not 
Include an assignee thereof whose interest in the policy is defeasible". The 
word "defeasible" is 110 word with which both oourts and lawyers have found 
it not feasible to deal easily. 
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'l'hen it says .' or is for the time being 8ubJect to any condition". Theo 

words "for the time being" are new insertion. Are we to say that a person 
who was not a policy-holder at 11. particular stabe will become a policy-holder' 
at Ii further stage and so on? 1 mean it introduces a confusion, and,I am 
afraid that the amendment, as it reads as a whole, will create a lot of litigation 
about. who is a policy-holder and who will be entitled to sue. 

Now, the amendment I suggest seems to me to be better and I commencl 
it to the consideration of the House. That is, if the House thinks that only 
full assignees s10uld be entitled to become policy-holders to be able to exercis'l 
the right of policy-holders, then I think the amendment that I have suggested 
fills the bill much more. In my amendment I lllwe sought to .incorporate the-
words "or becomes". That is to say, it recognises a person as a policy.holder 
if that person is the original contrnctee. If he is not, if the person is an assignee. 
then. if the assignment is conditional or oontingent or successive, if it is singular-
or plurul. if there are many persons one behind the other, if that person 
qualifies 'supposing the contingency is fulfilled or satisfied', then, if the ord~ 
"or becomes" are added, it will make the person entitled to become the policy. 
holder. Ro. I would submit that the inclusion of the words "or becomes" 
satisfies the intention much better than the words suggested by the Committee. 

It also excludes by indication a person who is not an absolute assignee of-
the whole interest, that is if he is not an absolute assignee or does not become 
an absolute assignee. So, a person who 'is not an absolute assignee is now' 
exoluded. If he becomes an abRolute assignee later on, then he qualifies him. 
self to be a policy-holder, That will be quite Rufficient, and the House very-
well knows the proposition "Ezpre88io uniu8 est exclu8io altenu8." 

If YOIl express a particulllr thing in a particular manner, then all other incon-
sistent things which cannot go along with that will be excluded. So, I would 
submit tbat the amendment that I have proposed for the definition of the 
policy.holder is better and I commend it for adoption by the House instead fof 
the amendment suggested by the Select Committee. 

Then I pass on to the t,hird part of my amendment, viz., c)ause (b). There' 
I have tried only to put the thing in clause (15) in better language than thfl· 
Select Committee have used. The Select Committee's amendment is: 

"in clauee (15), after the words, 'who shaU' the words and figures 'after the 31st day of 
December 1953' shall be inserted." 

Now clause (15) of section 2 with this amendment would read thus: 
"Superintendent .of Insurance" m~  the officer who shall, after the 31st day Of Decem •. 

ber 1953, be a qualified actuary appOinted by the Central Government to perform the dutis. 
of Superintendent of IIIIIurance under this Act." 

• It is not clear whether the date refers to the date of the appointment or 110. 
the date of the qualification. If a person qualifies himself before that date will 
he be excluded? Therefore I ,"uggest, with due deference to the members of' 
the Select Committee and the Mover, that the language is not happy, and' 
t~erdor~ I have proposed my amendment which better expresses the idea whiah 
lies e m~ the a~endment suggested by. the Seleot Committee. With regard' 
to the peno~ mentIOned there might he difference of opinion ill the House, but. 
I do not e e~e that we 8re eonRtrained to adopt the ip8i8.ima verba of what the 
Select Committee has none. ,W,e are entitled to change it and it is a change 
for t,he b?tter. Even though It IS a verbal change I would invite the House to. 
consJder It and adopt the amendment I have suggested. Sir, I commend my 
amendment to the House. -

JIl. Pr~dellt: .With the consent of the Honourable Member I will put his. 
,!Ime,ldment 10 a shghtly amended form; he wij] kindly follow what I am read-
mg. 
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ll :~lll ~nt moved: 

"That fOl' clause 2 of the Bill, tbe following be subltituted, namely: 
'2. Amendment 0/ Sectiorl 2, Act IV 0/ 1938.-In section_ 2 of t.he Inaurance Act, 1Q3B.. 

(hel'einafter referred to aa the &aid Act),- . 
(a) for clauae (2) the following clause 8hall \'e subtitituted, .namely: 
"(2) 'policy-holdel" includes the person who is or becomes the absolute assignee of the.-

Wltire bellefits under a policy" ; 
(b) for clause (15) the followi.ng shall be substituted, namely: 
"(15) 'Superintendent of Insurance' means an actuary qualified under the rules and.. 

appointed by the Central Government as Superintendent of Inaurances to perform the duties 
of that office under the Act, provided that until lst January, 1954, he need not neleaarily.-
be such qualified actuary'." 

JIr. L. S. VaidyU1&ULan (Government of india: l'tominated Offioial) : .air •. 
the words in clause 2 "assigned once and for all" mean nothing more than ~ 
paraphrase of "absolute assignmcut", becll.use when once we introduce the 
word "absolute" we sha.ll have to define what it is and that will create a lot of' 
difficulty. And that is precisely why the amedment in question has heeD. 
proposed by us. Our main object is to exclude from the definition of "polioy--
holder" or from the purview of what lire "policy-holders" conditional assignees, 
because it has created practical difficulties. First and foremost, I may explain: 
that the object of this amendment is to make conditional assignments more-
popular because, as the House knows, lll::U'It of these conditional assignments are-
madE: ill favour of wife and children; and it is very desirable that such assign--
ments should be resorted to by policy-holders in very large numbers. There-
is possibly a doubt in the mind of the Honourable Member who has moved the-
amendment to this ·clause that the proposed amendment in the bill of the 
definition of "policy-holder" will affect the financial rights of conditional: 
assignees. Nothing of the sort is meant at all. The financial rights of condI-
tiOllill assignees remain as much intact after the change in the definition of-
"policy-holder" flS it would be before such change. Then the third reason .why-
we have introduced this alteration in the definition is that without this alters.--
tion conditional asslgnments would become unpopular, and it is our earnest 
desire to populnrise these as much as possible; because the policy-ho1der while· 
retaining all the rights in the policy-the most important right being the r ~ 
to vote at election of policy-holders' directors-would like to pass on the benefits 
under the policy to his wife and children in cllse of his death prematurely. 
If, 011 the other hand, you make the wife Bnd children them8elves the p)licy--
holdel's under the policy and thereby entitled to vote, the policy-holder might. 
not like to divest himself of t·his privilege which the holding of the policy confers 
on him. That has been practically the case in several instances, and it is oUr-
desirl', as I said before, to popularise conditional assignments as much as, 
possible. That is why we want toO exclude conditional assignees from being-
roped in as policy-holders. 

Then comes the most important and vital question, that is, that if condi-
tion!!l assignees are considered policy-holders and they are given the right i;t.> 
vote,-and, as I said before, conditional assignments being in 98 per cent. of 
cases, if not more, for the benefit of wife and children,-you practically freeze-
a large number of votes which would otherwise be intelligently used at tlie 
election of policy-holders' directors. Becsuse, children may be minors and" 
therefore not eligible to vote, und ladies may not be appl"Oached at all. That. 
will particularly be the case where Muslim conditional assignments Are in· 
qU6Rtion; Muslim ladies being mostly in purdah could not be approached at alL 
And you will straightaway freeze all these voting rights, with the result that. 
the directors will he elected by only ~ few of the policy-holders instead of the 
franchise being widespread. 

Lastly, Sir, there is this practical difficulty-although I have put it last in· 
the order of its importance-that if a policy is assigned to A and after A to n: 
aDd with l'eversion back to t,be policy-holder after the death of both A and B~. 
there is a doubt as toO wh!' t ~ no1iClv-holder is and who has the right to vote_ 
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-One cannot create two votes on oue }lolie,)'. .From all thes8' IJoints of view 
i1; will ~ highly desirable to restrict the definition of pol oldpr~  only to 
the life assured ill the case of couditional assignments, alld therefore we oppose 

..clause (a) of the amendment. 
As regards clause (b) 01 the amendment, it is very loosely worded. It 

.spaak" of an "actuary qualified under the rules". 'l'he definition of the word 
"actuary" means that he has t,he proper qualification as actuary. My Honour-
able friend's amendmenli would requirb him to be qualified "under ,the rules". 
I do not know what the rules for .this purpose would be. So there is to be 

.a· sort of double qualification and' ;1:..00 <dtit·'gee talt it is necessary at all; and 
his amendment is loosely worded. The definition of the$elect Committee 

:appeals to us better 80 we oppose both parts of the amendment. 
The KDDourable Dr. Sir II .... AItIul Huque: I will just have one word in 

repiy and that is t{) remind 'lDY Honourable friend, Mr. Aliantnasayanam 
Ayyangar, that be is probably responsible' for the amendment of today; ill 
193ti legislation there ,,,'8,S no definition of a 'policy-holder', and at the last ta~e 

. there WIlS an effort to II.meud by putting in the definition of It 'policy-holder'. 
'Thill was very strongly objected to and at the last stage Mr. Ayyangar moved 
exactly the present definition. My Honourable friend, Mr. Chapman-Mortimer, 
;8t that very stage objected very strongly to that definit.ion going in, but 
ultimately however it was accepted. What is the result? The result is that 
the definition which was not in the original Bill was included. With no defini-
tion in the original Bill, it was o~ nall  left from the tenol" of the Act to find 
-out as to' who is a policy-holder. As the definition now stands, a policy-holder 
includes a certain category. Therefore when you define a policy-holder by 

'saying that pol ~ older includes the person who is an absolute assignee, it 
'mean,s there are obviously others who may be treated 8S policy-holders. Thus 
. the legal interpretation has been that even 8. conditional 8ssignee may be consi-' 
·dered a policy-holder and obviously the very object for which this definition was 
put in was frustrated by these legal interpretations. Our purpose is to make it 
. clear, with the original definition being there, that policy-holder not only 
'includes a category, but does not include another category and that category 
is the Bssignees whose interests are defeasible or are subject to a condition. 
"Therefore our purpose is merely to clarify as to who a policy-holder is. He 
is an absolute assignee-there is 110 question a.bout that,-but he is not, a.ccord-
'lng to the legal interpreta.tion, one whose right is defeasible or subject to a 
-condition. Thnt is all what we have attempted to do in the present definition. 
And] think my Honourable friend will Bgree with me that though the original , 
idea was that the policy-holder includes an absolute assignee, the word 'include' 
being there, it is interpreted in a different way, and in order to clarify it we 
nave put this definition. 

T do not think 1 need Ray anything about 'Superintendent'. My Honour-
able friend obviously has not Reen the definition of 'actuary' which means 
·actuary possessing- such qualifications as may be prescribed .... 

Sri T. V, S&takopacharl: Prescribed under the rules . . • . . 
The Honourable Dr. Sir M • .ullu1 Huque: That is redundant; quallfications 

are prescribed uniler the rules. I thin}[ on the actual grounds of substance. 
"both he and myself Are on the same ground. His draft is new. I have 8 little 
'bit of e p.er en ~. He is. also a lawyer I think, and I have been a lawyer, but 
-my E'xpenence In the illfferent ASllemblies has been that it is a.lways better 
110t to try to cnnnl"e t.he 18n(!l1nge of an Ant on the floor of the House .. It leads 
·to a very Ilreat (lPAl of C'onfllsion. Ann while t have my fullest s'Vll1pathy for jf. 
1: wiIJ not' accent ,it. Sir. I onpose it. ' .., 

8rl II, .lDal!tbalaYlDam AyJangar:. I did not want, to partake in this 
.debate, but I wI'l say one word on this matter. My Honourable friend referred 
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to my ba-v-lng lntierpolled. an amendment just at the last stage when the 1988 
legislation was on·-the anvil and that led to all the complication, and my Honour-
:able frienci with the assistance of hiB colleagues has now come forward to set it 
right. I am afraid I yielded to the amendment of the Government merely to 
purchalle peace for my honourable friend. I do not still think that this amend· 
ment ill necessary. There ill n better judge-Sir Nripendra Sircar, who was 
then pilotIng this Bill. The amedment was .. ·Policy·holder' includes the person 
who IS the ablOlute. assignee of the benefits under the policy". Mr. Chapman-
Mortimer then raised an objection regarding this notice in very similar terms. 
Then Sir Nripendra Sircar. said: 

"Sir, I am glad to explain the< position. A •• matter of' fact Mr. Anangar moved hil 
a.mendment in this form becauae I took objection ltating that I did not want mere mort.-
gagees or persons having a charge to be included and, therefore, he haa now moved it in the 
form acceptable to UB. My Honourable friend, Mr. Chapman-Mortimer'. question is com-
pll3tely answered by clause 33, paragraph 5:" 
The assignee shall be recognized to be the policy-holder for .all purposes under 
the Act. That is incorporated in section 88, clause 5 of this Act, i.e., clause SS 
of that Bill. But anyhow they found certain ctiftioulties. This amendment is 
not going to make it worse: let it clarify the position. Therefore ~I consented 
to it. 

lit T. V. Sat&kopac1aarl: Sir, .... 
'!'he JIoDDurable Dr. Sir ., MInl Buque: I do not think he baa a n,ht 

<>f reply. 
111'. Prelident: I am sorry the Honourable Member haa no right of reply. 
lIr. SU&Dka S6khar Smyal (Pres'idency Division: ~~ ammadan~ ral : 

Sir. i .. it not open to the Chair to give permission to the mover of the amend-
ment? 

Kr. President: That is what I thought, but. my attention is invited to the 
rules. 

111'. P. 1. GrlfIltha (Assam: European): It is Standing Order No. 82 on 
page 13 of the new edition-discretion is vested in the President. 

Mr. PNIkleD.t: I would like to invite the attention of Honourable Members 
to this proviso: 

"Provided that nothing in this Bub·paragraph shall be deemed to give any right of reply 
to the mover 0:( an amendment to a Bill or a. resolution, save with the permission of the 
President. " 
~ a e with the permission of the. President'; whether permission used to be 
given or not. in the past is a different question. If permission was not given, 
that does not mean that the right to give permission is not there under the 
Standing Orders. 

ID'. Abellii' BUman S1cI4Jqal: Permission has to be asked for. 
1Ir. Prtaldent: I myself was under the impression that with the permission 

of the President the mover of an amendment could have a right of reply. That 
was. why I permitted the Honourable Member to speak. Even when the 
Honourable Mr. Ayyangnr got up to spenk T was under the impression that the 
Honourable the mover had replied to the debate, but I was reminded that the 
mover of the amendment was another gentleman and therefore I allowed him 

to speak. Then of course my attention was invited or rather B 
3 1'.11. reference was made to Standing Order 82 and I was told that Sf) 

far as the Rules of this House go, there was no sueh power in the President. 
T was under the impression that the Presiaent had t.he power. Tha.t is now 
very clear. From the procedure in the Bombay Assembly my own impression 
was that the Chair had the power of allowing movers of ame~dment  to repIv . 
.But I was not sure of the Rules of this House. As regards the desira.bility ~  
a!lowJng the mover of the amendment to reply, when there has been a discus-
-slon on the particular wording of the amendment and when the honourable 

B 
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[Mr. President] 
mover of the amendment has stated his case as to why h. wants the chanse in. 
the wording, it is proper HUll, 1Ie should Lave u say in the matter: though, of 
course, I must say that 1 agree with the obsel'Vation of the Honoura.ble Member 
in charge of the Bill tha.t it is very dangerous to touch the o~d n  of anI 
piece of legislation which has come up from the Select Committee, 'where it is 
assumed that a.ll the questions including the question of language had been 
argued and discussed threadbare. But thl10t does not mean the House hfHI 
not the right of changiug the wording·, if it so likes 

Sri "1". V. Satakopacharl: If we are going to tamper with the existing legis-
lation, I meUl! if a Bill for an a.mendment coulli be brought and the existing 
legislation is going to btl disturbed, I suppose we have the 'I a~e danger there 
also. So I cannot myself appreciate the danger which will' come when any 
Member of this House riscs and wants to suggest some improvements which 

• he considers uecessary to be there, because I think that the Select Committee 
is !lot the last word on the subject. I should leave it there. 

I wish to correct the impression which my honourable friend made, ')/ 
probably made, that Mr. Ananthasayanam Ayyangar had something to· do with-
these amendments. Absolutely not. He had nothing to do with these amend-
ments. 

JIr. AbdUl' 1WImp Sld4iqal: He said so himself. 
Sri .. .bIaUluaJUWIL AY1&rJ&&'t: I did not say that I had anything to-

do with these amendments. 
Mr. PrtIklID': Order. order. 
Sri "1". V. Satakopacharl: When he referred to the fact that there w ... 

previous discussion it became relevant to this matter. I am afraid I do not-
. see any reference at all. 

I was not convinced by my honourable friend, )41'. Vaidy8Dathan when he-
said that conditions of assignment were sought to be e ~l ded by his wording 
but would not be excluded by my wording. My point is precisely the same 
that my expressions exclude a conditional assignment until the oondition or 
contingency becomes satisfied. The only thing is the language. It conveyed 
the idea better and will end litigation which may be possible under the other 
amendments. Anyhow with the suavity and persistence which probably my 
honourable friend on the opposite side has been getting from the canvassing 
agents of insurance business, they have stuck to their guns and they have 
been as determined and logical as the gentlemen wanting us to insure ourselves. 
willy-nilly. 

Mr. Pre8lden\: I shall put the amendment to the House in two parts: 
firstlv the portion as regards the policy-holders and thereafter thE' o.her .part/. 

The question is: 
"That for clause 2 of the Bill, the following be substituted, namely: 
'2, Amendment of Section 2; Act IV 01 1938.-In Section 2 of the Insurance Act. 1938, 

(hereinafter referred to as the said Act),-
(a) For clause (2) the following clause shall be substituted, namely: 
. "(2) 'policy-holder' includes the person who is or becomes the abeolute auignee of the-

atire ene ~ under a policy;" 
The motIon was negatived. 
Kr. PreIlclen\: The question is: 
"'1'hnt. for ~lnllpl' 2 "f t.bp Rill the fnllowinll be substituted, namely: 
'2. Amendment of Section 2, Act IV 01 1938.-In Section 2 of the IDlUran08 Aet 1938: 

(hereinafter referred to as the aaid Act),- ' 
(b) For clause (15) the following clause shall \Ie substituted, nam.ly: 
"(15) 'Superintendent of InRurance' meanR an actuary qualified under the mles and 

appointed by the Centl1lt Go emm~nt as Superintendent of In. ran~ to perform the dutiel. 
of th&t office. under the Act, prOVIded that until 1st January, 1954 be need not neceasarily-
be such quahfied actuary'. II 

The ml)tion was negatived. 
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1Ir. Prllidln': The question is: 
"That Clauae 2 stand part of the BiU." 
The motion was adopted. 
Clause 2 was added to the Bill. 
Sri '1'. V. SaYkopacllar1: Sir, T move: 
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"That for lub·clause (a) of ClaM\) 3 of the Bill, the following be 'Iuhltitutecl, namely; 
'(a) in sub'lection (1), after the words "from the Superintendent of Insurance a certi-

lcate of registration", the words "for such business" ihall be werted· ... 
It will be clear from a reading of Clause a that it wants to avoid only a 

rept'tition of the same words and so .it would b$ better. 
1Ir. Prll1den~: Amendment moved: 
"That for 5ub·clause (a) of ClaU8\:l 3 of the Bill, the following be 8ubltituted, namely: 
'(a) in sub· section (I), after the words "from the Superintendent of Insurance a certi-

ficate of registration", t.he words "for such buainess" sba.U be inserted· ... 
'!'he HOI1Ourable Dr .. B1r ]1[. Aliaal Huque: I have already explained that on 

principle I am not in favour. I have come to grief on many occasions because at 
an. unwilling moment I bad to accept a cltange in the language which was noi 
p~ larl  considered. Clause 3 (a) means that no person ............... shall 
continue. to carry on any such business unless he has obtained from the Sup!,!riD.-
tendent of Insurance a certificate or registration for that particular class of 
business. . That is our amendment. My friend wants that after the words "from 
the Supermtendl'nt of Insurance a certifica.te of registratioll" the words "for 
Buch. business" shall be inserted. 'I'he result will be "that no person ............ sh.lI 
cootmue to carry on any such business unless be has obtained from the Superin-
~dent a oe~ a~ of registration for any such business". I do not' like to ~  
It, though English IS not my mother tongue that the words "any sucb business" 
should not be repeated twice in the same clause and in order to make it clea.r it 
iB said for that particular class of insurance business. 

1Ir. PrIIlden~: The question is: 
: ~t for .~la Be (a) of Clauae 3 of the Bill, the following be substituted, namely: 
(a) In lub·sectlon (1), after the worda "from tbe Superintendent. of Inlurance a certi-

ficate of registration", the words "for Inch buainesa" shall be inserted'." 
The motion was negatived. 
Kr. Preafdent: The question is: 
"That. Clause 3 stand part of th1I BiU." 
The motion was adopted. 
Clause 3 was added to the Bill. 
Clause 4 was addpd to the Bill. 
Sri II. AD.aD.thuayanam Anll1lar: Sir, I move: 

"That in sub-clause (a) (i) of ClaUII8 5 of the :3ill, ~ lub-sect.ion (1) of Sect.ion 4, 
the words "a Co.operative Life lnsurance o et~ or'. be omItted; and 

tbat in Bub·clause (b) of Claule 5 of t ~ Bill, m the propD ~ elaus,e (b) o~ . ~. 
t.ion (2) of Section 4, the words 'a Co-operatIve LIfe InsuranCl! SOCIety or be OJDltted. 

The Act has framed the maximum distinction between policies, the maximum 
amount to which policies of life insurance can be granted and the minimum with 
which the other insurance compaDles can start. All insurance companies are 
allowed to transact business or undertake policies of insurance above Rs. 500 
and not below. Below Rs. 500 was reserved for provident societies in particular 
and with respect to co-operative societies and mutual insurance companies which 
are intended to cater to the members amongst themselves this restriction was 
not imposed upon them. They were allowed to transact business from Re. 1 
right up to the infinite. It was foundb.)' the framers of this Bill that with 
respect to some of the mutual companies they were transacting business not on 
mutual lines, not adopting principll;'s on which mutual insurBllce companies have 
been based, covering merely and particularly to the needs of the members of the 
institution, but were acting as proprietory concerns with profits as their purpose. 
Therefore the framers of the Bin wanted a restriction in favour of mutual 
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societies. As the Superintendent of Insurance wanted or at hIS dIscretIon we 
have modified it in the Select Committee by inserting the words "according to 
rules as may be prescribed." I nope I am not disclosing ~ secret but I am 
bound to take the House into confidence, suddenly some one m the Select Com-
mittee proposed that Co-operative societies also should be brought within, that 
is even amongst members of the co-operative societies they ought not to insure 
for any amount less than R".?OO. I tool~ exception on the «iOun.d t~at co-
eperative societiee stand on a dIfferent footing from mutual companIes m that 
co-operative societies are governed by special ncts And there iQ a heirarchy of 
public servants who wa.tch the transactions of iusurance societies from stage to 
stage alld therefore it is ·not desirable to includl' co-operative societies also and to 
restrict their activities. - Sir, last time in 1944. the saHle Bill W88 introduced in 
this Assemblv and it was referred to a Seled Committee consisting of eminent 
members of this House including the Leader of the Opposition, Sjt. Bhulabbai 
Desai. There they did not allow the insertion of eo-operative societies and 
restriction being placed upon co-operative societies. There is 8 specific note by 
Mr. Desai that co-operative societies ought noli to be put in the same level _ 
mutual insurance companies with res}>¥t to some restrictions which were soupt 
to be imposed in that Bill. Therefore J move this amendment to this Bm. 
Some restriction should be. imposed with respeot to mutual societies, I .~. 
Dut co-operative societies ought to be deleted. J Am sure the Go e~ent .I_If 
will accpet this. 

Mr. PrtII4at: Amendment moved: 

'

''That in lub-clause (al (i) of Clause 5 of t.lle Bill, in .ub-section (1) of section '" 
the words '& Co.operative Lile Insu,Ance Society or' be omitted; and 

that in lIub·dauae (b) I)f Clause 5 of the Bill. in the propowad danae (b) of lub·l .. 
ti'ln (2) of Section 4. the words 'R Co-operative Life InBurance Socililty or' be omitted. II 

Mr. L. S. VaidylD&tbNl: Sir, as my Honourable friend has said co·operative 
societies also were put in the same category as mutual insurance companies at 
tbe Select Committee stage (I am not disclqsing a secret since he has alread.y 
disclosed it himself) for a specific purpose. As there are mutual companies, 
which are only mutual in \lame and yet an' more proprietOl'Y than the worst of 
proprietory companies, there are also co-operative societies which are only co· 
operativc in nnme but yet compet,e on the one hand with big insurance companies 
and with the advantage they possess by the privilege of transacting business for 
large RumS assured, compete unfairly, on, t,he other hand, with the small provi. 
dent sorieties. Even one giant if made 10 fight against a thousand pygmies can 
defent them in no time. If Gulliver had not been chained when he was asleep, 
he would have smashed the Lilliputan empire in no t.ime. There are co-opera-
tive societies' which are only co.operative in name and have the unlimited 
advantage of . . . . • • . 

Srt •• .A.n1Dthu&JID&ID. .&nagar: May I ask the Honourable Member ,if 
it is the desire of the Government to see that co-operative societies do no' 
eompete with big business at all l' 

Kr. L. S. ~t an: That ~ not the idea at all. Our idea is not to allo1V 
the so-called co-operative societies, which have the advantage of competing with 
big business companies also to compete with provident societies for small 
business. There can be small co-operative societies, whose business is restricted 
to the limitations imposed by Section 65 of the Insurance Act and they also 
will be hard hit by the big co·operstive societies. Amongst those oo-operative 
societies that are now functioning' only those that do not answer to the exact 
definition of B co-operative - Aociety and have absolute freedom to do 
business amongst the public at lar~e without. Itnv limitation for large sums 
Rssured on o~e ~nd and for small Sl1ms Rssllred on the other and thereby 
('om pete n alr~  WIth the smnn provident Rocieties, will not be given the freedom 

. to transact bUSiness for small !!l1mS assured. Therefore in the rules that will he 
rame~, t er~ ~ lI be ample latitude to sAfeg"UR.rd the int.erests of ~eIl1l ne co-

operative 80Cletles and therefore T oppose the amendment proposed bv the 
Honourable !\ofpmber. • 
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111'. ~t: The questiOl1 is: 
"That. in lab-olaUH (a) (i) of Clau.. 5 of t.he BUl, ill: aub-aection (1) of Sect.ion 4. 

the wordl 'a Co-operative Life lnaarance Societ.y or' be omlt.t.eci; and 

that in sub-clause (b) of Clauae 5 of t. ~ Bill, in the propOI'a~ clauI,e (b) o~ l :~eo
tion (2) of Section 4,-the words '1\ Co-operative Life In8ur3nc:I:I Society or be omltted. 

The Assembly divided: 

AYE8-39. 

Abdul Ghani Khan, Khan. 
Adityan, Sri S. T. 
.Auf Ali, Mr. M. 
Ayyangar, Sri M. .Anantbal&yanam. 
Banerjee, Sree Sat.yapriya. 

BOIl, Shri Sarat. Chandra. 
Dap. Seth Shead .... 
DaDi. Mr. G. B. , 
Gadjil. Sjt. N. V. 
Gangaiaja, Sri V. 
Jagannathdall, 6ri. 
Jhunjhunwala. lIIr. B. -P. 
Karmarkar, 8.bri D. P. 
Khan, ~t' "Oebendra Lal. 
Lahu'l l'hoaillitiry, Srijut Dhirendra Kinta. 
MI.dandhall Singh, Mr. 
a p&t ~', Sri Bhagiratbi. 
Mangal Smgh, Sardar. 
Manu Subedar, Mr. 

Masani, Mr. M. R. 
Mukhopadhyay, Mr. Nagendranath. 
Mukut Bibari Lal Bhargava. Pandit. 
N araya.namurthi, Sri N. 
Neogy, Mr. K. C. 
~ Narayan Singh, Ba.bu. 
Ramayan Prasad, Mr. 
Banga, Prof. N. G. 
lIeddiar. Sri R. V.nkataeubba. 
~Iena. Bhri Mohan. Lal. 
SIllve, Mr. P. E. 
Sanyal, Mr. Sasanka Sekbar. 
~ta opa ar , Sri T. Y'. 
SlIma, Shri Satya Narayan. 
Sukhdev UdhowdaB, Hr. 
Surjit Singh Majithia, SquacUon Lea4er 
Sardar. 

'Swaminadhan, Shrimati Ammu. 
Thakur DaB Bhargava, Pundit. 
Varma, Mr. B. B. 
Vijaya Ananda, Maharajkumar Dr. Sir. 

NOES-38 • 
• 

Abdul Hamid Shah, Maulvi Rowlands, The Honourable Sir ArchibalL 
Ali Alghar Khan, Mr.' Sargent, Dr. J. 
Asizul HU\ie, The Honourable Dr Sir M. S M  B 
B-ft& • R. N . en, r. . R. 
B.-rlee, r. . .' Sharbat Khan, Khan Bahadur 
anthall, The Honourabl\) Sir Edward. 'dd' . M Abd Rahrrw . 
Bhattacharyya, Bai B&hadur :Devendra' !dd!ql, Arl·· Kh' ur N bn• Holum I Ique I an, a\va. 
Chapman-Mortimer Mr T SP:ance, ,Sir George. 
Cook, Mr. B.  C. A. .  . rl Chand, Chaudhri. 
Griffith., Mr. P. J. to ~. ~r. H. G., 
Gwilt Mr I.lie amlzuddm Khan, Mr. 
Hirt.s:,l, Mr. M. A.. F. ortie, The Honourable Bir John. 
Ryari, .The Hdilourable Sir Akbar. umer ..... l!r. A"flC' 
lDakip. Hr. A., O. • YIOD, _r. Gao ray G. 
Khar8gat, Sir Pharo. Vaidyanathan, Mr. L. S 
LaWlOn, Mr. C. P. • a~ , The 'Honourable' Mr. A. A. 
Muon, Mr. P. 'elghtman, Mr. H. 
1I0ma, :Mr. B. C. Yuauf Abdoola Haroon, Seth. 
Naqvi, Mr. A. T. afar Ali Khan, :Mauw. 
Oulsnam, Mr. S. 'If. Y. .alar Hu_in Khan, K. B. 

The motion waa adopted. 

Kr. PrIll4ea:t: The next amendment that stands in the name of Mr. 
Vaiayanathan is. it seems. to me, merely to 'rectify 11 printer's error. 

The question is: 

"That 1all~e 5, aa amended, stand part of t.he Bill." 

The motion was adopted. 

Clause 6, as amended, was added to the Bill. 
Claus-es' 6 to 19 were added to the Bill. 
:Mr. PrIIltlat: Clautle 20. There is an amendment in the name of l\fr. 

Ayynngar who wants clause 20 to 'be omitted. I do not ,see bow it is in Order. 
It is a negative (1f Ure original prdpositiOh. The Honourable ~m er may Vote 
against thafi clausc but bis a~endment is not in order. He is entitled to have 
his say on claun 20. 



1154 LBGISLATIVB ASSBMBLY [19TH FE,B. 1966 
8ri K. A.D.Ia.tbalaJ&D&ID Arlaqar: This amendment relates to the married 

women's rights. As I said at the consideration stage, it is not merely a matter 
of form but it is a matter of substallce. Life insurance is a kind of protection for 
the family of the assured· The primary members of the family who are the 
centres of his affection are his wife and children. They are normally the 
nominees of any assured in his policy. The policy of life insurance is the abso-
lute property of the assured and therefore he oan sell it, mortgage it or pledge 
it or do anything with it. He can make a gift of it to whomsoever he likes and 
his creditors can lay their hands upon that policy. As soon as any person makes 
a proposal it is also normally incumbent upon him to nominate the persons to 
whom it should go in case of his death but if the nominees are his wife and 
children he can no longer after the nomination deal with that, property &8 his 
own. They are protected as against his vagaries and also aily creditors who 
might like to lay hold of his property. This is a very wholesome proviaion. 
What the Bill intends to do is to do away with this wholesome provision. Here-
after it is open to a policy holder to say-1 get out of section 6 of the Married 
Women's Property Act. That means that though I nominate my wife 01 
children as the beneficiaries to this policy. both myself and my creditors can 

'lay. hand upon. the pol ~ and my wife and children may be deprived of this 
pobcy. The WIfe and chIldren are relegated to the category of strangers. But 
In the Aot of 1988 the wife and children were placed in a different category. 
That special exemption is sought to be taken awa.v for some supposed adminis-
trative inconvenience. • 

The history of this legislation date back to 1814 when the first Married 
Women'" Property Act was passed. specially applying the provisions of that 
Act to Christians in this country. Hindus and Muhammadans. Jains. and 
others were exempted from the operation of that Act. There was no Insurance 
Act in force in India then. The first Insurance Act was passed. in 1912. Till 
then insurancll companies were also go!erned by the ordinary law which regu-
late8 (·ompanieR. Therefore the background of the Act of 1874 must be under-

,stood nnd also the purposes of the legislature then as to how it waa intended to 
he a wholesome provision. Section 6 of the Married Women's Property Act 
lays: 

"That a polic,· of insurance effected by any mamed man on his own life and expre.ued 
on tl1\'l face of it to be for the benefit. of his wife or of his wife and children or an1 of 
them ~ all enure and be deemed to be a truat for the benefit of his wife 01' of his wife 
and children or any of them according to the interest. 80 \:IxpresBed, and shall not, 10 long 
al any object of the trust remains, be subject to the control of the husband or of ,Ilia 
creilitors or form part of hiB 8IIta.te." , 

But unfortllnatelv they said that this would not apply to Jains, Hindus, 
Muslims or ParsU! .• A later Act was passed in 1923 by this Leglillature. It 
contains one clause. It says: 

"Sotwit.hstanding anyt.hing on~ ned .in aection 2. the. provisions of ~ 'o t l (H 
shall applv in the C818 of any pobcy of Insurance such liS IS referred to thm:em, which II 
errectl'd hv any 'Hindu·, Muhammadan, Sikh or Jain in Madras after the 31st day of 
DllCem1r<1r ·1913: or in any other part of Britillh India after the 1&t day of April 19'14." 

'fhill Act was passed in 1923. But it was given retrospective effect, 80 far 
RS MadraR was concerned. from 1913. 1 read the relevant portions of the debate 
that occurred when thRt Bill was on the anvil. bow this meaSllre was welcomed 
by all sections of the House. The lIame objections' that are now be:ng raised 
on the other sid!' were put in almost in a nutshell. The Married Women's pro-
perty Act RAyS that if wife or child is noted as the nominee then they b3come 
the ene r e~. ~r thp insured pnsses nway the n;tode of payment is. if he 
creates trust. the monies would be paid only to the trustees for the benefit of 
the wife Rnd children. Tn CRSe he (lid not create A trust, then the property 
wOIII(l 8utomRticnll,v go to the official trustee. Whoever does not. leave R trust 
behind. then his property goes to thp official trustee under certain conditions. 
The official trustp.e merely acts as th!' conduit pipe who pays to the wife and 
children, if there. is no condition. But if there is a condition. then he carries 
outi those conditions. It is merely B matt-er of procedure or form. 
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I heard the Honourable Member in charge of the Bill lay t a~ iii was found 

~er  difficult and in his own eXperience he found that the money wu depoeited 
somewhere in the capital of the province whereas the person died leaving 
bis wife and children in some other corner of the Presidency. In 
practice, he found that much less than even half reached the wife and 
children who are beneficiaries, and that ~ere ore he wanted primarTIy 
to avoid administrative difficulties or difficulties of pro .e~ re and there-
fore he was introducing this amendent in the Bill. I would point' out, SIr. that 
that could easily be got over by amending the Married Women's Property Act; in 
this wise, that ill eases where the assured does not create anytrua1i by himself 
-and does not nominate trustees, the money instead of going to the 01Boial 1inlI-
:tee might be deposited in the District Court of original jurisdiction ~ the 
assn red lived or where his wife and children live and the mo.pies may be paid 
-over in accordance with his wishes. It is purely a matter of form which can be 
-easily modified. We are making so many laws almost. every day here. .. law 
-once passed can easily be amended and therefore, I submit it is one of mere 
procedure. We can find ways and means. It is not a matter of procedure 
.alone. On the other hand, we unfortunately find that there is always a cliffe-
l'ence between employer and employee. similarly, we find a lob of dift4llrence 
:between insurer and insured. The insurer is always a.n~o , if he is a pro-
prietnry concern, to make' all much money all possible out of the insured. 

The House might have observed that while I was on the last amendment, 
I wal persistent in calling for a Division, though I was not lure I would lucceed. 
It was for this reason That all insurance companies must sooner" or later become 
nationalised, or they must e~ome mutual or co-operative. No insurance com-
pany ought to he I.L proprietary conc.em for the owner to play with the premium 
paid by the insured in any way he likes. It should not be that the onl,I lot of the 
n r~d is to go 011 paying premium. I am reminded at this stage of a company 

which was floated iu my Province with a humble capital of Rs. 74,000. That in-
ilurance company has now done business to such an extent that its annual pre-
mium is one eror('. I recently henrd that 80me Banks or some private.individuala 
.are planning to purchase that insurance coompany's shares worth Rs. 74,000 ~ 
74 lakhs, so that they ean deal with a premium of one crore in whatever way they 
liked. I do not know if the Honourable Member is going to block all holes. I 
will wait and see if he does so in the. new Bill which .. he promises to bring 
shortly. I am anxiously waiting for the inaulJUration of that Bill. When it 
becomes law, let us see. In the meanwhile, unfortunately the Honourable 
Member is making inroads into a very valuable, wise and substantial piece of 
tla ~ ard for the wife and children of the assured. 

As I was submitting, Sir, the interests of the insurer are absolutely difteren. 
from those of the insured. The insured as the' beneficiary is made to bear all 
the overhead charges of the top heavy administration. Th€re are cases of in-
sured who do not derive any ~ne t from the insurance company but who' go on 
paying in premium day in and day out. The insured is always anxious to 18& 
that he makes a suitable provision for his wife and children. Now, Sir, with 
greatres,pect to Honourable Members who have spoken and who are going to 
speak later on, I say that one cannot eliminate the fact that one is an insurer, 
however much he may talk .. The insurance company issues the policy, some-
body insures. If the insured nominates his wife or children as the beneficiary 
under the policy, then he can no longer pledge it or horrow upon it. If this 
provision is enforced, then the insurance ompan~' stands to lose. The insured 
cannot take loans on his policy without the consent of the wife or children who 
are the nominees. 

One section of the Insurance Actsuys that 55 per eent.. of the capital should 
be invf'sted in Government securities or approved securities. You know very 
well that Government securities do not fetch a high rllte 01 interest now-a-day!;. 
~ e  are as low AS 2 or 3 per ceut. But the insurance eompanies with their 
top heavy administration and heavy overhead charges want to earn interest in 
wbate\tel' w.8:y t ~  can. That is why the insurance cOIl}paniel beguile the 
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pliGy bo1clera by inducing them to borrow on th:ell' own polime. at high r~te 
of interest. 80 that in the end when the poor lUsured pa.sses away, the wlfe 
awl children ure left with practically nothing out of the insurance pol~ . Do 
.not be carried away by the smiling faces or the sweet words of persons who are 
in charge of insurance companies. They talk and ta.lk, all the while p~ott n  
ways and means to trap the insured to take out loan from the compaIUes. 1 
submit that no insured ought to be beguiled into smooth talks with insurance 
company directors, with persons who ure interested in running insuranoe con-
oems. Their interests are diametrically opposed to the interests of the assured. 
I do not want to use stronger language. You can find appropriate words in the 
dictionary and every one can see them there. I believe in ~ ment, for argu-
men~, 1 therefore m ~ that persons interested in the ~n  of iDsurance 
concerns are always anxious to see that the policy holders bonow on their 
paIieJ. Thia wboleaome provision in t.he Married Wome?'S Property Act t ~  
down, the hands of both the policy holdem and also the lD8urer. I do submll. 
~ oannot monkey with thia wholesome provision 1108 they do want now by 
this, ,Bill to do so as against the interest of wife and children who are the bens-
tioiaries under a policy. 

Now, 8ir, I would only reinforce my arguments with the arguments adv,anced 
on the floor of the House by the framers of the Bill to extend the operation of 
the Married Women's Property Act. Mr. 8eshagil'i Aiyar, who was ~t o~e 
time a ,Judge of the Madras High Court was also one of the, Members.lD ~ ll.' 
House who took part in that debate, He also referred to th:s. o~ er difficulty 
of get,ting money from official trustees, 

"The second important change effected in .. he Select Committell is witb reference tOo 
the question where reference is mad~ to section 6 of t.he MalTied Women's Propert.y Act. 
The object of this Bill is to l'emoVe certain doubts created by certain eonfiicting deciaioJllo 
of th1'e'd High Conrt.s. My object ia to remove these conliding decisions. Section 6 of 
the MalTied Women'. Propert.y Act says that a policy of in8urance effected hy, any married 
maD onhia own life and expressed on the face of it to be for the bomefit. of Ilia wife or of 
his wife Bnd children or any of them ahall enure and be deemed fA:) be. truat for the benefit of 
hia wife, or of hi8 wife and children or any of th\1m, according to the interest 10 expreued, 
and hall not so long as any object of the trUllt remains, be lubj,tet to the control of th. 
auband or of hi. creditor. 01' form part of hi. eS,tate. If this eectiun doel not. 'apply tOo 
BindUll, the diudvantage is that e'"\m in 80 cue where the hUllband wures for the b6nefit. 
of his wife, either his creditors or members of 80 Joint Hindu family practicallY" claim an. 
~t in the inllllrance money and the benefit of tbat insurance ~ tabn away' so far a. 
the wife ia concerned." , 

Mr._ Seshligiri A!yar, wh? was, a renowned .Judge of the Madras High Court. 
and wlio took part In the dlscunlonsaid: 

~e obje<:t of t ~ . Bill is to p1aee Hindu widows in the l&JJIe position aa widow. 
~ m lD~ to ~e rl t~n onlm ~lt:r. UDder t ~ Married Women'. property Act, sec-
tIOn 6, If all IDlurance I' effected m favoul' of Wife and chilclnn a t1'lllt is areatMd aildl 
the insurer is t~ere . debarred ~m dealing with the inaurance' aa if it were hi. OWllo 
pro~rt , a~~ h18 ~redl : r~ after. hiS death cannot attach it 8S if there baa been no t1"118t." 

. Now, .S!r, thls se?tlon tnes to do away withthia. It was. glibly said that. 
t l~ pr~ 1 lon crept 1nfD the Act of 1988 by a mistake. In the Act, of 1988, 
~l  IS now sought to be amended, no doubt this provision was absent in the-
Bill as was brought before the House. This provision relating to Married 
Women's Property Act was introduced only in the Select Committee. Then 
a~ r it came back 110 objection was ta ~ ~ it. It was found that this pro: 
VISIon was ne e~ ar  Bnd therefore no obJection was taken to it at all. I find" 
Sir, that, the framers of this Bill have made n mistake. They say in the Notes. 
on Clauses that this reference to Married Women's Property Act in the Aot. of 
1988 crept !n ome ~ . I do not kno,," how. They say that it crept in and' 
that they dIscovered It after 1988. It IS now seven yeal"S. How did they now 
discover that it crept in when neither the Honourable Member who is the mover 
nor the other Honourable Member who is supporting was a member of this. 
lI&ule, It is therefore strange that they are inventing arguments for sup-
porting a very bad case. My submission is that t..his is a matter of substance. 
t..et us not make t\ ~ ole ome p~ OD me!ely e~ e an insurance oIDP~  
Ii able to lend to thIS man. n 18 to his dll ad nt aB' t~ . bopy that if .bet 
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:Married Wop,en's Property Act is to be applied, his wife and children find iii 
difficult to E.et the money from the official trustee. Is the offioial trustee .' 
looter or a dacoit? He is a public servant. The money goes into the hands 
of the public servant. The insurance Company can be trusted but not the 
public servant I The insurance company has no objection to pay away in gold. 
and silver, but the official trustee walks away with the entire money I It is. 
a travesty. In appearing before 0. Court of La",,- or in drawing money from a: 
Court there are certain rules of procedure prescribed. Even the vakil has to.-
show the a·ffidavit showing the amount has been paid to the vakil. 
This is done in the interests of the safety of the persons involved. 
If necessary we can modify it. But let us not cut the nose to spite the face .. 
What my friends are doing is to do away with the money and make it easy to·, 
draw. What am I to draw? There is no money. My friends of the European· 
Group set the' model for us long before any Insurance Act was pa ~.d. 111 was.-
restricted to members of their own faith although subsequently for di!erent 
faiths we have also taken advantage of it. It was in 1874. It was copied D 
Madras, to which I belong, from 1913. It was reiterated in the Aot of 1988. 
111 was not therefore by fluke but with open eyes, two eyes for each .!Dember, 
with two·hundred and eighty open eyes that it was passed. Therefore let no· 
CODSideration of inconvenience prevail. 

I have tabled another amendment. But that amendment I do not want to· 
move We can sit' across the table over that amendment and come to some,· 
arrangement as to how the procedure may be modified and how the mone1. oan 
be got from the official trustee. Therefore I respectf';1Uy submit for oonsldera-· 
tiOIl and accept,ance of my amendment. I am OppOSlDg the clause. 

1Ir. It. o. lI'eogy (Dacca Division: Non-Muhammadan ~al : !t is not: 
without some amount of trepidation tbat I rise to speak on this motion. We r 

have already been assured that the Bill as it has emerged from the ~le t. Com-
mittee represents the very anxious consideration which the best braIDS m the·· 
oountry have given to the matter. 

Sri K; .A.IWltbauyanam. AnUllll: It has put me to anxiety. 
Iirr. It. O. lfqy: I have great respect for the Members of the Select Com--

mittee. But at the same time I cannot forget that by the particular amend--
m~nt which we are now discussing, they have soUght to tamper with two legit--
lative measures passed by two previous Legislatures. Sir, I hope the House. will; 
bear with me for a few moments as I develOp my points. My Honourable-
friend Mr. Ananthasayanam Ayyangar has alrea:ay referred to the Married 
Women's Property Act which was passed in the year 1874. That Act excludedi 
from its purview Hindus, Muslims and certain other !lOmmunities. I think from 
the practical point of view, before the year 1928, the provisions, in so far as they 
bear upon insurance, of the Married Women's Property Act, applied only to· 
those who professed the Christian religion and also to the Parsee oommunity. 
When the Act of 1874. the Married Women's Property Act, was possed, an 
English law on the subject had already been passed by the British Parliament. 
I took the trouble of looking up the proceedings of the then Imperial Legislative· 
Council on this subject, and I found that it was not after a mature consideration· 
by the legislature of any peculiarities that characterised the excluded commu-
nities of India that they were placed beyond the scope of t.he Married Women '8· 
Pl'operty Act. The Honourable Mr. Hobhouse. who I believe occupied in those 
days a position akin to that of the Law Member. referring to Section 6 as it now 
stands in the Married Women's Property Act, said that this had been initiated' 
by Government at the instance of certain British Indian companies which were' 
then operating in India. He said that these provisions were found exceedingly 
useful in England and that he t, o~ t that it was equalIy proper to introduce· 
some of these provisions among the European communitv in India. The reason· 
why the other communities were heinir excluded was that the Government dla" 
not profess to deal with the delicate sub1eot of connubial relations whicll elristea' 
amOllg native societies. I am quofing from the speech of Mr. Hobhouse. t~ 
that patticular moment, they hesitated to bring within the scope of tllis measure.-
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·.what are called the native societi"es of India. They were thinking only of the 
European community then living in India, and the Government wanted to give 
.this community the benefit of a law which had already been passed in iEngland. 
;The English law would be found ill Section 10 of the English law, namely the 
Married Women's Property Act, 1870. This was subsequently renumbered as 

: Section 11 in the Consolidating Act of 1882. Now, Section 6 iii more or less a 
,..reproduction in substance of the provisions of the relevant section in the English 
.law. This state of affairs continued for sometime without any difficulty because 
. m those days insurance was not very popular among Indians, I take it . 

. Then, when we come to 1913 and 1914 we find conflicting decisions of different 
~  Courts as to e~ er, when a husband nominates the wjfe as the bene-
'iiciarJ: under an insurance policy, the benefit \,f that policy could be denied to 
!"the Widow at the instance of the creditor. There was a difference of opinion on 
this subject primarily between the Madras and Bombav High Courts. I believe 

'the Calcutta High Court also had something to do with .the subject, so that we 
had two distinct I!Iets of legal opmions expressed by different High Courts-
Bombay and Calcutta on the one side and Madras on the other, Madras trying 
.~ give the benefit of the protection of the Married Women's Property Act to 
insurance policies of this kind, and the two other High Courts denying that 

.'benefit . 

. Then, Sir, we find in the year 1921 when the first reformed Legislature met, 
·.ttempts being made by prominent non-official members like Mr. Seshagiri Ayyar 
...and Mr. Kamath to amend the law on this particular subject. Mr. Seshagiri 

" Aiyar's Bill was of a more ambitious character than that of Mr. 
- 1'.x. Kamath. Kamath's Bill was confined to the operation of section 6 of 

-the Married Women's Property Act in re ~d to the excluded communities. 
Sri ][. AnaII.thaaayanam Ayymgar: Sir, on a point of information. Was 

. my Honourable friend a Member of the Assembly then? 
JIr. It. O. :l'eogy: I am comin" to that. I do not want to attach too muoh 

. importance to my membership ot that Assemltly, but the fact remains that I 
was no.t merely a Member of the Assembly at the time but I was also a member 

,.of the Select Committee that was appointed to go into Mr. Kamath's Bill which 
·,subsequently became the Married Women's l'roperty (Amendment) Act of 1928. 
Mr. Kamath's amendment is now embodied in the Act and has already been read 

--out by my Honourable friend ~ r. Ayyangar. Incidentally, I might say that 
:this was· the first non-official legislative measure to be passed into law since the 
inauguration 0," what is now called the reformed legislature under the Act of 
1919. When that Bill came up it was circulated for eliciting public opinion, and 
we have Sir William Vincent stating, on the motion for reference to Select Com-

.. mittee, that it had received almost universal support from all local Governments 
-and the public at !arge, and that Government therefore did not want to oppose 
it. That is the position of the :\1arried \Vomen's Property (Amendment) Act, 
'1923, and in 1938· what was done was to add a sub-clause (7) to seetion 39 
·stating that the provisions of section 39 would not apply where the Married 
·Women's Property Act applied. Now as has already been stated by my 
Honourable friend, this particular clause was not in the original Bill of 1987 
-which became the Act of 1938. btit it was subsequently introduced at the instance 
-of the Seleot Committee. I have before me the report of the Sell:'f't Committee 
,on this point and this is what I find there: 

"We have supplied an omission ill sub·clause (5) and by 0. new sub-claus.!) (7) we have 
, made a necessary provision e l d ~ from .the operation of the clause n ranre~ of a 
. married man for thl:l benefit. of his wife and children who are sl1bject to the provisions of 
Act 3 of 1874." 

And when I go through the arra:v of names subjoined to this report, I cannot 
.y that the members of the present Select Committee can claim any better 
.:brains than the members of that particular Select Committee. In spite of all 
-.bi. we find a bland statemen't in the N"otea on Clauses supporting the particular 
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I8mendment which 'has now come bt:fore us with the approval of the Select Com-
'2'Ilittee. This is what is stateq: 
"Olau,e 2O.-It was not intended that a nomination citing section 39 of the Act ill favour 

-of a wife or child should attract the provisions of the Married Women's Property Act, 
.1874, and this amendment is to secure the desirad position .. 

Sir, in all  humility I sliould like to know, whose was this intention? It is 
-.said that "it was not intended'" not intended by whom? When we have to 
>(!onsider two distinct legislative m:easures passed after very serious consideration 
by two ditlerent Houses, we are entitled to 8 little more information on this 
.point. The only intention that can possibly weigh with us in this context is the 
.intention of the legislature. I should like my Honourable friend to tell us 
'Whether he has any proof to substantiate this claim that what we now find in the 
.Act, and what is now BOught to be amended, was not intended by the legislature 
.which passed either the Act of 1923 or the Act of 1938. Sir, I have tried to 
tStudy the subject as far as my opportunities went; I have gone thl'Qugh the 
debates; but I do not find any light there on this particular point. I have gone 
through Mr. Susil Chandra Sen's report on the laws of insurance on which the 
Bill of 1987 was based; I do not find anv light there either. It is in a spirit of 
Apquiry that I am raising this point. Whose is the intention that we have to 
!take into account, and what proof have Government in support of their state-
ment that the present position of tIle law waR not intended,-intended obviously 
hy the previous legislatureH? 
Then, . Sir, it has already been pointed out by m.v Honourable friend 

Mr. Ayyangar that under the present amendment as recommended by the 
Select Committee there would be An alternative procedure: that is to say, it 
"Would be open to the husband either to say that in making the nomination in 
favour of the wife or children he wants the opera~ on of the Married Women's 
Property Act to be attracted, or thlit he does not want it. That perhaps is what 
is int.ended; that is to say, there would be two alternative positions, under one 
of which even though the wife may be nominated  as a beneficiary, the husband 
would be free to deal with the insurance policv by way of pledging it, . and that 
the husband's creditors would be at liberty to pursue the money that may be 
secured under that policy of insurance; and under an alternative procedure, if 
.the husband definitely mentions that in making this nomination he definitely 
wants to attract the operation of the 'Morried Women's Property Act, then all 
that follows fl'Om section 6 of that Act will control the particular pol ~ . 

Mr. L. S. V&ldyanathaD.: That is what we want. 
Mr. 1[. O. -8011: Yes, I know that is whllt you wnnt; hilt here again let me 

"oint out that this is not the first time that this point was raised. If we find 
-the law to stand as it does, it is because after delibel'ste consideration of this 
suggestion we decided that we were not O n~ to have any alternative procedure 
'Prescribed in this manner. Here again I have to refer to the report of the Select 
Committee on the Bill which subsequentl.v became the amending Act of 1928. 
It is an accident that I was a member of that Select Committee; but among 
members of the Committee there were very eminent persons like Sir Malcolm. 
{Now Lord) Hailey, Mr. Seshagiri Aiyar who was a very distinguished Judge of 
the Madras High Court and after retirement became n Member of the first 
Legislative Assembly, Mr. T. Rangacharia.r who was a very distinguished 
Advocate of the Madras High Comf. There WAS no minute of dissent to that 
report. When you see that report :vou nnd that there were several opinions that 
'Were placed before the Select Committ-ce. unlikl' the present Select Committee 
which obviously is so conscious of its monopol.,· of wisdom that it, never thougbt 
'Of considering-the opinions of others. 

Kr. '1'. OhapDWl-Kontmer: Sir, I do not want to int(lrrllpt the Honourable 
Member'!! very interesting speech but on A point of order. T do not think it 'is 
.quite fair that he should impute to the members of the SeJect Committee quite 
the nrrogant attitude that he rather did impute, if I understood him correctly. 
I hope I understood him.wrongly, but he rather gave the imprellsion that we in our 
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wiadom did not give any attention to this point. In fact we were very exercised 
about it. 

Ill. It. O. lfeogy: I 11111 sorry; I.erhnps my Honourable friend was not in the 
Rouse this morning when my Honourable rriend Mr. Ayyangar ~  taken. to 
task by another Honourable Member of the Select Committee for hIS lo a lt~ 
in de~l n  with these questions, because the best brains of the country had 
already gone into the matter. 

Mr. T. OhapmaIl-Korttmer: I dissociate myself entirely from remarks of that 
kind. I have the highest respect for my Hodourable friend's learning and his. 
application in this matter. But all I was querying was et ~ it is right and 
proper for the Honourable Member to sagest that members of tile Select Com-
mittee did not apply their brains. such 88 they are, and that they ue not exer-
oiaed in their minds on this particular point. That is what I understood him to-
mean, and I should Hke to be clear on this point. 

Mr. K. O. -8OIJ: I never made any such point. I said that cont.rary to the-
usual practice to which we are accustomed. we do not find the Select Committee 
making any reference to any opinions t l~ may have been receiv8fl on the Bill_ 
In the previous Select omm ~tee we find that they began the report bJ a refer-· 
ence to the opinions received and they go on dealing with the various opinions. 

rAt this stage Mr. President "Vacated the Chair which was then oCcupied by· 
Mr. P. J. Griffiths (one of the Panel of Chairmen)]. 

It may be a. new procedure that has been instituted, but that is lill that r 
1Itated. I did not mean any offence to any single Member of·the Select Com-
mittee. The Select omm ~tee of 1923 went into all the opinions received which 
were mostly, if not all, in fa.vour of the amendment. 

Now, Sir, I should like to pIa."" before this House one paragraph from the 
Report of that Select C'ommittee wbich bears on the pOint n~re azd to which my 
Honourable friend, Mr. VaidyanataJan, interrupted me. This is paragraph S: 

"We next conaidered the apiDion ~ the Lif. OIleea' .Aaoci&tion, London. . . ." 
It is not merely opiniona"ga*red from say Local Governments, but we haei 

an opinion from the Life OIIio .. ' AB8Ociation (London). Now, t"he a~eJldmen' 
that has been adopted by the $elect Committee ia euetly the kiDd of e.~ oJ o 
that came from that body. 'l'hla is how the third paragraph of the Report runs: 
... "We next coaaidered ta ..,. of u.e LiM oiic.' Loadon, and the r~. 
~  were put. before QI t.o t. 'Ieet. t.bat .. rfti.d. .~ of 1IIetiOn 6 to an ..... 
of poncin which are eXpNlNd .. .. for t.he -.at of the wife or of the wife and children 
would in many cues CHIle iDcoavenience, _dtbip and miaUDclantaDding." 

Tha.t is all that we are nCMV being told in support of the amendment embodied 
in the Select Committee's .eport. Continues the Select Committee: 

"We were told that tbia f. of inaarance i. anpoPlliar in other countrie8, and a 8QGea.. 
t.ion was mad~ that it aipt ". pouible t.o aUow policiel of t.hia naWlre to be taken up 
Ddepen~entl  of the proviBioM of section 6 by providm, tW that aection Ihould not appijr 

ual8l!S It WIUl expressly t. ~ted in the }Iolk'Y t.hat the Married Women'lI Property . t~ 
1874, lUI amended. should apply to it." _ 

This, in substance, is exactly what the Select Committee propose!! to do ... 
Now comes the observation of the Selent Committee itself: 

• "We think, ~nl e el', that, there im no r!lllllOn for inserting any IIpecial provilion of thi .. 
kmd,. and that, If. l!l fact, In. ran~e Companiea are &I a ral.e 1U1willing to iuue polici_ 
of t.h18 nature, any dUladvantages whlrh may attach to them will. as a m:ltter of ('Gune, be-
explained to the p8rllOn intending to inluN." 

It is not as if this is a new point and thnt this is a new light that has been 
~ n .upon .the subject at the present moment. Ana that is why I ask, whose 
• the mtentioll that the Government and the Selee\ Oommittee are tbinkhtr 
Of. .e&rrying out in sup61'flession of the present legal positi<lll? Is it the intention 
bftlre Life OBices' AS8OCiation. London, wliich WIhI ilii1v ~ ima rejeoted' 
ill .. ? Now, that is the point on which I should like to have a direct an. er~ 
l-...atd ~ be taken to mean tliat I Am against any form oi oJa.ce whaaoever 

() 
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and that whatever laws have been passed by previous legisla.t.ures should staDti 
without amendment, but then let us consider the question on m~r ~ . ~ seek 
.to mislead the House by saying this was not intended! and thIS IS what IS the 
proper poeition? Who says that this is the proper posItion, a,~d ~o .e was the 
jntention contrary to what we find the present law to be? SIr,. thIS I~ all that 
1 hu\'e to suggest to my Honourable friend that he should go mto thIS m~tte~ 
more carefully and, if necessary. tuke this ,Point a~  to t~e Select CommIttee 
.and let us have a more informed report settmg forth m detail a' to how he came 
to the {lonclusion that the present law does not earry out the intention of the 
,Legislature and that the present law is contrary to what the position should be. 
t am. prepared to admit that. in practical administration defects. ~a  have ~ 
found to exist, and that this form of Insurance, where the prOVISIons of seetioD 
-6 of the Married Women's Property Act apply very rigidly, has been found to 
.be unpopular. T am quite prepared to take into account such facts as may be 
.available on these points, but I an'l not prepared to accept the statement that 
it was not intended by somebody that the law should be like this, and that the 
ifJroper position is what the Select Committee has put it, or rather the .Govern-
ment, because it is virtually the same thing, subject to some small amendnienta, 
as we find in the original Bill. 

Sir, I have great pleasure in supporting the motion of Mr. Ayyangar, because 
lin the absence o£uy definite statement which is satisfactory . . . . . . 

Sri .. ADaIlthlla,y1DaDl ,,"&DIu: Both of us are opposing the motion. 
:.r. E. O •• ...,.: . . . .1 want the present position to be revertea to, 

;>ending a fuller consideration of this particular point. 
111'. Leane Gwil& (Bombay: European): Sir, like my Honourable friend, 

Mr. Neogy, I rise with a considerablo amount of trepidation, but my trepida-
tion is based on other premises for I am very much of a layman. 1 do not 
.think that he showed a greut deal of trepidation, Sir, but he showed' a much 
knowledge of a very obscure or, at any rate, a complicated subject. 

I have quite u eonsiderable amount of sympathy for what my Honourable 
friend, Mr. Ayyangar, had to say but Sir, if 1 underst.and the position cor-
l'e(:tly, a nomination may be made in three ways: either under section 38 of 
-this act, or under section 6 of the Women's Property Act, or under section 89 
"which is the section we are discussing at the present moment. It seems to 
mp that the option is left to the assured to nomina,te his policy in any 
manner he chooses under any of those three sections. The choice is left to 
him, and left to him quite rightly. But, Sir, where 1 feel that a provision 
should be made to protect the assured is either on the face of the policy or 
in the Insurance Rules. It is perfectly obvious, Sir, that there has been, 
:88 is evidenced by the number of cases of litigation there have been, conai-
-derable confusion in the matter of nominations and I think that this is one 
-seotion under which the assured requires protection and I would ask" Sir, that an 
·assurance should be given to the House that either in the Rules there is a pro-
",'ision that an explanation of the liabilities under this section should be 
explained to the assured, or, altern'atively, that a form approved of by Gov-
ernment should be sent to nn assured when he informs the Insurance Com-
pany that he proposes to nominate his policy. I believe, Sir, that some of 
the lnsul'1lllce Compa.nies have a form letter which they send to any assured 
who sn:vs that he is going to nominate his policy, but some of the bigger com-
panies do not do that und I think that perhaps the point that has been made 
'hoth by my Honourable friends, Messrs Ayyangar and Neogy, may be met if 
that propOSAl WE',rp nccepted . .. 

Sri II. kunthasayanam Ayyangar: De1etion of this clause? 
Mr. Lellie GwUt: I would not support that. I would like to hear the 

Honrml"8.ble 'Member in rHarge of the Bill. 
Kr. L. S. V&ldyanathan: I am afraid there has been considerable misunder-

f':tanding about the whole matter. Only if my Honourable friend, Mr. 
Ayyangar, for whom I have very great regard-particula.rlY as at the passage 
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of the 1988 Act I had to go to him very often and put forward to him the' 
point of view of Insurance Companies, and he 'Very patiently heard all my' 
arguments and in most cases acted upon my advice-only if he had the same· 
patience now and if he had allowed me to complete my sentences, I would.· 
have convinced him and instead of his requesting us to be converted to his-
view, he might have already been converted to our view, and all this mjght; 
have been spared. . . . . 

Sri •. ADanthll&y&IWD. AnaDpr: I tried my best. 
lIr. L. S. VaidyanathaD: You never heard my arguments; that is my grouse 

evp..D now. 
Sir, my Houourable friend, ~Ir. Neogy, has raised the point that opinions. 

should have been called for in respect of t~ Insurance Bill .. We have had: 
two meetings of the Advisory Committee and we also consulted Insurance oom-
panies in all the tours we have had. The first time I had knowledge of any 
objection to this was only when the other day my friend, Mr. Ayyangar said 
be was going to oppose this. Before that there was no objection to this clause· 
going through in the form it is before the House. 

Prof ••• Q. Baap (Guntur cum NeUore: Non-Muh&mmadan Hural): WbIUi: 
ahout the public? 

Sri •• ADlathuay&II&ID An&DIar: That was the first time I came to. 
know and as soon as I came to know I protested. 

Kr. L. S. VaklyADatlwl: That was the only protest. 
SrI •• ADlatmaaaJUAlll AnlDlar: You shut it out. 
lIr. Lt S. VaidyaIlatbaIL: I did not shut it out. We should have lur.i. 

frank discussion about it. 
Sd •• ADaIlthaAJ'&D&IIl AnUJiM: Did you elicit public opinion? 
Mr. 0bainDID: Let the Honourable Member proceed. 
JIr. L. S. ValdJ&D&tbm: It will be interesting to go back to the 1988 A.ct. 

Although I was not then a Member of this House, I was watching the pro--
Cef'dings from a higher plane than this. 

SrI •• Dlat alaJaaam~: My Honourable friend WIlS right whea 
he was with me. He is now on the other side. Therefore he is wrong 1 

Kr. 0h&1rman: If the Honourable Member will direct his attention to the' 
Bill, it will be more to the point. 

Kr. L. S. Va1dyaDathlD: The whole idea arose elsewhere. There was a lot. 
of outstanding claims on the books of life insurance companies and the framera 
of the 1938 Act wunted to do all in their powcr to enable companies to settle 
claims as expeditiously and as early as possible. With that end in view they 
first. and foremost removed the desirability from which Muslim policy-holders 
sutlered in respect of conditional assignments, as you will find in Section 88, 
Bub-section 7. The opinion then held was to the effect that if a Muslim made 
a conditional assignment the condition was invalid and the assignment ...... 
absolute. That militated substantially against Muslim policyholders effecting 
conditional assignments and therefore sub-section 7 of 1988 reads: 

"Notwithstanding any law or custom having the force of law to the contrary, an &Blign-
ment in favour of a person made with the condition that it shan be inoperative or tnt 
the interest shall paa to 1ODl9 other perlOn on the happening of a specil'ed event during· 
the lifetime of the per~on whosf. life is insured, and an 88lignment in favour of the nr-
vivor or survivors of a number of persona, shall be valid." 

After having done this, they felt they had not gone far enough- to populariae· 
assignments and thereby enable insurance companies to settle claims quickly. 
Before this Mr. Sushi! Sen's amending Bill 'was circulated for opiJiion and the 
opinion on the nomination clause appearing therein was 8S follows: 

"Opinions were invitlad by the Govemment on the proviaionM of the Bill and the repli8l' 
received will show that a very large leet.ion of the public welcomed the idea of the r ~ 
of nomination being given to policyholder .. " 
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The right of nomlnat.iWl :was to exteDd ,to' all. The right of nomiDatiOD was, 

not suppOlied to uteDd owy iD those cases where the wlfe aDd children were 
nUG the nomiDeea. 

Sri M • .ADalLU1aIayUWD An&lllar: On a poiDt of order. Is it open to my 
Honourable friend to read any extrac,W from any unauthorised report or any 
opiDions which were not circulated to 'us or to the Members of the I:)eleet.., 
(;ommittee '/ 

Mr. T. Ohapm&D.-Kort1mer: This was circulated to Honourable Members. 
lIr. L. S. V&idyaaatban: It is a GovernmeDt of India publioatiOD. 
lIr. Ohairmau:: ls it available to the Members in this House? 
Mr. T. Ohapman-Kort1mer: It was produced iD 1936 and made available-" 

to the House. 
Mr. X. O. N8011: It; is ~r ed confidential but is in the Library. 
Mr. Ohairman: Ii it can ·be found iD the Library, it can be quoted. 
Mr. T. Ohapman-JIortlmer: In the first iDstance it was a confidential report. 

of the Law Member. Thereafter it was made available to Members who-. 
were elected by the House to sit on the Select Committee and it was ande~ 
out to us with other papers, and subsequent to that-to the best of my re-' 
collection-it was put in the Library of the House aDd made available to &ll 
Members, and the mere faob that "ConfideDtial" is on the' documeDt ia .. 
neither here nor there. 

1Ir. OhaIrman: The position -is I think, quite clear. Since the document .. 
is in the Library of the House, it is quite in order to he quoted from. 

1Ir. L. S. ~: What I have rel&d is in page 58. They can ta.k& 
note of that. They wanted to give the benefit of nominations. The main: 
elasticity provided by a nomination is that a subsequent assignment cancelled 
, previous nomination and a nomination could be revoked. All that waa· 
uecessary because Indiaa Lives assured required all that elasticity. So then: 
w. hav. these th. three ways by which the policy monies could on a claim 
arising be paid over to the wife and children of the person whose life was " 
assured. One is the Married Woman's Property Act, the other is assignment. 
and the third is nomination. The rigidity of the first is that it creates a trust. 
'l'hen it cannot be touched by creditors, aDd as it creates an absolute trust it.. 
does give great security in so far as the estat-e of the life of the assured is-
concerned. It is also extremely rigid and one inS1i8nce of rigidity is that no 
loan can be raised in the security of. the policy. The rigidity of It appears to 
have weighed with the lives proposing for assurance more than the benefits 
that accrue for them. I can without contradiction st,lte that not ODe in five 
hundred policies are taken under the Married Woman's Property Act.' The 
Select Committee,-and this I Bay in answer to what my Honourable friend 
Mr. Neogy just said about sub-section 7 for I know something ahout it, 
having put in all the six sub-sectioDs in section 89 about nominations should" 
have wondered whether they had not gone too far they should have asked· 
themselves the question whether the nom'ination provision would knock out 
th(: very desirable provisions of the Married Woman's Property Act. Theil'-' 
answer was "No". The Married Woman's Property Act, section 6, is a 
sacred thing and it should be left alone and any nomination provision they· 
incorporated should not knock that out? Section 6 of the Married Women's, 
Property Act and with that idea they put in e ~ on 7 which reads: 

':The provision of ~  IJ'action Khall not apply to any Jlolicv of life insurance to which 
Section 6 of the Marned Woman'B Property Act 1874 applies." 

That sub-section only secured that if the policy was taken out under the, 
provisions of the Married Woman's Property Act, this section shall not knock 
out 'its being subject to N. W. P. Act. It shal1 always secure the protection 
thlit the Married Woman's Property Act gives. A Jot of time WRS tnken up 
and rightly in reading out the benefits conferred by the Married Woman's 
Property Act and my Honourable friend, Mr. Ayyangar, quoted from eminent' 
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.Judges for whom we have great respect and with all of whom we are in 
,complete agreement: and to carry his own argument to a logical conclusion, 
. if he comes up with a propos,al that every one who effects a policy and who 
has a wife or children shall effect it under the Married Woman's Property 

. Aot, I shall support it. But we are D9t doing that. 
Kr. It. O. l{8OIJ: Then that is your intention? That was not the inten-

·tion of the Legislature. 
8r1 •• ADaatllala7- A.J7U.IU: On a point of order. It is not neoes-

.sary under the law. Am I to understand from my Honourable friend that 
under the law it is necessary for the policyholder to show, before 8 trust is 

,created, that he is doing it under the Married Woman's Property Act? He 
Df-ed not refer to that at all. If he takes a policy and nominates his wife, the 

:Married Woman's Property Act attaches itself to the policy automatically. 
JIr. L. S. Vald7&D&than: It does not in all cases. Let me explain . 

. After a policy is effected if the person' whose life is assured writes to the com-
IJany saying that he wants to nominate his wife or children to be the nomi-

.nees of the policy under Section ~  of the Insurance Act, the MlIl'ried 
'''Women's Property Act does not at aU attract it. 

Sri •• .ban",J&IWIl A77lG1ar: Who sa.ys so? 
Mr. L. S. ValdyaD&tban: I say so. I have got legal backing for that. If 

~t  Honourable Member reads Section 89 he wiU understand what I say. The 
'Section says: 

"The holder of a policy of life insurance (on hi' own lile) mty, when e e t n '~. 
"policy or !lot aD\" time before the policy matures for payment, nominate the person or persollll 
to whom the money secured by the policy shall be paid in the event of his dtaath." 

I am sorry I have not go. the Married Women's Property Act before me. 
lt says "at the time of effecting only". "A policy of insurance effected by a 

· married man on his own life and expressed on the face of it"-I would ask 
my Honourable friends to mark the words 'on the face of Jt'-"to be for the 
·benefit of his wife and children". Anything that is written on the face of 

·8 policy can be written only at the time of issue. 
lid S. T. AdUyan (M.adul'''' and Rammad cum Tinnevelly: Non-Muham-

,l/ladan Rural): Endorsements also can be written on the face. 
JIr. Ohairman: It is an extremely technical matt-er and I would suggest 

,.that t er~ be no interruption. 
Sri X; Anantha8ayanam Ananpr: Only to clear doubts, Sir. 

, . .,. L. ·S. VaidyanatbaD: If at the time of securing the proposal, the 
proposer says "I waut my wife XYZ and my children P, Q and R to be 

-the no~ nee  under Section .89", since tbe policy preamble says "whatever is 
-stated m the proposal an~ m the tatem~t . made before jibe examining 
· doctor shall form the baSIS of the contract , It has been held in some legal 
'. quarters that those names mentioned as nominees in the proposal form are 

Qi:I good as being incorporated on the face of the policy: therefore the Married 
Women's Property Act is attracted. In other cases it is not. So that even 

· now if a life assured desired to have all the elasticity of Section 89 without 
.attracting the provisions of the Married Women's Property Act, he has only 
to keep quiet till the policy is issued and thereafter write to the company 
'saying that he want:ed the policy to be endorsed in favour of so and so as the 
nominee under Sectlon 39 of the Insurance Act of 1989, that will be quite all 
right. But human nature being what it is, unless the nomination is made 
ot the time the proposal is seclln)d by the agent, the agent gets indifferent 
and the life assured is generally indifferent, with the result that several polioy.-
holders do not take the advantage of the nomination provision and it becomes 
very difficult for olaims being paid as early as possible. When this state of 
things takes place it is no use blaming the companies, that they are not 

a:prompt in settling claim •. 
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e~  out assignments for the time being, there ure 1,\\'0 ways by which 

we caD achieve the object which we desire and 1" am quite sure my Honour· 
abie friendla on the other side also desire it. . This objeot is to see to it that 
as soon as a death occurred the claim is settled as expeditiously and without 
IW.) tro l~ and that the ~op,e  is forthcoming at the time of the dire qeed 
of $e llere"ved, .widow and the children. One way is the nomination way. 
Tiltl ot ~r way is a rigid Married Womeus' Property Act way. What is 
suspected is thut if in the proposal form itself the wife or the children are 
nuullld, it is feured that the Ma17ied Women's J,>roperty Act is attracted 
and since most of the lives assUJ::ed do not want this, it will militate against 
nominationll being made at the time the proposal is taken and uIllells nomina· 
tionsare made at that time, very likely in 80 per cent of the cases no nomina· 
tion will' be made ~t aU. That is why we want to make it easy for nom ~. 
tions being made and it is n~t at all intended that we should knock out the 
provisions of the Married om~n 's . Property Act. As a matter of fact the 
posit-ion is this. By sub-section 7 of Sect10Il 39 to which my Honourable 
friend Mr. Neogy drew attention, we sElcure that that section shaU not apply to 
Rlly poli<:y of life illsurance, to whif,lh ~e t on 6 of the ~rr ed Women's 
Property Act, 1874, applies. By that the framers of the 1938 Act secured that 
Section 89 regarding no;nination ilhan not '~o ~ 011 the Married omen'~ 
l'roperty Act .. 

Now the boot goes to the other leg. It ia feared now that in some cases 
the MlIJ:ried Women'a Property Act; will knock out the elasticity of Section 39 
unu thus prevent nominations bemg made. We want to put these two into 
absolutely mutually exclusive watertight compartmenta, so that lives assured 
(.,'ou choose either this or tha.t. When they ~Q e this, they wiU have the el&sti-
'city of Section 39 and if they ch008e that.· th:ey will have ail the privilege. 
and the rigidity of the Married WomtJn's Propert'y Act. That is the only posi. 
tioIJ we w&ll;t to take and there has been a lot of misunderstanding about it. 
If (lne takes up tbe nomiantion way, it will be possible for life insw;ance 
cOUlpanies to wait at tb.e death bed of the life assured with the bag of gold 
and relieve the distress at the time of the sore need of the widow and children. 

Sir, that is all I have to say. 

Ill. T. OhapAnu-KoRlmu: Sir, after hearing· the very luoid and able 
~ Jee e  which have gone betore and, in particular, the speech of my Honour-
!tblto friend, Mr. Neogy, and the speech of my Honourable friend, the Superin-
tendent of ln8urance, I hesitate at this stage to say very much more, But 
H8 I have been somewhat involved in this matter, both at an earlier stage 
and ill this latel::ielect Committee, 1 should like to say one or two words about 
thi,; most importlLnt dallse. 

t)ir, when I read this clause originally, my immedlate reaction was some-
wlJat similar to that of ml Honourable friend, Mr. Ayyangar. I felt that here 
W!tb something that was llkely to abrogate, if not render null and void, Sec· 
tion 6 of the· Married Women's Property Act. Being somewhat anxious in 
the matter and having great sympathy with my Honourable friend's point of 
view, I took a great deal of trouble to examine what the legal position was 
Imd after very careful examination of it, I am fully satisfied that no such 
apprehension need be feared. And after hearing the speech of the Honour-
able the Superintendent of Insurance, I am even more satisfied in my mind 
t.han I was before. As he very clearly put it, we are seeking to put these 
two different matters into watertight oompartments and I would therefore 
Ilrge members to look at Section 39 (those of them who have the Act· before 
them) Sub-Section 7. There they will see that the provisions of this Section 
Ahall not apply to any policy of life insurance to which· Section 6 of the Married 
"Women's 'Property Aot, 1874, applies.' And then I would ask them to look 
111 the Bill. The amendment suggested to sub-seotion (7) of Sec-tion 89 is to 
fI(ld t,he words "or has at any time applied". Thus the soope of Rub-section 7 
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i:; extended straightaway. Then in order to elo~ all doubts a proviso is 
"onght to be added, which reads: . 

"Provided that where a Dom n~t on made whether before or after tm, eoiilmencement of 
the Insurance (Amendment) Act, 1946, in favour of t.he wife of the penon who hal inaureci 
hi. life or of hi. wife and children or any of them is expressed, whether or not. on the fac. of 
the policy" albeing made under tAia lection." 

And I would ask the attention' of the HOUSA, in partiou1ar of my Honour-
able friend, Mr. Ayyangar, to these last words. ~ 

To my mind they absolutely secure the position. It is made absolutely 
clear that this is a water-tight compartment and that any 'Domination made 
under this seotion will not attraot the Married Women's PrOperty Act, and 
conversely any nomination made in terms that will bring it within the mischief 
of the Married Women's Property Act, section 6, will in tum be treated 
separately and will be, absolutely secured. . . . 

Sri II. ADulthaaayaum AJyaDpr: I do not want' to allow this option. 
there is no option now. If a man nominates 'his wife, she automa.tically getl 
it nnd it is no longer open to the husband to say !'OJ do not want to give 
it to my wife now". 

Jlr. T. Ohapman-llortimer: If I may say eo, my Honourable friend is 
wrong in his law, with due raspect. Not knowing as muoh Jaw as he may 
have .•.... 

Sri •. .&DaIlth .... ,.anam An'IDIU: I am wrong according to one non-
lawyer and acoording to another budding lawyer I 

JIr. T. CJhapmID-JIortImer: Possibly i but in this partioular caJ18 you are 
wrong if I may say so; and you are wrong if you will look at the words. The 
provisions of section 89 are in the first place permissive, and in the second 
place it is made quite clear from sub-section (7) that tbey are not to inter-
fere in any way with the provisions of the Married Womeb's Property Act, 
section 6. Aotually, as the Superintendent of Insurance pointed out, most 
people who are making provision for their wives and families in the manner to 
which seotion 6 of the Married Women's Property Act relates, do it and are 
bound to do it in a much more strict way than is provided for in this case; 
and it is because of that very strict provision which exists in respect of the 
Married Women's Property Aot that the wording of section 88 is somewhat 
different from the wording of section 89. If Honourable Members will tum 
to section 38, they will find there that assignments or transfers under that 
section have to be attested by a witness, whereas a nomination under 
section 39 is not to be so attested by. a witness. The reason for that is quite 
simple, and my reco!lection is that it was always clear to the mind of those 
members of the Select Committee of 1987. In 1987 what we sought to do was 
this: we sought to make a provision which would be ~ mple and would apply I> 

to thousands of cases, where there was no thought of attracting the provi-
sions of the Married Women's Property Act. - What we were trying to do was 
to provide for the case of the small policyholder whose family were not well 
off and who were likely to be dependent so!ely- on any proceeds of the life 
policy. In such a case there was no need to insist that a provisi()ll whioh 
was to secure the benefits to the wife and children, namely, nomination, 
should at once attract the very striot trustifioation proposals which are set out 
in the Married Women's Property Act, section 6. What they wanted to do 
was to make it relatively simple-I emphasise the word 'relatively'-for the 
heir or heirs of the polic)'-holder to secure the benefit accruing to them 
under the policy. For that reason the Select Committee agreed to these 
peven sub-seotions of section 89, and thereafter the House endorsed that and 
the intenbion was perfectly clear. 
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In that connection I should like to say a word about the wording of Gov-

emment's original Bill and the notes on clauses. I think, if I may say so, 
their wording was to say the least of it, unhappy. Quite rightly they said 
that no one wanted to attract the provisions of the Married Women's Pro-
perty Act; but the wording used might have been happier ..... 

Sri II. ADanthuayanam Ayyang&r: It is retrospective also. 
Mr. T. Ohapmu-Kortimer: It is to be retrospective also, and has to be 

retrospective. I~ it were not retrospective,the utmost chaos would arise. 
I do not think I need say more, except to say that we in t}:tis Group intend 

to support Government in this matter, because though we are sympathetic 
towards the point of view expressed by Honourable Members opposite, we are 
aatisfied that, on examination, the doubts and hesitation which was in our 
minds in the beginning have been S8 tisfactorily dispelled by the very clear 
statement, if I Ihay say so, made by the Superintendent of Insurance. 

Sit. If. V. GadgtJ.: Sir, there has been a good deal of attack over this clause. 
The reason first ad an~ed in introducing this amendment was to bring out more 
clearly the original intention as contemplated when the last legislation took 
pI&cp. When that argument was found untenable-and that has been conceded 
by tha last speakeI-'the real intention has become obvious; does this nm~rdm :nt 
IneaD a departure from the present position of the law? It does. I respectfully 
submit that the proviso does contemplate a departure. It reads: 

"Provided that where a nomination made whether before or after the commencement of 
thoa Insurance (Amendment) Act, 1946, in favour of the wife of the peraon who has insured 
hiB life or of hiB wife and children or any of them iB expressed, whet.her or not on the 
face of the policy, as being made under this section, the said section 6 shall b9 deemed 
not to apply or not to have applied to the policy." 

From the speeoh of my friend. Mr. Vaidyansthan, T gather that he contem-
plates two types of policy-one under sp.f'tion 39 of the Act, and one governed 6y 
section 6 of the Ma.rried Women's Property Act. But that is not the position. 
If, under section 39, a man nominates his wife, what is there to show that it is a 
nomination under section 39 and not a nomination under section 6 of the Married 
Women's Property Act, exoept if we D'!r.ept his very narrow interpretation about 
the words in section 6 of the Marrier! Women's Property Act, which reads 8S 
follows : 

"A policy of inlurance effected by any married man on his own life and expNsled on 
the face of it to be for tbe benefit of his wil"." 

Now, these words "expressed on the face of it" mean nothing more than 
expressly expressed. If a man write;; the name of his wife, it does mean 
expressly e pre ~d. . T.here is no nec!lssity to put any other wording or any 
other phrase to bnng It 10 the purview of the said section. 

Now, -there has been a good deal of difference of opinion. There have been 
different views about the exact interpretation of this. Justice Das sums up the 
position as follows: 

"Roviewing all t.hese authoriti138, one is forced to come to the conclusion that in a ease 
where the wife and children or .any. of them .are nominees, although there may not be any 
express words, save tbat the pollcy 18 for their benefit, a trust ill created." • 

If !OU accept this proviso. in the B!ll it means that what the position i. 
today IS departed from. That IS so. I dIffer from my friend, Mr. Vaidyanathan. 
If that'is so . . . . .". . 

. .Jrr. L. S •. ald1~t &D: I o l~ say in reply: what is there to show that 
It IS under thiS section? I would like my Honourable friend to underline tbe 
words. ~'  being made under this section". He has to say there "under section 
89 of the Insurance Act, 1988, I nominate so and so to ·be the ·beneficiaries of 
the policy." 
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Sri K. ADauthuqauam .&JJanpr: It is ill .}'our· Bill, not in the Act. 

Sjt. If. V. 014111: Thnt only concedes my argument that you are departing • 
£rom the present position. To,;lay in seotion 89 there is nothing to justify t1le 
n~pretat on you pnt. You onJy put that interpretation on the 8uUJnptioo 
that the amendment is passed. If under the present Act I simply nominate my 
",ifet immediately that thing operates as a trust. But you now ~ the option 
to the man by your new amendment to say that you want your policy to be 
'governtld, not by the provisions of the Married Women's Property Act, but by 
this particular legislation, namely, Aot of 1946. That is a departure. I thiDk 
ill the interests of married women this ought not to be allowed. Why sub-
~eot on (7) of section 89 was added has been amply made clear: it was only for 
the pUl'pose of securing the character of the poliey as a trust that this sub-section 
was added then; and now what you are trying to do is to takef!>way this character 
of trust and let the husband do away with that sacred character: and do away with 
: lie po:icy or deal with it in any wa1 he libI. ThM wu not the intention' .. "That 
is not the intelltic.n; and if you put it. on a different ground, say so. If you want 
to introduoe a new thing, you must say it straight. 
Mr. Abdur Rahman Siddiqi: Mr. Chairman: I think I tlhall have to recast all 

iuy notions of relevancy and responsibility after the manner in which ono r~ le 

Members to my right have run off at more tangents than one. Talking of the 
prinoiples of insurance and running away from the aotual amencJment proposed 
has perhaps become an obsession with my Honourable colleague of the Select 
Committee who has spoken in the same wayan the same points for more than 
Ollee, Before I go further I should like to remove an impression which perhaps 
lby defective language may have oreated about the best brains of the Select 
Committee. It wu not the Select. Committee of which I was a member but I 
was referring to the Select Committee that had passed abllost all these amend-
I1lents. 'That committee, as the Honourable the Commerce Member told us on 
the first day consisted of men of the calibre of Mr. Bhulnbhai Desai, Mr. Nirmal 
t :Jmnder and many othel' men of eminence. They had agreed to most of thes!' 
points and after that the Indian Insurance Association, many ChaJ:nbers 
of Commerce and other public men and organizations had expressed their views 
favour.ably on the provisions 8S sanctioned by that Seleot Committee of the best 
hrains of In.dia of which I was not a member. I hope my explanation will be 
,.u:ll6pted by the Honourable Member who took exception to my remark. 
Bir, to get up and talk of who said this and why it was said and so on an(,i so 

forth restricts our imagination as well as our attempt to understand things. The 
Jjegislature should after all reflect the progress of public opinion in the country 
dse it will not be called progressive. My ow:n feeling is that whether it was 
1874:, 1928 or 1938, since then our Indian public has begun to understand insur-
f1fJ.C8 as well as auuranoe and therefore Honourable Members mould realise ~t 
the man assured does not want his freedom to assign or to noup,nate to be 
interfered with by any rules or laws of a cramping type. Here is a clelU' oGoioe 
!.(iven to him. He can do this .or he can do that. I do not understand why if 
r have five policies I should not nominate under the Married Women's Properly 
Aflt anyone of the policies arid the remaining four too I should like to give to my 
.. vife and children but circumstaDI'9S may arise, where I should have the liberty 
h> deal with those other policies as I like. I may also point out to Honourable 
~. em er  who consider men oonneoted with the insuranoe companies as regular 
/wrima8he. and apaches that there is a pouibility of the assured party taking 
"dvantage of the Married Women's Property Act to cheat his ~d tor . They 
Ilave not thought of that possibility. (Interruption). I shpuld ,not lik.e ,to 
be disturbed, Mr. Chairman. They can have their say when they ,riw to the:r 
feet. I have noticed the tendency, Mr. Chairman, that when you use a ~ll n  
r ~lmen~ en~lemen of the m~ntal t  of. Honourable Members to m:y right go 
'·n ~atlll  d18turbances and iniulgfng lD a running commentsl'y particularly 
;lv4811. somebody is speaking not quite to their choice. To have got up JUld said 
(hat ~ ranoe ·company shareholdel'l want to run away with the money of the 
l&Rllured persOD is to have talked haldaPdqh. is to have talked about a matter 
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1he, knew nothing whatsoever about. Insurance Oompanies, Mr. Chairman, get 
.t.beir commiaaions and incomes by fair and honourable means. To mention 0111, 
.one company which on a capital Clf Bs. 74:,.000 gets a orore of rupees in premia 
t ro ~ aheer brilliance, and ezpert knowledge is something of which every Indian 
·ahould be proud. I was rather surprised that opinions of the London Life Office 
were iD1lic&ed on us as if they were what my friends to my right would oaIl 
Clkah1lClfti., as if God Almighty bad sRid those things. There are persons in thia 
·oountry who know about life assurance and can ezpre88 opinions as authori-
tauvely and as well as any person in London. I know we have not reached the 
.tage where any Indian Assurance Oompany has even reached ita first 100 yean 
oIIot even the Oriental, in the field of insurance and yet I claim that it will be 
dUBcult even for London to find an actuary- of the calibre of the present Superin-
1eDdent of IDaurance in India. Yet, friends have got up in this House and said 
ibiDp which, if I may put it very mildly, should not have been uttered by people 
wllo call thelDl8lves Indians. 

at .. AIaaIdII.uapum £nUllIr: What do you mean? 
1Ir. 0JaairmaIa: Will the Honourable Member tab some time longer to &UIh 

his speech? 

1Ir . .&bit ...... mNl 814d1qt: I would like to speak 00 the nen day, ~ r. 

1Ir. ClbaII'IDaIl: The HoUle will now adjourn. 

The Auembly then adjourned tnt Eleven 'of the Clock on Wednesday, the iOtJl 
MNary,lN8. . 
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